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South).

Krishnappa, Shri M. V, (Tumkur),
Krishnaswamy, Dr, A. (Chingleput).
Kumaran, Shri M. K. (Chirayinkil).

Kumbhar, Shri Banamali (Sambal-
pur—Reserved—Sch. Castes).

Kunhan, Shri P. (Palghat—Reserved—
Sch. Castes).

Kureel, Shri Baij Nath (Rae Bareli—
Reserved—Sch. Castes).
L
Lachhi Ram, Shri (Hamirpur—
Reserved—Sch. Castes).
Lachman Singh, Shri (Nominated—
Andaman and Nicobar Islands).

Lahiri, Shri Jitendra Nath (Seram-
pore).

Laskar, Shri Nibaren Chandra
(Cachar—Reserved—Sch. Castes).

Laxmi Bai, Shrimati Sangama (Vicara-
bad).
M

Mafida Ahmed, Shrimati (Jorhat).

Mahagaonkar, Shri Bhausaheb Rao
Saheb (Kolhapur).

Mahanty, Shri Surendra (Dhenkanal).
Mahendra Pratap, Raja (Mathura).
Masti, Shri Nikunja Bibari (Ghatal).

Majhi, Shri Ram Chandra (Mayur-
Phanj—Reserved—Sch, Tribes).,

jthia, Sardar Surnt Singh (Tam-~
aran).



(o}

I—qnﬁ,
Malaviya, Pandit Govind (Sultanpur).
Malaviys, Shri Keshava Deva (Basti).

Malhotra, Shri Inderjit Lal (Jammu
and Kashmir),

Mallish, Shri U. Srinivasa (Udipf).

Malvia, Shri Xanhaiyalal Bherulal
«Shajapur—Reserved—Sch. Castes)

Malviya, Shri Motilal (Khajuraho—
Reserved—Sch. Castes).
Manaen, Shri T. (Darjeeling).

Manay, Shri Gopal Kaluji (Bombay
City Central-—Reserved—Scheduled
Castes).

Mandal, Dr, Pashupati (Bankura—
Reserved—Sch. Castes).

Mandal, Shri Jailal (Khagaria).

Maniyangadan, Shri Mathew (Xotta-
yam).

Manjula Debi, Shrimati (Goalpara).
Masani, Shri M. R. (Ranchi—East).

Maguriya Din, 8hri (Phulpur—
Reserved—Sch. Castes),

Matera, Shri Laxman Mahadu
(Thana~~Reserved—Sch, Tribes).

Mathur, Shri Harish Chandra (Pali).
Mathur, 8hri Mathura Das (Nagaur).
Matin, Qazi S, A. (Giridih).

Mehdi, Shri Syed Ahmed (Rampur).
Mehta, Shri Ashok (Muzaflarpur).

Mehta Shri Balwantray Gopalji
(Gobhilwad).

Mehia, Shri Jaswant Rai (Jodhpur).

Mebte, Shrimati Krishna (Jammu and
Kaabuir) .

Meikote, Dr, G. 8. (Raichur).

Meon, Dr. X B, (Badagare).

Meman, Bhri V. X. Xvishna (Bombday
City Noeth).

#Snon, Shri T. C.  Nerayunenkutty
(Mukandapurem).

M—contd,

Minimats, Shrimati Agamades Guw
(Baloda Bazar—Reserved--Sch,
Castes).

Mishra, Shri Bibhuti (Bagaba).

Mishra, Shri Lalit Narayan (Saharse).
Mishra, Shri Mathurs Prasad (Begu-
* sarai).

Mishra, Shri Shyam Nandan (Jai-
nagsr).

Misra, Shri Bhagwan Din (Kaisar-
ganj).

Misra, Shri Raghubar Dayal (Buland-
shahr).
Misra, Shri Raja Ram (Faizabad).

Mohammad Akbar, Sheikh
and Kashmir).

Mohan Swaroop, Shr1 (Pilibhit).
Mohideen, Shri M. Gulem (Dindigul).

Mohiuddin, Shri Ahmed (Secundera-
bad).

Morarka, Shri Radheyshyam Ram-
kumar (Jhunjhunu).

More, Shri Jayawant
(Sholapur).

Mukerjee, Shri Hirendra Nath (Cal-
cutta—Central).

Mullick, Shri Baishnav Charan (Ken-
drapara—Reserved—Sch. Castes).

Muniswamy, Shri N. R, (Vellore).

Murmu, Shri Paika (Rajmahal—Re-
served—Sch. Tribes).

Murthy, Shri B. 8. (Kakinada—
Reserved—Sch. Castes).

Murty, Shri M. 8, (Golugonda),
Musafir, Giani Gurmukh Singh
(Amritsar).

Muthukrishnen, Shri M. (Vellre—
Reserved—Sch. Costes).

(Jammu

Ghanshyam



ltm Shri P. Thanulmgam (Nagar-

Naldu, Shri R. Govindarajalu (Tiru-
wallur).

Naidu, Shm T D Muthukumara-
sami (Cuddalore).

Nair, Shri C. Krishnan (Outer Delhi).
Nair, Bhri K. P Kuttikrishnan
(Xozhikode)

Nair, Shri P. X Vasudevan (Thiru-
vella).

Naldurgkar, Shri Venketrao Srini-
wasrao (Osmanabad).

Nallakoya, Shri Koyilat (Nominated—
Laccadive, Minicoy and Amindive
Islands)

Nanda, Shri Gulzarilal (Sabarkantha)

Nanjappa, Shri C (Nilgins)

Naraindin, Shrr  (Shahjahanpur—
Reserved—Sch, Castes).

Narasimhan, Shri C, R. (Krishnagiri)

Narayanasamy, Shri R (Penyaku-
lam)

Naskar, Shn Purnendu Sekhar (Dia-
mond Harbour).

Nath Pai, Shr1 (Rajapur)

Nathwani, Shrm  Narendrabhax P.
(Sorath)

Nayak, Shrn  Mohan
Reserved—Sch, Castes)

Nayar, Dr. Susila (Jhanai)
Nayar, Shrn V P (Qulon)

Negi, Shri Nek Ram (Mahasu—
Reserved—Sch. Castes)
Nehru, Shri Jawaharlal (Phulpur)

Nehry, Shrimati Uma (Sitapur)
Neswi, 8hri T. R (Dbarwar South).

o

Gokar lal, Shri (Motah—Reserved—
Seh, Castes).

Om, Shri Ghapshyam Lal (Zalawad).

(Ganjam—

(vi))

Shri Kankipati Veeranna
(Golugonda—Reserved—Sch. Tri-
bes).

Padam Dev, S8hri (Chamba)

Pahadia, Shn Jagan Nath Prassd
(Sawai Madhopur—Reserved--Sch.
Castes).

Palaniyandi, Shri M. (Perambalur).

Palchoudhurs, Shrimati Ila (Naba-
dwip)

Pande, Shri C. D (Naini Tal)
Pandey, Shri Kashi Nath (Hata).

Pandey, Shri Sarju (Rasra)

Pangarkar, Shmn Nagorao Karojee
(Parbhani).

Panigraly, Shri Chintamam (Puri).
Panna Lal, Shri (Faizabad—Reserv-
ed—Sch, Castes)

Parmar, Shri Deenabandhu (Udapur—
Reserved—Sch. Tribes).

Parmar, Shrn Karsandas Ukabhai
(Ahmedabad—Reserved—Sch. Cas-
tes)

Parulekar, Shn Shamrao Vishnu
(Thana)

Parvati Knshnan, Shnmat M
(Coimbatare).

Patel, Shnn Nanubhai Nichhabhai
(Bulsar—Reserved—Sch Tribes),

Patel, Shr1 Purushottamdas R (Meh-
sans)

Putel, Shr1 Rajeshwar (Happur)

Patel, Sushnn Mamben Vallabhabhal
(Anand)

Patil, Shri Balasaheb (Muraj)
Patil, Shn Nana (Satara).
Patil, Shri R. D. (Bhir)

Patil, Shri S K (Bombey Ciy

South).
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Bfil, 8l Gitamme Lasman
{Dhulin). ’

Patnaik, Shri Uma Charan (Ganjam).

Pattabhi Raman, Shri C. R, (Kumba-

' Nonam).

Pillai, Shri S, C. C. Anthony (Madras
North).

Piliai, Shn P. T, Thanu (Tirunelvell)

Pocker Sahib, Shri B. (Banjeri)

Prabhakar, Shri Naval (Outer Delhi—
Reserved—Sch. Castes),

Pragn Lal, Shn  (Sitapur—Reserv-
ed—Sch, Castes)

Prasad, Shn Mahadeo (Gorakhpur—
Reserved—Sch. Castes).

Prodhan, Shri Bijaya Chandrasingh
(Kalahandi—Reserved—Sch Tribes)

Punnoose, Shri P T (Ambalapuzha)

Radha Mohan Singh, Shri (Balha)
Radha Raman, Shri (Chandni Chowk)
Raghubir Sahai, Shn (Budaun)
Raghunath Singh, Shr1 (Varanasi)
Raghunath Singhji, Shr1 (Barmer)
Raghuramaiah, Shn Kotha (Guntur)
Rahman, Shn M Hifzur (Amrohs)
Bal, 8hri Khushwaqt (Kher:).

Raj Bahadur, Shri (Bharatpur)
Rajendra Singh, Shri (Chapra).

‘Rafiah, Shri Devanapalli (Nalgonda—
Reserved—Sch Castes)

Raju, Shmn D S. (Rajahmundry)

Raju, Shry Viayarama Gejapathi
(Visakhapatnam)

Rajyalaxmi, Shrimat: Lalita (Hazan-
Ram Garib, Shri (Bast—Reserved—
Sch, Castes).

(vidd)

R—coutd,

Ram Sarsn, Shri (Moradabed),

Bam Shankar lal, Sbri (Domsgin
ganj). ‘

Ram Sublag Singh, Dr. (Sssamm).

Ramkrishnan, Shri Peelamedu Ran~
gaswamy Naidu (Pollachi).

Ramam, Shri Uddaraju (Narpsaput).

Ramenand Shastri, S (Bars-
banki—Reserved—Sch, Castes).

Ramananda Tirtha, Swami (Auranga-
bad).

Ramaswamy, Shr S. V, (Salem),

Ramaswamy, Shri K S (Gobichetti-
palayam).

Ramaswamy, Shri Puli  (Mahbub-
nagar—Reserved—Sch. Castes).

Ramaul, Shnn S. N, (Mahasu).

Rameshwar Rao, Shr:1 J (Mshbub-
nagar)

Rampure, Shr1 Mahadevappa Y.

(Gulbarga)

Ranbir Singh, Ch (Rohtak)

Rane, Shn Shivram Rango
(Buldana)

Ranga, Shri N G (Tenali).

Rangarso, Shri M. Sri (Kanmnagar).

Rao, Shr1 B Rajagopala (Srikaku-
lam).

Rao, Shrnm Devulapalh Venkateswar
(Nalgonda).

Rao, Shri Etikala Madhusudan (Mah-~
bubabad).

Rao, Shri P Hanmanth (Madak).
Rao, Shri R Jagunnath (Koraput).
Rao, Sh1 T B Vittal (Khammam)

Raut, Shri Bhola (Champaran—
Reserved—Sch Castes)

Raut, Shri Rajaram  Bglkrishna
(Kolaba)

Ray, Shrimati Renuka (Malds).



Reddy, Bhri
.

Reddy, Shri R. Narapa (Ongole).
Reddy, Shri T. Nagi (Anantapur).

Reddy, Shri K V. Ramakrishna
(Hindupur).

Reddy, Shri T N. Vishwanatha
(Rajampet).

Reddy, Shri Vutukuru Rami (Cudda-
pah).

Roy, Shri Biren (Calcutta—South-
West).

Roy, Shri Bishwanath (Salempur).

Rungsung Suisa, Shri (Outer Mam-
pur—Reserved—Sch. Castes).

Rup Narain, Shri (Mirzapur—Re-
served—Sch. Castes).

R. Lakshmi Narasa (Nel-

8
Sadhu Ram, Shnn  (Jullundur—Re-
served—Sch. Castes).

Sahodraba: Rai, Shrimati (Sagar—
Reserved..Sch. Castes).

Sahu, Shri Bhagabat (Balasore).

Sahu, Shri Rameshwar (Darbhange—
Reserved-—Sch. Castes).

Saigal, Sardar Amser Singh (Janjgir)

Syksena, Shri Shibben Lal (Maharaj-
aanj). ot

Selunke, Shri Balssaheb (Khed).

Shrt Chandra
(Tamluk).

Sats

Semantsinhar, Dr N. C. (Bhubenes-
war).

Sembendam, Shri K. R.  (Nagapai-
tinam) .

Sexapeth, Shri B. V. K. (Namakkal).

(ix)

S—contd,

R S T, (e
Sankarspendian, Shri M. (Tenkast).

Sardar, Shri Bholi (Saharsa—Resery-
ed—Sch. Castes).

Sarhadi, Shri Ajit Singh (Ludhiana).
Satish Chandra, Shri (Bareilly).
Satyabhama Devi, Shrimati (Nawada).
Saty::‘_anytna. Shri Biddika (Par-
. g
Scindia, Shrimati Vijaya Raje (Guns).

Selku, Shri Mardi (West Dinajpur—
Reserved—Sch. Tribes).

Sen, Shri Asoke Kumar (Calcutta_.
North-West). ¢ ’

Sen, Shr: Phani Gopal (Purnea).
Serva;, Shn A. Vairavan (Tanjore).

Seth, Shri Bishanchandar Shak-
jahanpur). (

Shﬂ'\i)Shri Manabendra (Tebri Garh-
wal).

Shm;z Manubhai (Madhya Sau-
Sh(aé\,mS!;nmm Jayaben Vajubbai
Shakuntala Devi, Shrimat (Banka).
Shankaraiys, Shri M. (Mysore).
Pandit Krishna Chandra
(Hapur).

Sharma, Shri Diwan Chand (Gundas-
pur).

Sharma, Shr1 Harish Chandar
pur)

(Jar-

Sharma, Shr1 Radha Charan
hor)

Shastri, Pandit
Madhopur)

Shastr;, Shri Lal Bahadur (Allaba-
bad).

(Gwa-

Hiralal  (Sawn



S~contd,
Shastri, Shri Prakesh Vir (Gurgaon).

Shivananjappa, Shri M. K. (Mandya).

Shobha Ram, Shri (Alwar).

Shukls, Shri Vidya Charan (Baloda
Bazar).

Siddananjappe, Shri H. (Hassan).

Siddiah, Shri S. M.  (Mysore—Re-
served—Sch. Castes).

Singh, Shri Awadhesh Kumar (Kati-
har).

8ingh, Shri Chandikeshwar Saran
(Sarguja).

Singh, Shri Digvijiya Narayan
(Pupri).

Singh, Shri Dinesh Pratap (Gonda).

Singh, Shri Har Prasad (Ghazipur).

Singh, Shri Kamal Narain (Shahadol
—Reserved—Sch. Tribes).

Singh, Shri Laisram Achaw
Manipur).

Singh, Shri Mahendra Nath (Maha-
rajganj).

Singh, Shri P. N. (Chandauli).

Singh, Shri Sinhasan (Gorakhpur).

Sinha, Shri Banarsi Prassd  (Mon-
yr).

(Inner

Sinha, Shri Gajendra Prasad (Pala-
man).

Sinha, Shri Kailash Pati (Nalanda).

Sinha, Shri Sarangdhara (Patoa).

smu; Shri Satya Narayan (Samasti-

.::, Shri Satyendra Narayan
(Aurangabad).

Ginhs, Shrimati Tarkeshwari (Barh).

fiva, Dr. M. V. Gangadbara (Chis-
toos—Reserved—S8ch. Castes).

Sivarsj, Shri N. (Chingleput—Reserv-
o8—8ch. Castes).
(Aligarh—Re-

Suatek, Shri Nardeo
served—Sch. Castes).
femtani, Shri G. D. (Geum).

(x)
S—ocomtd,
Sonawane, Shri Tayappa (Sbolapur—
Reéserved—8ch. Castes). ’ .

Sonule, Shri Harihar Rso (Nanded).

Soren, Shri Debi (Dumka—Reserv-
ed—Sch. Tribes).

Subbarayan, Dr. P. (Tiruchengods).
Subramanyam, Shri Tekur (Bellary).

Sugandhi, Shri Murikeppa Siddappa
(Bijapur North).

Sultan, Shrimati Maimoona (Bhopel).

Supekar, Shri Shraddhakar (Sambal-
pur).

Sumat Prasad, Shri (Muzaffarnagar).

Sunder Lal, Shri (Sabaranpur—Re-
served—Sch. Castes).

Swami, Shri V. N. (Chanda).
Swaran Singh Sardar (Jullundur).
Syed Mahmud, Dr. (Gopalganj).

T

Tahir, Shri Mohammed (Kishanganj).

Tangumani, Shri K. T. K. (Madurai).

Tantia, Shri Rameshwar (Sikar).

Tariq, Shri Ali Mohammad (Jammu
and Kashmir).

Tewari, Shri Dwarikanath, (Cachar).

Thakore, Shri Motisinh Bahadursioh
(Patna).

Theyar, Shn U. Muthurmalinga
(Srivilliputhur).

Thimmaish, Shri Dodda (Xolar—Re-
served—8ch. Castes).

Thirumal Reo, Shri M. (Kakinads).
Thomae, fibri A. M. (Ernakulem).



P-econtd.

Tiwari, Pandit Babu Lal
Khandwa).

'l‘hlﬂs Shri Ram Sahai (Ehaju-

raho).

Tiwary, Pandit Dwarka Nath (Kesa-
ria).

(Nimar

Tripathi, Shri
{Unnao).
Tula Ram, Shri (Etawah—Reserved—

Sch. Castes).

Tyagl, Shri Mahavir (Dehra Dun).

Vishwambar Daysl

1]
Uike, Shri M. G. (Mandis—Reserv-
ed-—8ch. Tribes).
Umrao Singh, Shri (Ghosi).

Upadhyays, Pandit Munishwar Dutt
(Pratapgarh).

Upedhyays, Shri Shiva Datt (Rewa).
v

Vajpayee, Shn Atal Bihan (Balram-
pur).

Valvi, Shn Laxman Vedu (West
Khandesh—Reserved—Sch. Tribes).

Varma, Shri B. B. (Champaran).
Varma, Shri Manikya Lal (Udaipur)
Verma, Shri Ramsingh Bhai (Nimar).

(=)

V—cotitd

Vedakumari, Xumsrl M. (Eluru).

Venkatasubbadsh, 8Shri Pendekanti
(Adoni).

Verma, Sizt1 Ramji (Deoria).

Vijays Raje, Shrimati (Chatra).

Vishwanath Prased, Shri (Azamgarh
—~Reserved—Sch. Castes).

Vyss, Shri Ramesh Chandra
wara).

Vyas, Shri Radhelal (Ujjain).

(Bhil-

w

Wadiwa, Shri Narayan Maniramji
(Chhindwars—Reserved—Sch. Tri-
bes).

Warior, Shrn K. K. (Trichur).

Wasnik, Shri Balkrishna (Bhandara—
Reserved—Sch. Castes).

Wilson, Shri John N. (Mirzapur).
Wodeyar, Shri K. G. (Shimoga).

b 4

Yadav, Shri Ram Sewak
banki).

Yajnik, Shri Indulal Kansiyalal
(Ahmedabad) .

(Bara-



(i)

LOK SABHA
The Speaker
Shri M. Ananthasayanam Ayyanger.
The Deputy-Speakes
Sardar Hukam Singh.
Panel of Chairman

Pandit Thakur Das Bhargava, Shri J. M. Mohammed Imam.
Shri Upendranath Barman. sShri C. R. Pattabhi Raman.

Shrimati Renu Chakravartty. Shri Jaipal Singh.
Secvetary
Shri M. N. Kaul, Barrister-at-law
Business Advisory Committee

Shri M. Ananthasayanam Ayyangar-— Shrimati Sucheta Kripalani.

(Chairman).
Shr1 M, L. Dwavedi.

Sardar Hukam Singh. Shrn Raghubir Sahai.
Pandit Thakur Das Bhargava. Shr1 M. Thirumala Rao.
Shri Satya Narayan Sinha Shr: Surendranath Dwivedy.
Shri 8. R. Rane. Shn: Braj Raj Singh.
Shri Shree Narayan Das. Shn Jaipal Singh.
Shri K. T. K Tangamam. Shri1 Shraddhakar Supakar.

Committes of Privileges

Bardar Hukam Singh-—(Chairman). Shr1 Sarangadhara Sinha.
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Commiites on Adsouge of ASembers fram the sitings of the House

Burt Mulchand Dutb-.(Chatrmam). Shri B. L. Chandak.

Shrimafl ‘Shelitintiie Dovi. 941 K. R Acher,

Stisi V. N. Swaml. Sbri Chintamani Panigrahi,
Suri M. Ayyakannu, Sbri N. P. Shanmuga Gounder.
Shri Ram Krishan Gupta, Shri B. C, Mulick.

Shri 8. Hansda, Shri Hartih Chilnlira Stwrina
Shri R, 8. RO, Shri Ignace Beck.

Suri Runpiung Swise.

Committes en Estimates

Shri H. C. Dasappa—(Chairman). Shri Surendranath Dwivedy.

&uri M, G, Ulkey. ghit P. K. Deo.

Dr. Sushila Nayar. Shri M. Sankarapandian.
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{aiv)
Commiltss of Petitions -
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Commitice on Private Memberd’ Bills and Resolutions
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Shri Sunder Lal,

Shri Narendrabhai Nethwani,
Shri Ram Krishan Gupta

Shri §. Easwara lyer.
Shri Balasaheb Patil.

Shri Birbal Singh. Shri P. Thanulingam Nadar.
Shri Jhulan Sinha, Shri Shraddhakar Supakar,
Shri Yadav Narayan Jadhav. Shri Shambhu Charan.

Commiitee en Public Acoounts

Lok Sabha
Shri Upendrenath Barman— Shri S. V. Parulekar.
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Shri Rameshwar Sahu, Shri Yadav Nareyan Jadhav.
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Shei 8. Venkataraman. Shri Jaswant Bingh.
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Sari K. 8, Ramaswamy. st G
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Shri Satyendra Narayan Sinha, Shri L. Achaw Singh,
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(Chairman).  , harya J. B. Kripalant,

Sardar Hulam Singh. Shri Indulal Kanaiyalal Yajnik.
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Shrimati Renu Chakravartty. Shri P. K. Deo.
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The Lok Sabha met at Eleven of the
Clock.

[Mg. SFEAKER 1n the Chair]

ORAL ANSWERS TO QUESTIONS

Dandakaranya Development Authority

#233. Shri Panigrahi: Will the
Minister of Rehabilitation and Mino-
rity Affairs be pleased to state:

(a) whether the Dandakaranya De-
velopment Authority has undertaken
the construction of two irrigation pro-
jects in Malkagan) and Umarkote
area;

(b) 1f so, what are the two projects;
and

(¢) what 1s the irrigation potential
of these two projects?

The Deputy Minister of Rehabilita-
tion (Shri P. 8 Naskar): (a), No;
but schemes have been prepared and
are under examination

(b) and (c) Bhaskal dam scheme in
Umarkote and Satiguda Dam scheme
in Malkangin Their irrigation poten-
tial is 24,000 and 45,000 acres res-
pectively.

Shri Panigrahi: Out of Rs 8 crores,
what was the total allocation made for
undertaking 1rrigation works in
Dandakaranya area and what progress
bas been achieved go far?

She Minister of Relubilitation and
Minovity Affairs (Shri Mehr Chand

263(A1) LSD~1.

N

1318

Ehanna) : Does he want to know about
all the 1rrgation schemes?

Mr. Speaker: He wants the total
smount set apart for all the irngation
schemes,

Shri Mehr Chand Khanna: I would
not be able to answer 1t off-hand.

Shri Panigrahi: May I know how
many irrigation works have been un-
dertaken so far in Dandakaranya area
and whether 1t 1s a fact that not a
aingle irrigation work has been un-
dertaken and completed and not &
single acre of land has been irrigat-
ed so far?

Shri Mehr Chand Khanna: The hon.
Member 1s volunteering information;
1 can have it checked up.

Mr. Speaker: Is not the hon Minis-
ter m possession of this information?
The hon Member says not even am
inch of land has been cultivated.

Shrl Mehr Chand Khanna: The ques-
tion relates to the construction of
certain dams It 1s a very big area
where certain minor and major pro-
jects will be under consideraton, I
any information 1s reqiured about any
particular project or area, I can have
it collected The authority which has
been created has got powers to sance
tion schemes up to Rs 40 lakhs. Thoss
schemes do not come to me. Any
scheme costing more than Rs 40 lakhs
under the present arrangement comes
to me.

Mr, Speaker: Hon Members are nod
anxious to know the details; they only
generally want to know if any irri-
gation scheme has been undertakea
and completed, if at least an acre of
land has been brought under cultiva-
tion, I am sure the hon. Minister
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must be watching what exactly the
corporation 18 doing

Shril Mehr Chand Khanna We have
olready reclaimed about 2,000 acres
an the Pharasgaon area We started
the reclamation of Umarkote area last
month and about 70 to 80 acres a
day are reclaimed

Mr. Speaker. I am not talking of
reclamation 1 am sure the hon
Minister understands the question
What 15 the amount of thus land
actually under cultivation?

Shri P. 8 Naskar: About 2,000 acres
in Pharasgaon area of Bastar district
But 1n Umarkote area, we have just
started reclamation

Mr. Speakerr Reclamation 1s not

cultivation

Shri P. S Naskar: In Pharasgaon
area, so far about 2,000 acres have
been brought under cultivation and
the crops are in the fleld

Shri Panigrahi* What 13 the land
irrigated?

Shri P S. Naskay: Cultivated land
doe, not require any artificial irriga-
tion system

Shn Bimal Ghose: May I know
whether the examination and imple-
mentation of schemes in Danda-
karanya have been hampered or held
up on account of reported differences
smong the members of the DDA?

Shri Mehr Chand Khanna I pro-
pose to make a detailed statement in
this connection during the week in
thus House

Shri V. P, Nayar' The hon Minister
stated that the authority has power to
sinction schemes up to Rs 40 lakhs
Do we take 1t that such schemes as
are sanctioned within the Iimit pres-
eribed are not reported to Government
and Government do not know any-
thing about them?

NOVEMBER 34, 1959
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Shri V P Nayar: From that may
1 know whe.her Government can
state whether a single acre of land
has been irnigated® I do not refer
to cultivation

Mr. Speaker: He smid none I am
afraid hon Members are gomng into
unnecessary details Have they ever
gone to Dandakaranya?

Shri Panigrahi: I have gone there
twice, Sir That 18 why I say, the
entire amount of Rs 8 crores 13 to be
spent there, but not an acre of land
has been irrigated,

Mr Speaker: After the statement
1S made [ shall give an opportunity
to hon Members to clear their doubts
in the form of either half, one or two-
hour discussion

Manufaclure of Photographic

+
'l Ram Krishan Gupta:
st + M L. Dwivedi:
Pandit D N Tiwari:
234 J S1-i Sabodh Hansda:

Shr: § C Samanta

Shrt R C Majhi:

Shri D. C. Sharma:
{ Shri Rameshwar Tanti.

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No
1020 on the Ist September, 1959 and
state

(a) whether the negotiations with
several prominent firms in the world
for setting up projects for the manu-
facture of photographic and cinemato-
graphic films and X-ray films have
since been concluded, and

(b) 1if so, the result thereof?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b) Not
yet, Sir But 1t 1s expected that nego-
tiations will be soon concluded. I
hope that within the next month, the
negofiations will be completed.

Shri Ram Krishan Gupta: Mxy I
know whether any decision has been
taken for setting up thesn planis
sfther in the public or in the private,

-
Films
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Shri Mauubba! Shah: That 15 exact-
1y the point, It is going to be set up
i the public sector and we expect to
takke the final decision within a
month.

Shri 8. C. Samanta: May I know
with which countries negotiations are
going on at present?

Shri Manubhai Shah: Three firms
Mave submitted their tenders and

tations and we are negotiating

th al] the three We will conclude
with the party whose collaboration
would be advantageous

Shri. D C Sharma: May I know
how much foreign exchange will be
saved by the seting up of these
plants?

Shri Manubhai Shah: It will save
annually about Rs 3 crores to Rs 4
erores.

¥z titfery 1| ol 3w Ty |
HAT AT 7 ¥f f5 A 7w Y 35
qricqt ¥ arad 1T g wWr @ 1 av 53
oF e T AT 1 § sfaw
QF 8 T & arT ¥ faedr @
g W) Pl frodr Sy ?

ot w2 T A OF D
AT T adfF 4g TTH TRATHT
fiFer &1 SrewE r AR gF &t
AAAT §T AN ZEA ®TT T §F
el S THAIFTWIAM Y AT
Fo FT BRA TRATT @qAr |

Shri V. P. Nayarr May I know
whether negotiations are confined to
production of photographic films and
X-ray films or whether they also
egntemplate production of photogra-
phic paper and X-ray paper, for
which there 1s a terrible black-market
at present?

Shri Mannbhai Shah: The main pro-
duction will be cine films, which really
sonstitute almost 73 per cent of the
Mmport of these films It will also m~
elulle photographic films and X-ray
fims. So far as papers are concern-
ol two firms have already been
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licensed in the privatb sector. But
this plant also will n.lude quite 8
large quantity of photographic paper
be ng manufactured

Shri Heda: Are Government aware
of the black-market—or call it open
market—in photographic goods? Even
if this production starts, are Gov-
ernment going to take any measure
to remedy the situation?

Shri Manubhai Shah That is al-
ready well-known to the House In the
present difficult situation of foreign
exchange, we have tried to liberalise
1ts import as much as possible But
as the demands are going up very
much, for two or three years, till pro-
duction starts, not much further libe-
ralisa 10n seems to be possible

Shri Nanjappa: May I know whether
the expert from the Continent who
recently wvisited Nilgirsis to examine
the suitability in locating the film
factory, has submitted any report and
1f so, what 1s the nature of the report?

Shri Mannbhai Shah: As far as the
selection of site 1s concerned, that was
already decided by the experts two
years back As the House knows, Oota-
camund has already been selected for
the site The expert who recently
wisited Nilgiris was from another firm
which has submitted tenders He also
found that that place 1s suitable.

Shri Ramanathan Chettiar: May I
know whether the factory wilt be
started before the end of the Second
Plan®

Shri Mannbhai Shah: We expect tnat
ymmediate steps will be taken in the
Second Plan But the produc‘ion may
begin some time in the secord year
of the Thurd Plan,

Japanese Competition In Hosiery
Goods

o5 ra.ndit D. N Tiwari:
235 4 Shri M. L. Dwivedi:

Will the Minister of Commeree and
Industry be pleased to state

(a) whether it is a fact that Indian
hosiery goods are losing foreign
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markets due to the competition of

Japanese hosiery goods; and

(b) if so, the steps taken to im-
prove the export of Indian hosery
goods?

The Minister of Commerce (Shri
Kanungo): (a) There has been some
decline m exports of Cotton hosiery
goods This may be partly due to
competition from other countries in-
cluding Japan

(b) A statement 1is laid on the
Table of the House

STATEMENT

The following steps have been
taken by the Government to improve
export of Indian Hosiery goods:

(a) An Export Promotion Incentive
Scheme for Woollen goods has been
introduced with effect from the 1st
April 1959 Under this Scheme licences
for import of raw materials are al-
lowed against export of manufactured
goods A similar scheme for Cotton
goods 1s under consideration of the
Government  Regarding the art silk
industry, the Silk and Rayon Textile
Export Promotion Council 1s also con-
sidering the possibility of introducmg
such a scheme

(b) Two ad-hoc Committees repre-
sentative of Central Government,
State Governments and private enter-
prise have been set up at Calcutta and
Ludhiana tn look into the problems
of hosiery exports for cotton and
woollen hosiery goods respectively

(c) According to the new scheme of
distribution and product on of woollen
hosiery yarn as announced on the
3rd November 1959, the Government
is ensuring adequate supply of wool-
len hosiery yarn at reasonable prices
to the hosiery units ‘This scheme
will come 1into effect from the 1st
January 1960 and will enable the
hosiery units to offer their exports at
more competitive prices

(d) The National Small Industries
Corporation is assisting the small

NOVEMBER 24, 1989
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scale hogiery manufacturers to im-
prove the quality of their products by
making thehu:ttypuofmmmry
available to them on hire-purchase
basis

Pandit D. N. Tiwari: May 1 know
the improvement made in the position
as a result of taking these steps?

Shrl Kanungo: The steps have beea
taken only recently and the marked
improvements have not been observed
yet, except that woollen, art silk and

hosiery goods are showing improve-
ment,

Pandit D. N. Tiwarl: May 1 know
the extent of the down-trend in these
goods? What were the amounts of
export mn 1957-58 and 1958-59?

Shri Kanungo: The export figure
for 1957 was 21,13,442 lbs In 1858 it
was 17,11,000 Ibs In 1959, for the first
six months, 1t 1s 7,42,000 lbs

Firing by Pakistani Troops on UN.
Observers

+

Shri A, M. Tariq:
Pandit D. N Tiwari:
Shri M. L Dwivedi:

Shrl Shree Narayan Das:
236 % Shri Prakash Vir Shastri-
Sh-i Nardeo Snatak:
| Shri Arjnn Singh Bhadauria:

Dr. Ram Subhag Singh:
Shri 8. M. Banerjee:
[ Shri Rameshwar Tantia:

Will the Prime Minister be pleasad
to state’

(a) whether 1t 1s a fact that on the
2ist Sep‘ember, 1959 Pakistani troope
opened fire on the UN Observers is
Nowshera in Jammu;

(b) 1f so, the circumstances m
which fire was opened on the Ob-
servers; and

(c) the action taken in the mattex®

The Parilamentary Secretary to the
Minister of External Affalrs (Shrd
Sadath All Ebhan): (a) According %
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e UN. Chisf Military Observer,
the rifie of & Pakistan soldier was ac-
cidently discharged, whilst in the pre-
sence of a UN, Observer. Thus inci-
dent took place in the Naushera sec-
for on September 21, 1959.

(b) and (¢) Does not anse

Shri A. M. Tariq: May I know
whether the Government of India
have received any staiement, or pro-
test, or report from the United Na-
tions Observer and, if so, the action
taken by the Government on that?

Shri Sadath Ali Khan: The United
Nations Chief Military Observer has
investigated the case and made an
award agamnst Pakistan On the basis
of the Chief Military Observer’s
award, our High Commussioner 1
Karach1 had made a protest to Pakis-
tan on 9th November, 1959, to which
a reply 1s awaited

Shri A. M. Tarlq: When the Pakis-
tan delegation was here i1n India to
discuss the border incidents with us,
may I know whether these cases were
reported to them and an assurance
sought from Pakistan that such inci-
dents will not be repeated i1n future?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): I presume that they were
not mentioned to that delegation And
there was no occasion to mention to
them this because they were deahng
with the eastern border

Pandit D. N Tiwary: May I know
whether any compensation has been
demanded, or paid, to the family of
the victim?

Shri Sadath All Xhan: There has
been no loss of life or property

Shri Jawaharla]l Nehrw: Only a gun
went off.

Advisers at Porta

Shrl-l*l-m Krishan Gupta:
o237, Sardar Igbal Singh:
Shri A. M. Tarig:
Shri Ajit Singh Sarhadi:
Will the Minister of Commerce and
Jadustry be pleased to state at what
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stage is the proposal 'to appoint a
promunent businessman of high
standing as an Adwviser at each port
with a view to bring about closer
liaison between the business com-
mumty and Government?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
The matter 13 under econsideration
and will be finalized shortly

Shri Ram Krishan Gupta: What
specific subjects pertaining to the
ports would be referred to the
adviser?

8hri Satish Chandra: These advisers
will be prominent men in the busi-
ness fleld and they will work as
honorary advisers in the various ports
They will preside over the meetings.
At present there are port advisory
councils 1n Bombay, Calcutta and
Madras which are presided over by
the Joint Chiet Controller of Imports
and Exports Now the non-officials
will preside over the meetings

Mr. Speaker: All that he wants fto
know 1s the subjects that will come
before the adviser for consideration

Shrli Satish Chandra: The port
advisory councils will be presided over
by these honorary advisers, and they
will act as a sort of liaison between the
trade and the Government

Shri Ram Krishan Gupta: May I
know whether the Federation of the
Indian Chamber of Commerce and
Industry has made any suggestion in
thus regard?

Shri Satish Chandra: This was the
result of the discussions held in the
meeting of the Export Promotion
Advisory Council in September last.
That meeting was attended by the
members of the Federation of the
Indian Chamber of Commerce and
Industry also, and the Minister made
this announcement at the conclusion
of the meeting

Shri Nath Pal: The whole object of
this suggestion was to enhance the
turnover of the ports From that
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pomnt of view, a suggestion was made
of a member of the business com-
munity being in the council May I
know whether the representatives of
labour in the ports also will be invited
to join the council?

Mr. Speaker: How can labour and
businessmen preside over the same
meeting?

Shri Nath Pai: The object 18 increase
in efficiency and turnover at the ports

Mr. Speaker: Now a businessman
1s taken as an adviser All that the
Member wants to know 1s whether the
Government 18 prepared to associate
a labour representative also as an
adviser?

Shri Satish Chandra: These advisory
councils and the advisers have nothing
to do with industrial production This
comnuttee 1s set up only for export
promotion whe.e labour does not come
in

Development of Bhutan

+
Shri Harish Chandra
Mathur:
Shri Ramji Verma:
Shri Prakash V.r Shastri:
Shri P C. Borooah:
‘239.< Shrl Osman Alf Khan:
Shri Goray:
Shri Basumatari:
Shrimati Nla Palchoudhuri:
Shri Muhammed Elias:
Shri Hem Barua:

Will the Prime Minister be pleased
to state

(a) whether developmental needs of
Bhutan were discussed by the Prime
Minister of Bhutan during his last
visit here;

(b) if s0, what conclusions were
arrived at, and

(c) what action 1s bemng taken 1n
furtherance of the decisions taken?

The Parliamentary Secretary to the
of External Affaire (Shri
4. N. Hazarika): (a) Yes, Sir

NOVEMBER 24, 1959
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(b) The Government of Indis hawve

d to place at the disposal of the

utan Government a sum of Rs. §

lakhs per annum from 1860 onwards

to assist them in the execution ¢f
development schemes in Bhutan.

The Government of India have glse
decided to make available funds upte
a ceiling of Rs 15 crores for the execu.
tion of the road projects which the
Government of Bhutan have in mind,
These funds will be made available
to the Bhutan Government as and
when required by them In addition,
the Government of India will also
make available the services of tech-
nical personnel in accordance with a
procedure agreed upon between the
two Governments

(c) As a result and on the basis of
the decisions taken, the Governmen$
of Bhutan have formed two technical
boards, vtz (1) the Co-ordinating
Technical Board and (n) the Works
Advisory Board The Co-ordinating
Technical Board will determune the
policy and the gantum of amounts
required for the road projects from
time to time and such other broad
details while the Works Adwvisory
Board will carry out the execution of
the road-projects that are being
established

Shri Barish Chandra Mathur: May
I know whether, 1n the light of the
new developments on our Himalayan
border, the execution of these works
18 going to be expedited and, if so,
whether any initiative has been taken?

Shri J N. Hazarika: The first meet-
mg of the Co-ordinating Technical
Board was held on 10th November
last at Calcutta, and we are sending
one engineer to Bhutan for ten days
I think the engineer 1s starting today,
and he will establish one work centre
at Jaigon The survey work will start
on 20th December It is expected that
the construction work will start on
15th January, 1860

Shri Harish Chandra Mathur: A pro-
gramme ¢f work has been drawn up.
RBut, as I said, because of {in
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Himaleyan border trouble, what steps
are we going to take td expedite the
construction of this road and what
could be expected during the next
year?

Mr, SBpeaker: He has already stated
g:at an engineer is being sent What
more is expected?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehra): All that we can do to expedite
the work is to give instructions.

Shri P. C. Bbrooah: May I know
whether the amount that will be spent
on development of Bhutan will be a
loan or a gift to the Bhutan Govern-
ment and whether this amount will
include partly the defence of Bhutan
also?

Shri Jawaharlal Nehru: I presume
the hon Member 1s referring to the
Rs. 7 lakhs.

Shri P. C. Borooah: Yes.

Shri Jawaharial Nehru: That 15 an
actual gift for that particular purpose,
that is to say, that the normal amount
that we have paid, in terms of our
treaty, to Bhutan i1s Rs. 5 lakhs. Rs. §
lakhs remain Rs 5 lakhs. This is a
separate sum for developmental works

Shri P, C. Borooah: What about the
Rs. 15 crores?

Shri Jawaharlal Nehru: That 1s set
aside chiefly for road development and
{ike purposes.

Shri P. C. Borooah: May 1 know
whether the road will be constructed
up to the Bhutan and China border
or it will go only up to the Bhutan
and India border?

Shri Jawaharial Nehry: At the pre-
sent moment roads are being built
from India to the interior of Bhutan.
That is the only programme before
us at present.

Shrimati Manjula Devi: When will
the road development from Assam to
Bhutan be taken up?
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Shrt J. N. Hasarika: Two of the five
roads that we have in mind will be
from the Assam border to Bhutan.

st wex wx : F qg wWraAr
g g fo .t N F@ER AN
QAT «T ¥ 4a fam1 7ar §, 99 faa-
9% 3 gusr qreafaw qErAT W IF
foady Srag?

Shri J. N. Hazarika: I will require
notice for that

Dr. Ram Subhag Singh: May 1 know
whether along with this road con-
struction and Jaldhaka project pro-
gramme, the Prime Minister of Bhutan
has approached the Government of
India for providing some good and
compctent teachers to establish schools
there?

Shri J. N, Hazarlka: Will he kindly

. repeat the question?

Mr. Speaker: The question is whe-
ther the Bhutan Government has asked
for good and competent teachcrs being
sent there for the purpose of establish-
ing schools.

Dr. Ram Subhag Singh: There is
only one high school in the Bhutan
capital] and that has also recently
been established.

Shri Jawaharlal Nehru: I cannot
give a precise answer about the
schools. But we have been sending
some people and maybe, they might
have asked for them.

it e 9 : 9 ITAAT T
g & ot u w07 #Y agaar [ &
fasay fear war , 38 TwT fEa
|t § g @ da, 7@ @ ok
WIS AT, T g 7
Shri J. N. Hasarika: It might take
eight to ten years.

®t qudtw. dAw feufar &
% 1 @y fair & F fag
| g @ ¥d # fafeed &
fagt v & gew B faa ®
Wy ?
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ft wogeew e : N A,
ot aw guct aft § 1 fafed W
W A W W AT
Shri Yajnlk: May I know if the

Rs. 15 crores that will be provided
will be a loan or a grant?

Shri J. N, Hazarika: It 13 a gran$
and not a loan.

fiwot & atq wdwrfdt wr weaw

+
[ wes w5
st go WMo wAT :
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Shri 8, M. Banerjoe: May I know
whether any welfare officer has also
been appointed and, if so, the name
of the officer and s function?

Mr, Speaker: Why should he ask for
the name of the officer? What need
1 there to know the name of the
officer?
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Shri 8. M. Banerjee: I want to know
whether he is from the Labour Minje~
try?

Mr. Speaker: The hon. Minister may
give only the function.

Shri Abid Ali: The function will be
to collect as far as possible all the
available data on the prevailing prac-
tice in respect of working hours, holi-
day facilities, rates of remuneration,
dates on which salary was normally

paid, period of employment and other
privileges.

Nt ww v { gy e
qrgaT § fe ag 9 qwwac wiiwae
frarr foar T §, sar o WX
X 8@ T FAd W IRy
wETAT AfETd § AT T8 SR T
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Shri S. M. Banerjee: I want to know
whether this welfare officer will work
1n consultation with the Domestic
Servants’ Union and whether they
will be consulted for all purposes

Shri Abid Ali: We will have an
advisory committee

Shri D. C. Sharma: May I know if
the activities of the welfare officer
will be confined only to Delhi or they
will be spread over other cities of
India?

Shri Abid Ali: Only to Delhi for
the time bemng

Shrl Joachim Alva: Why is this
officer not entrusted with first things

first, namely, to draw up a register of
domestic servants m Delh1?

Shri Abld Ali: That will not be the
function of this officer.

dfex grfcer are Bt gy
Quax iy &ie faur war § Tt
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Nangal Fertilizers and Chemicals
Limited

+
Shri Basumatari:
Shri D. C. Sharma:
211 ) Shrimati Parvathi Krishnan:
*N Shri Warjor:
Shrl Nagl Reddy:
Shri Hem Raj:

Wall the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Qestion No 330
on the 11th August, 1859 and state

(a) the progress made so far in
gétting up the Nangal Fertilizers and
Chemicals Lamited,

(b) whether any delay in the pro-
gress of Nangal Fertilizers and
Chemicalg Limited 15 envisaged due to
the mushap to the Bhakra Power
House;

(e) it s0, the alternate arrangements
that are being made to supply power
initially; snd
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(d) the time by which the plant will
go into production?

The Deputy Minister of Commerce
and Indastry (Shrl Batish Chandra):
(a) A statement is laid on the Table
of the House ([See Appendix I,
annexure No 75 ]

(b) No, Sir
(c) Does not arise

(d) The plant 1s scheduled to go
into production by September 1860

I may add that there might be some
delay in the imtial tests.

Shri Basumatarl: May I know why
this Nangal Fertilisers Ltd. took the

responsibility just to erect the factory
there 1n Nangal?

Shri Satish Chandra: In fact, the
company was registered after the pro-
cess of setting up the factory had
already started The Government
took up this project It was mcluded
in the Second Five-Year Plan The
company was registered, if the hon.

Member wants to know that, in April,
1955

Shri D. C. Sharma: May I know if
there 1s any truth m the newspaper
reports that since the supply of elec-
tricity will be delayed to this factory,

there will be a loss of about Rs 18
lakhs per month?

Shri Satish Chandra: The hon.
Minister of Irrigation and Power has
already made a statement on the floor
of the House that electricity would be
available some time in September.
The factory is expected to be ready.
It was scheduled to go into production
n September, 1960 I have said just
now that there might be some delay
in the mtial tests for the factory
because the tests will start in Septem-
ber which were scheduled to start in
May or June

Shri Hem Raj: May I know whether
all the oustees who have been ousted
from this area bave been rehabilitated?
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Shri Satish Chavdra: That 1s pni-
marily the responsibility of the State
Goverrment. The Government of
India has given compensation and all
such assistance as it can to the State
Government for the rehahlitation of
the oustees

Shri Basappa: In the township of
the Nangal factory there are some
qQuarters. How many qarters are
occupied, how many of them are not
occupled and for how long are they
unoccuped?

Shri Satish Chandra: About 2,000
quarters are ready and most of them
are occupled

Atherton West Mills Ltd., Kanpur

Shri Panigrahi:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Atherton West Mills
Ltd, Kanpur has beun restarted,

242, {sm s M. Banerjee:

(b) whether all workers have been
re-employed; and

(c) f not, the number of workers
left out?

The Minister of Commerce (Shri
Kanungo): (a) Yes, Sir Since 27th
July, 1959

(b) and (c). All the workers
(including watch and ward and clerks)
excepting those who had voluntarily
resigned or died have been absorbed
by the mills

Shri S. M. Banerjee: May 1 know
~wvhether 1t is a fact that nearly 600
workers who were working as substi-
tutes have not yet been taken in and,
i so, whether any steps has been
taken to absorb them?

Shri Kanungo: My information 1s
that those who were on the register
of the factory when it was closed
have all been accepted.
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Shri Panigrahi: What is the posi-
tion of the workers who were woek-
ing as substitutes in that mill?

Mr. Speaker: He says that substi-
tutes or otherwise, those who were
actually working there have boea
taken in

Shri 8. M. Banerjee: My submission
1s that there are two types of workers,
one type 18 the temporary worker who
18 on the muster roll and the other
18 the substitute. Substitutes are also
workers but they are not regarded as
permanent or regular employees.
They are 600 in number. I come from
Kanpur and that is why I tell you
this

Shri Kanungo: 1 have said that
those who were on the register of the
factory on the closing date have been
taken back

U.S. Military Supplies to Pakistan

+
(Shri Ajit Singh Sarhadi:
| Shri D. C. Sharma:
*243./ Shri N. R. Mnniswamy:
Shri Narayanankutty
l Menon:

Will the Prime Minister be pleased
to refer to the reply given to Starred
Question No. 3 on the 3rd August,
1959 and state

{(a) whether there has been any
further correspondence about the
military supplies by USA to Pakis-
tan, and

(b) whether US.A has clarified the
purpose for which amphibious trucks
were supplied to Pakistan?

The Deputy Minister of Extermal
Affairs (Shrimati Lakshmi Menon):
(a) There has beem no further
correspondence, but the Government
of India’s views on this subject have
been brought to the notice of the
United States authorities whenever
necessary

(b) The U.S. authorities have stated
that they have not provided any
amphibious vehicles to Pakistan,
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fihrl AJit Singh Ssrhadl: May I
¥now whether the phrase “legitimate
golf-defence” in the Mutual Security
Act of 195¢ has been defined or its
scope clarified 1n the correspondence
that has already taken place”

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): What country’s Act?

Mr. Speaker: Which 1s the Act
referred to?

Shrl Ajit Singh Sarhadi: It is the
Mutual Security Act under which aid
is being given to Pakistan, and m that
1t has been said that the axd 1s being
given either for internal security or
legitimate self-defence I am asking
whether the phrase “legitimate self-
defence” has been clarified and 1ts
scope defined in the correspondence
between India and the USA on the
point

Shrimati Lakshmi Menon. The
Mutual Security Act of 1954 was
amended, and it limits the use of the
mlitary aid given solely for the pur-
pose of internal security and legiti-
mate self-defence of the receiving
country

Mr. Speaker He wants to know
whether “legitimate self-defence” has
been defined anywhere

Shrimatl Lakshmi Menon: No, Sir
1 do not know

Shri N. R. Muniswamy: The general
lne of reply of the US authonties
has always been to the same effect
that 1t 18 meant for internal security
and legitimate self-defence May 1
know whether 1t has been brought to
the notice of the Government that
recently the US Ambassador 1n
Pakistan has stated that effective
military aid will be given to Pakistan
and there will be no question of
minimising 1t, and if so, what steps
have been taken by the Government
to get a clanfication from the US
authorties?

Shei Jawaharial Nehru: None I
do not se¢ why we should ask for a
darifivation of every statement made
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by a U8 Ambassador in some other
country

Shri Naraysoankutty Menon: On
8rd August 1859 the Prime Minister,
1n reply to a question, stated that the
Government of India had sent a note
m the form of protest to the US,
Government regarding the shooting
down of a Canberra bomber by US -
supplied arms and ammumtion May
I know whether a reply has been
received from the US Government to
that protest note?

Shri Jawaharlal Nehru: I am sorry
1 have not quite grasped the question

Mr. Speaker: He says on a prior
occasion the hon Prime Minister said
that a protest note had been sent
regarding the supply of a Canberra
bomber Has any reply been received
from the US Government”

Shri Jawaharlal Nehru: Supply of
Canberra bomber? To whom?

Mr. Speaker: Shall I ask him to
repeat the question”

Shri Jawaharlal Nehru: I do not
remember the supply of Canberra
bombers to Pakistan

Shri Narayanankutty Menon. On
3rd August, 1959 the Prime Minister

Shri Jawaharlal Nehru: He may
speak on a little more slowly please

Shri Narayanankutty Menon:
replied to a question stating that the
shooting down of an Indian Canberra
bomler by Pakistanu planes by using
US supplied arms and ammumtion
had been brought to the notice of the
US Government in the form of a
protest note May I know whether
any reply has been received from the
US Government to the protest note
sent?®

Shri Jawaharlal Nebru. I do not
quite remember what reply was
recerved 1 agree, a reply was
recerved expressing their sorrow that
such a thing should have happened
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Prototype Industry in Bombay

S244. Shri  Pangarkar: Will the
Minister of Commercs and Industry
be pleased to state:

(a) whether 1t is a fact that the
Government of Bombay have request-
ed the Central Government to set up
a prototype industry in Bombay; and

(b) 1f so, the decision taken in the
matter?

The Minister of Industry (Shri
Manubbai 8hah): (8) and (b). No
tuch representation has been received
in recent years from Government of
Bombay. Already a Proto-type Pro-
duction-cum-Tramning Centre has been
started at Rajkot in Bombay State,
with financial and  technical assist-
ance from the Technical Co-operation
Mission of the U.S.A.

Shrl Pangarkar: May I know
whether the Indo-German prototype
production-cum-training centre has
been set up at Okhla?

Shri Manubbal Shah: That has been
set up at Okhla as the House 13
already aware

Export of Textiles to Burma

*245. Shri Kodiyan: Will the Minis-

ter of Commerce and Industry be
pleased to state:

(a) whether 1t 1s a fact that textile
exports to Burma have gone down

considerably during the last few
years;

(b) 1f 50, the reasons therefor; and

(c) the steps, if any, taken by Gov-
ernment to arrest the fallng trend in
the exports?

The Minister of Commerce (Shrt
Kanango): (a) Yes, Sir.

(b) Burmese barter agreements and
Burmese restrictions on the mports
of handloom cloth,

(c) Participation in tripartite
arrangements, involving supplies of
eotton textiles against import of U.S
cottons by Burma; opening the office

NOVEMBXR 24, 1988 Oral Answers 1340

of the Textile Export Promotion
Council at Rangoon; persuading
Burmese authorities to widen soope
of imports of cotton textiles on multi-
lateral basis.

Shri Kodiyan: What was the quam-
tity of textile exports to Burma

during the last three years and their
value?

Shri Kanungo: In 1956 it was 1%
mullion yards, in 1957 it was 39 million
yards, in 1958 1t was 4 milhon and
odd, and in 1959 January-July it was
15 milhon and odd.

Shri Kodiyan: May I know whether
the Government proposes to set up
any organisation for the promotion of
textile exports to Burma?

Shri Kanungo: Yes, Sir. As I men-
tioned in the answer, the Export Pro~
motion Council has opened an office
in Rangoon, and as a matter of fact,
the export to Burma between January
und July 1959 1s heartening.

Shrimati Ila Palchoudhuri: Has the
Government reviewed the position as
to the kind of patterns and the kind
of weaves that are most acceptable to
Burma so as to arrest this fall? Has
uny team been sent out to do this?

Shri Kanungo: Yes, Sir. Several
delegations have gone there, and as a
result of this effort, the exports during
the period January-July 1859 have
gone up

Shri Kodiyan: May I know whether
Government have any proposal to
enter Into a trade agreement with
Burma with regard to the export of
textiles?

Shri Kanungo: Yes, we have a trade
agreement with Burma, and as I have
said in reply to the mamn question,
eftorts are always made to persuade
the Burmese Government to incresse
their multilateral trading.

Shrl Ramanathan Chettiar: In view
of the fact that Burma is one of our
traditional markets for textiles, may
1 know what steps Government are
taking to increase the export of tex-
tiles by offering competitive prices?
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Mr. Speaker: He bhas stated if
already in answer to part (c) of the
main guestion

He wants to know if prices have
been brought down so &s to make
them competitive

Shri Kanungo: Well, prices are
ecompetitive, otherwise there will not
be greater purchase in the meantime

Surplus Labonr

Dr. Ram Snblug Singh:
2. {snu Chuni Lal:

Will the Minister of Labour and
Employment be pleased to state-

(a) whether Government have pre-
pared any plan regarding the utihsa-
tion of surplus labour,

(b) if so, the nature of the plan,
and

(c) how 1s that plan being imple-
mented?

The Parliamentary Secretary to the
Minister of Labour and Employment
and Planning (Shri L. N. Mishra): (a)
Yes

(b) The plan 1s to report the parti-
culars of surplus workers to State
Co-ordinating Units and to a Central
Office specially set up to locate vacan-
cles and arrange for the deployment
of workers

(c) Selection Teams of the appoint-
ang authorities visit the Project Sites,
interview the workers and select the
suitable ones

Dr. Ram Subhag Singh: May I
know whether the Government have
assessed the quantum of surplus
Jabour that exists in the country? In
what way 1s the machinery recently
set up to utibse the surplus labour
different from the machinery which
already existed?

Shri L. N. Mighra: It 1s fluctuating,
Sir Surplus labour come out when
the projects are completed I cannot
five any exact figure, but till now
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there has been about 47,000 or so of
surplus labour end we have provided
jobs for 18,000. We hope that as soon
as the projects are completed and
people are surplus, this machinery
will try to provide Jobs for them

Dr. Ram Subhag Singh: Is there any
proposal to change the outlook of the
persons who possess this surplus
labour rather than go on providing
and creating more jobs which general-
ly does not change the outlook?

The Minister of Labour and Employ-
ment and Planning (Shri Nanda):
There 18 no question of outlook here,
We have a project The construction
period lasts two years, four years,
whatever 1t might be At the end
of this process of construction these
people have to go somewhere else.
We anticipate these surpluses and try
to provide for the surplus workers
different places because we have &
machinery m the various States to
assess the future requirements of new
projects and also the manner in which
the number will decline in the existing
projects, and we try to match these
requrements

Shri Palaniyandy: Most of the
employment exchanges are having
only unskilled workers in their lists.
Is Government taking any speedy
action to have more training centres?

Shri L. N. Mishra: It 1s not a fact
Employment exchanges have also
skilled workers on their lsts, and
they try to get jobs for them

Shri Braj Raj Singh: May I know
1f 1t 1s a fact that skilled and unskilled
labour both to the tune of one crore
{s surplus?

Shri L. N. Mishra: Yes Both skilled
and unskilled labour are surplus

Shri Braj Raj Singh: To the tune of
one crore?

Shri L, N. Mishra: It 1s not a fact
Only 47,000 people are surplus as &
result of completion of about six oz
seven projects, and we have tried o
provide for about 18,000
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Skri Antheany Piliai: These schemes
will take care only of surplus labour
in the projects. What about surplus
labour in industries where there is
redundance?

Shri L. N. Mishra: This relates not
only to the public sector projects but
aiso to TISCO and IISCO and these
figures cover those industries also.

Shri Nagli Reddy: May I know
whether 1t is a fact that quite a num-
ber of engineers have become surplus
labour, and if so, whether Govern-
ment are taking any steps to see that
these skilled personnel are put to pro-
per use?

Shri Nanda: The arrangements apply
to all types of personnel. Bo far as
the engineers are concerned, they are
in very great demand. There may be
some fnctional unemployment for
some of them.

Export of Tea

+
Shrimati Parvathi Krishnan:
Shri Nagi Reddy:
Shri Warior:
'247.{ Shri Rameshwar Tantfa:
Shri D. C. Sharma:
Shri Bishwanath Roy:
Shri Hem Barua:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the export of tea has
shown a downward trend cduring the
year 1959 as compared to 1958;

(b) 1f so, what 1s the total fall in
earning and quantily during the
months January to September, 1959 as
eompared to 1958; and

{¢) the reasons for the short fall?

The Minister of Commerce (Shri
Kanungo): (a) and (b). The total fall
in earnings and quantity of tea during
the period January to August 1959
as compared with the corresponding
pariod of 1838 were 13'41 crores and
4418 million lbs respectively. Figures
for the month of September, 1959 are
mot yet available,

NOVEMBER 34, 1089
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(c) The shortfait occurred mainfy
during the earlier months of 1850
upto May and was largely due to the
high stocks in UK. at the beginning
of the year, the increasing internal
demand for teas, and consequently
the non-availability of sufficient stocks
of the teas commonly in demand in
the export markets.

Shrimatl Parvathi Krishnan: The
Calcutta figures show that there has
been an increase in export, to the
tune of 38 million lbs of tea. 8o, I
would like to know where exactly this
shortfall has occurred.

Shri Kanungo: There has been a
‘look-up’ in the exports after July. I
behieve when the season progresses
and the new flushes come in, then the
exports might look up. The reason
for the shortfall in the earlier months
was, as I have said, that there was a
large carry-over stock in London, and
there was no inclination for buying
off-season pluckings.

Shrimati Parvathi Krishnan: Apart
from the exports to UK, may I know
whether there has been increase in the
exports to other countries, and if so,
by how much?

Shri Kanungo: Yes. I have not got
the figures, but I believe that some-
where after July, the figures of the
exports to all other countries, includ-
ing UK, are showing up.

Shrimati Parvathi Krishnan: May [
know whether Government are under-
taking any investigation to explore
other markets than UK for the export
of tea, and if so, what steps have been
faken®

Shri Kanungo: Yes, constant effort
is made to open up other markets.

Shri Nagl Reddy: What steps?

Shrimat! Parvathi Krishnan: I want-
ed to know what steps were being
taken. The hon Minister merely says
that constant effort is made.

Shri Kanungo: I mean efforts in the
sense that delegations go out, irade
sgreements are entered into and se
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Qn. For example, ypcently, we have

Bad an agreement with Iran for intake
& ten, and with Iraq also for intake
@ tea. These are the efforts.

§hri : How many delega-
tions have gone?

Shri P. C. Rorooah: May I know
whether in spite of the very heavy
and costly propaganda bemng carried
oh in USA, no improvement has been
shown 1n the export of tea to that
sountry?

Shri Kanungo: Judging from the
standards of publicity 1in USA, our
expenditure 18 not hberal In any
ease, our exports to USA have not
Yoked up or shown up much. As a
matter of fact, the demand for tea in
USA 15 not much more than that for
coffee

Shri P. C. Boroorh: May I know
whether beause of the gradual popu-
larity of ‘Instant Tea’, which contains
a large percentage of Ceylon tea, there
has been an adverse effect on our
export of tea to that country?

Shri Kanungo: I do not think so
There, opinions have been expressed
that ‘Instant Tea’ 1s having better res-
ponse

Shrimati Ila Palchoudhuri: May I
know whether the money that the Tea
Board has for publicity has been uti-
Ilised, and 1f so, how much, m coun-
tries other than UK and USA for pro-
moting the export of tea to those
spuntries?

Shri Ksnungo: I have not got the
figures. They are in the annual re-
port of the Tea Board, which has been
placed on the Table of the House.

Shrimati Mafida Ahmed: May I

ow whether Government will con-

der setting up a National Tea-Mar-
kuting Corporation to produce, blend
and puck tea, just as Ceylon has set
@ recently?

el 7 I am not sure about
e Ceylon organisation, but we have
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no such intention, because the normal
channels are proving adequate.

Shri P. C. Boroosh: May I know
whether due to the high cost of pro-
duction of India tea and that due to
the hugh rates of fiscal duty, our teas
are generally being priced out gra-
dually from the export markets?

Shri Kanungo: That is a matter of
opinion.

Shri D. C. Sharma: May I know
whether Government are thinking of
subsidising or assisting those tea
gardens which want to modernise
their machinery and improve the
quality of their production?

Shri Kanungo: No, there 18 no idea
of subsidising But efforts are being
made 10 provide credit for improving
plantations.

International Commission for Super-
vision and Control in Cambodia

+
o248 Shri Shree Narayan Das:
*\ Shri Kodiyan:

Will the Prime Minister be pleased
to state:

(a) whether the question of the dis-
solution or of adjourning the Inter-
national Commission for Supervision
and Control in Cambodia has been
considered or 1s being considered,

(b) 1if so, whether the opinion of the
Goverpment as a Chairman of the said
Commussion has been asked for or
taken; and

(c) the reaction of the Government
% such a proposal?

The Deputy Minister of External
Aftairs (Shrimati Lakshmi Menon):
(a) There is at present no proposal to
dissolve or adjourn the International
Commussion for Supervision and Con-
trol in Cambodia. The UK Govern-
ment have made certain proposals to
effect greater economy, to the Govern-
ment of the USSR. These are under
discussion between the two Co-Chair-
men Governments.

(b) snd (c). Do not arise.
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Shrl Shree Narayar Das: May I
know the grounds on which the sug-
gestion has been made to adjourn or
digsolve this commussion in Cambo-
<aa?

Shrimati Lakshmi Menon: The
answer 1s that there 18 no proposal for
adjournment or suspepsion of this com-
mission

Shri Shree Naraysn Das: May I
know whether the attention of Gov-
ernment has been drawn to a news
item published 1n the Hwndu tan
Standard, that some suggestion was
made by the Briish Government 1n
this behalf with a view to have some
economy, because the present work
has been reduced?

Shrimati Lakshmi Menon: Yes, that
18 given m the mam portion of the
ongnal answer, that certain proposals
were made for effecting econcmy, and
as a result, our delegate on the
International Commission for Super-
wvision and Control in Camboiia has
been recalled, and his alternate will
function there, many other economies
also will be effected in course of time

Shri Shree Narayan Das: May 1
know whether any suggestion has been
made or 18 being considered, that there
should be one commssion only instead
of three in Indo-China?

Shrimatt Lakshmi Menon: Yes, cer-
tain suggestions were made, and these
are under consideration too

Shri Kodiyan: May I know whether
the views of the Government of Cam-
bodia have been ascertained with re-
gard to the proposal to effect economy
or to reduce the personnel of the
supervisory commission there?

Shrimati Lakshmj Menon: Yes, the
Cambo.lian Government would wish
the presence of the commssion to be
retained, although they would
acquesce 1mn the decision of the prin-
cpal members of the Geneva Confer-
enre After all, the financial responsi-
‘ility is that of the countries concern-
ed, that 1s, the chairmen countries,
and, therefore, they would abide by
the decision of the co-Chairmen

NOVEMBER 14, 1959
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Shri Shree .Narayan Das: May 1
Inow the present strength of the
Indian delegation in Indo-China, and
how far it had been reduced?

Shrimati Lakshmi Menon: I have
Just now stated that we have taken
the first step in reduction. I shall not
be able to give the strength just now.

Bubber Tyre Manufacturing Piani in
Kerala

.

o9 Shri N.mymkuuy Menon:
Shri Punnoose:

Wil the Minmister of Commeree anll
Industry be pleased to state:

(a) whether 1t 13 g fact that there
is a proposal to establhish a rubber
tyre manufacturing plant in Kemla
State,

(b) 1if so, the details of the proposal;
and

(c) when the factory is scheduled %o
start production?

The Minister of Industry (Shrd
Manubhai Shah): (a) Yes, Sir

(b) The scheme 1s to be implement-
ed with the technica) collaboration of
an American firm, on the terms ap-
proved by Government It s proposed
to issue capital to the extent of Rs 2
crores out of which Rs 10 lakhs will
be invested by the Amencan Collabo-
rators Capacity of the undertaking
will be to manufacture 2,40,000 Nos.
each of automobale tyres and tubes pex
annum

(c) The factory 1s expected to go
into production in July, 1862

Shri Narayanankutty Menon: May 2
know the terms and cond:tions on
which the profit 13 to be shared by
the American collaborators and what
royalty 1s going to be paid to them?

Shrl Manubhai Shah: These ard
matters under discussion, and till they
are finally approved, I may not be able
to disclose them Of course,
approval 1 to be issued shortly, but
they are just hike ordinary terms.
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Shri Joachim Alva: We have had
experience 1n tyre manufacture for
nearly forty years, with a large num-
ber of Indian personnel May I know
why we cannot manufacture tyres our-
selves without getting foreign assis-
tance?

Shri Manubhai Shah: We are manu-
facturing ourselves, but this 1s techni-
cal collaboration The hon. Member
may be knowing that practically all
the tyre manufacturers have technical
collaboration with foreign countnies

Shri Narayanankutty Menon: May I
know whether any decision has been
taken regarding the locatton of the
factory in Kerala” If so, where 1s 1t
proposed to be located?

Shri Manubhai Shah: It 1s 1n Kerala,
perhaps in Kottayam

Shri Nagi Reddy: In view of the fact
that we have been having tyre manu-
f~cture for quite a long number of
years, how many more years will it
take for us to manufacture tyres with-
out collaboration from foreign coun-
tries?

Shri Manubhai Shah: It 1s not al-
ways so, but when we are in a com-
petitive market and the tyre industry
is advancing in scientific methods, with
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higher wear and tear, higher passenger
load and traffic, people have to have
collaboration as and when necessary.
Such technical collaboration has al-
ways been approved by Government.

Middle Income Group Housing
Scheme in Delhi -

+
Shri Ram Krishan Gupta:
*250. { Shri Assar:
( Shri Vajpayee:

Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether 1t 15 a fact that the
Dellt Administration propose to in-
trodquce a new scheme to mprove
housing facilities for the middle-
VYRR LR sty ,

(p) if so, the details of this scheme;
and

(¢) the progress hitherto made in
respect of its implementation”? : -

The Deputy Minister of Works,
Howsing and Supply (Shri Anil K,
Chgnda): (a) The Middle Income
Group Housing Scheme has been made
applicable to the Union Territory .of
Delhi, with effect from the 18th
November, 1959

(p) Details are given in the printed
copses of the Scheme placed in the
Parhiament Library.

(¢) Does not arise at present

ghri Ram Krishan Gupta: May I
know the maximum amount which is
allowed under this scheme as loan?

shri Anil K Chanda: Rs. 20,000

st fayfa fasr @ o s wrgar
g fr za =0 & qr1 wa aF frad
syafaat & zaar faar @ ol 353 AT

L AL

ghri Anil K. Chanda: So far as the
Dethi Union Territory 1s concerned,
the scheme was put into operation
only on the 18th instant, five days
ago But so far as the other States
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are concerned, they have drawn the
loan amount from the LIC and they
‘are possibly making disbursements al-
readv

Dr. Sushila Nayar: Is the hon. Min-
ister aware of a news item which has
appeared in today’s newspapers to the
effect that the response to this scheme
has been very poor? If so, is it cor-
rect?

Shri Anil K. Chanda: It is only five
days since the scheme has been in
operation in the Delhi Territory, and
I think it is too early to make any
comments on its popularity.

Licences for Manufacture of
Fertilizers

*252  Shri Khimji: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether licences have been
given in 1959 for the establishment or
for the expansion of factories for the
manufacture of different kinds of
fertilizers; and

(b) whether applications for the
manufacture of superphosphate are
being granted subject to the concur-
rence of the Planning Commission?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) One licence has been issued and
two more are under issue.

(b) Licences are granted by Govern-
ment after considering the  recom-
mendations of the Licensing Com-
mittee set up under Section 10 of the
Industries (Development and Regu-
lation) Act, 1951. The Planning Com-
mission is represented on that Com-
mittee.

Shri Khimji: May I know whether
the targets in the Second Plan for
ammonium sulphate and superphos-
phate are likely to be reached. If
not, what are the reasons for the
same?

Shri Satish Chandra: The target in
the Second Plan for nitrogenous fer-
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tilisers was 3,80,000 tons, in terms of
nitrogen. But about 4,00,000 tons are
likely to be reached at the end of the
first year of the Third Five Year Plan.
As far as phosphatic fertilisers  are
concerned, the demand has not been
keeping pace with the production capa-
city, and so the target has been re-
duced to about half of what was
originally contemplated. :

Shri Nagi Reddy: May I know whe-
ther any licence has been issued for a

factory at Kothagudam in Andhra
Pradesh?
Shri Satish Chandra: It is known

now that the project which is to be
set up by the State Government has
been cleared by the Government .of
India and steps are being taken to
set up the factory.
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Shri P C. Boresah: When will a
factory be set up in Assam’

(No answer was given)

Shri Palaniyandy. Are any steps
homg taken to have a superphosphate
fattory 1n South India where we are
having ample phosphatic nodules®

Shri Satish Chandra. All the super-
phasphate factories 1n India today are
depondent on imported raw phos-
phttes The phosphatic noduies m the
seuth have not been found suitable for
the purpose 50 far If after further
research, they can be used, of course
that will certainly be considered he-
eguse it will reduce our import bill
fo that extent

8Shri Ramanathan Chettiar: Has any
new licence been given to start a fer-
tihser factory in the Madras State®

Skri Satish Chandms. The Alwaye
factory is alieady under construction
There 18 a proposal from a private
party for the production of ammon-
sum phosphate The matter has bean
under consideration That company
has been asked to examine the ques-
tion of producing nitro-phosphate in-
stead, because in that case sulphur,
which 18 an 1mported 1tem, will not be
required

Shri Palapiyandy: Will Govern-
ment investigate the possibility of
setting up a factory to prepare super-
phosphate using the phosphatic nodu-
leg 1n the Tiruchirappali area where
they are available 1n abundance?

Skl Satish Chandra: That matter
has been thoroughly considered In
fact, :n the beginning, the Neyvel
factory was supposed to produce am-
wonium sulphate But we eould not
peoeceed with that ides because the
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nodules there could not be exploited
for mdustirial purpeses Jt may be
possible to exploit them in future But
we cannot do 1t now

W wto wte wai: zg g

ot feyife fusy - ot & oY
2 e § AR § I
vt A 7 W W e
T AW TR 1§ W
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Manufacture of Peus

*253. Shri Subbiah Ambelams: Will
the Minister of Commarce sad Indus-
try be pleased to state

(a) the number of fountain pen
manufacturing units in India and thewr
production capacity,

{b) whether Government consider
it necessary to stop further increase
in  the manufacturing units of
fountain pens: and

(c) if so, the reasons for the same”

The Minister of Industry (8hri
Manubhat Shah): (a) 15 umts in the
large scale sector and about 100 in
the small scale sector Their actual
production during 1958 was 107
million pieces gnd that during the
first half of 19590 15 more than §
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million pieces Production in  the
amall scale units 18 estimated at about
14 4 millon pieces n 1959

(b) Yes, Sir

(c) It 1s considered that any ad-
dition to the number of fountain pen
making units m the country which 1
already very large, will not be con-
ducive to the possibility of improving
the quahty of fountain pens

Shri Subbiah Ambalam. From the
answer I find that any addition to
the number of fountian pen-making
units in the country will not be con-
ducive to the improvement of the
quality of fountain pens May I know
what standards are being adopted to
improve the quahty of the fountain

pens, especially 1n the smal-scale
unats?

Shri Manubba: Shah That 1s pre-
cisely the purpose of this question As
the House will be pleased to see the
production of fountrin pens in the last
three years has risen more than ten-
fold, perhaps in some cases twelve-
fold Therefore, now we have to halt
further expansion and we are concen-

trating on improving the qualitv of the
fountain pens

Shri Subbiah Ambalam May 1 know
whether Government have taken any
steps to explore the possibilities of
export markets for fountain pens?

Shn Manubha Shah Some expoits
are already taking place In all these
matters, one has to go in a very cau-
tious and careful manne1  We have
now exceeded the requirements of the
country There 1s surplus production
8o many units, large scale and small
scale, have come up Therefore, we
will have to wait a little while until
we stabilise our quality for export
markets

Shri Nagi Reddy In view of the
fact that the nibs for almost all these
fountain pens are being imported, may
1 know if Government are taking any
gteps t0 see that the nibs are manu-
factured 1 our country itself?
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Shri Manudbbal Shalk: A large num-
berofunihhunkobmumndfcr
nibs Only very special nibe azd
materials are allowed to be imported

Shrimati Renuka Ray: Apart from
the mbs, are all the other component
parts of these fountmn pens
manufactured in India now?

Shrl Manubhai Shah: All the other
parts, namely, the plastic holder, cap,
ordinary nibs and the tube are manu-
factured 1n India, excepting that 1
some small newly started factones
for a period of six to twelve months,
small components are allowed to be
imported for the time being

shri Joachim Alva. There 1s & wide
uncontrolled production of inferior
quality pens 1n India Why is 1t that
we do not concentrate on the produe-
tion of at least one or two good qual-
ties?

Shri Manubhai Shah: There are more
than two dozen good quality fountain
pens Some fountain pens produced
in the Madras and Calcutta region are
perhaps as good as any imported stuff,

¥ nfrg TR wY WX WY
aEr & wERAE W wTne g
a 7z ¥ v fap m ¥ WKW
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g rexs & famg a< & far
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Dr Sushila Nayar: Thousands of
pens are being produced every month
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and 1 one unit in one of the industrial
estates about 4,000 pens are being pro-
duced every month They are all of
good quality Are we exporting any
of them?

Shri Manubbai Shah: I am glad
that the hon Member drew pointed
attention to this fact. The quality 1s
very good Therefore, as I have al-
ready stated, we are concentrating on
still upgrading the quality and making
efforts for export Some exports are
already taking place

CORRECTION OF ANBWER TO A SUPPLE-
MENTARY QUESTION ON STARRED
QuzsTioN No 239

Mr Speaker The hon Prime Min-
ister

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): I am grateful to you for cal-
ling me and giving me an opportunity
to correct a statement In answer to
a supplementary question asked, I
think, by Shr1 Yagnik as to whether
Rs 13 crores for Bhutan was a grant
or a loan, my colleague has said that
1t was a grant That 1s not quite cor-
rect This money had been set aside
chiefly for the building of roads Many
of our engineers will be employed
there and they will be paid by us To
that extent 1t 18 a grant But I would
not comnut myself definitely whether
the whole sum 1s a grant Therefore,
1 wanted to correct that reply

Snorr Noricx QUESTION
Explosion of Mines Laia by Chinese

Shri P. C. Borooah:

Will the Prime Minister be pleased
to state

(a) whether 1t 1s a fact that Chinese
have heavily mined the mountain
Passes along the McMahon Line and
there were heavy casualties from ex-
plosion recently; and

+
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(b) 1if so, the broad details thereot?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): (a) and (b) We have en-
quired into this matter and have found
no basis for this report Some of
our senior military officers recently
vigited this area and received no re-
port of this kind

Shri Braj Raj Singh. May I know
whether there has been any change in
the status of set-up at Longu®

Mr. Speaker
what set-up®

Shri Braj Raj Singh:

state of affairs

Shri Jawaharlal Nehru I do not
understand the question, Sir I under-
stand the meaning of the words—state
of affairs at Longju Longju as such
18 1 the occupation of the Chinege

forces and some miles from that is our
check-post

Defence set-up or

I mean the

Mr. Speaker. Evidently he wants to
know if the Chinese have withdrawn

Shri Jawaharial Nehrn: No, not to
my knowledge

Shri Braj Raj Singh: How many
miles away from Longju are our
check-posts situated?

Shri Tyagi Sir, I would object to
this question, as such I submit that
the position and the deployment of
the armed personnel 1s not a matter
which should be enquired into now

Mr Speaker. The hon Member 1s
assumung to himself too much of res-
ponsibility

Shri Tyagi. Everyone 1s responsible
in the case of protection of the country

Mr Speaker: All the 500 and odd
hon Members can get up and say so
I leave it to the hon Minister who
knows his responsibility If he feels
that this matter ought not to be given
publicity, certainly I would never ask
the Mimister I allow him absolute
discretion to decide for himself whe-
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ther it should be given out or not. In
a particular matter if he says that this
must be kept secret, I do not pursue
the matter. Therefore, it is unneces-
sary for every hon. Member to get up
and say that this ocught not to  be
allowed. If the hon. Minister takes
exception, I do not pursue the matter.
Therefore, I do not want this kind
of unnecessary advice to me from time
to time.

Shri Jawaharlal Nehru: May I say
that in such matters there should be
some broad rule. It is very good of
yvou to say that I should state it in
every case. If in every case I  say
that information should not be given,
that itself has a certain implication
and so I do not wish to say that. 1
am prepared to give it. Therefore, I
think that the point that was submit-
ted to you has some force and ques-
tions of this kind should normally not
be put, rather than to say yes or to re-
fuse to say anything if they are put.

That is my difficulty in these mattexy

In the present case, it is a few miles
from that place. It is not necessary
to give the exact situation, etc.

Shri Braj Raj Singh: Could we be
assured that since Longju happens to
be in our territory our check-post
there near about Longju is...... (In-
terruption).

Mr. Speaker: He said: ‘a few mileg’.
Let him not pursue the matter,

Shri Mahanty: The Prime Minister
has stated that some senior military
officials had visited that area. I would
like to know if these military officers
had visited those particular mountain
passes which have been mentioned in
the question. He also stated that those
officers did not receive any report.
They may not receive any report on
account of some faulty machinery
through which they receive informat-
ion. But he has not stated categori-
cally if this is a fact or not.

Shri Jawaharlal Nehru: The report
that appeared was about explosions,
mines, etc. A thing like that does not
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take place secretly. An explosion
makes a lot of noise. Not only does
it make a lot of noise but the story
of that spreads. People know about
it. But in this case there was noth-
ing; there is no talk about anything
like that. When the officers go about
there, nobody mentioned it. It is very
extra-ordinary that these things should
take place and nobody should refer te
it. Of course when the officers go, they
do not enquire about the explosion.
But the point ig this. If there had been
anything like that, it is quite obvious.
I must say that these rather unfor-
tunate kind of travellers’ tales that ge
around now-a-days and appear in our
newspapers are without any basig ™ at
all.

WRITTEN ANSWERS TO QUES-
TIONS

Social and Moral Hygiene Programme

938 IShri R. C. Majhi:
1 Shri Subodh Hansda:

Will the Minister of Commerce and
Industry be pleased to state:

(a) what amount has so far been
spent out of the total sum provided in
the Second Five Year Plan for the
setting up of production centres under
the After-Care and Social and Moral
Hygiene programme; and

(b) whether these schemes are con-
fined to a few States only?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). No
specific allocation has been made 1n
the Second Plan for setting up of
Production Centres under the Centrai
Social Weltare Board programme. The
expenditure on Production Centres is
to be met from the allocation of State
Governments for their schemes for
development of small scale industries.
During 1958-59 and 1959-60 technical
approval has been given for 57
schemes for establishment of Produc-
tion Centres in the States of Andhra
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Pradesh, Assam, Bihar, Bombay,
Kerala, Madras, Orissa Rajasthan,
Uttar Pradesh, West Bengal and the
umon territory of Delln  The estimat-
ed central assistance to the State Gov-
ernments 1s Rs. 27,86783, of which
grant 1s Rs 18,97,958 and loan 1s
Rs 8,88,775

Ceffee Plantation in Andhra Pradesh

*281 Shri Ramakrishna Reddy: Wiil
the Minister of Commerce and Indus-
try be pleased to state whether the
Central Government propose to con-
suder the suggestion of the Chairman,
Indian Coffee Board, to grow coffee
plants in Agency Area of Rampacho-
davaram and Araku Valley of Andhra
Pradesh?

The Minister of Commerce (Shri
Kanungo): The Chanman Coffec Board
had indicated to the Andhra Pradesh
Government that 1t might be possible
to undertake coffee cultivation in cer-
ifain areas 1n the state The state
government's jeactions to this sugges
tion are awaited by him The central
government will give due considera-
tion to any such scheme, when finalis-
ed, 1n all 1ts aspects

Kashmir in UN. Maps

»254. Shri D. C. Sharma: Will the
Prime Minister be pleased to 1efer to
the reply given to Staried Question
No 629 on the 20th August. 1959 n
regaid to the wrong delineation of
Kashmur's position on the United
Nations map and state how the matter
now stands”

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath All Khan): There has been no
fresh development We are still
awaiting a reply from the United
Nations Secretariat

Folk Songs of Kangra and Jammu

*255. Shri Hem Raj: Will the Minis-
ter of Infermation snd Reoadensting
be pleased to refer to the reply given

to Unstarred Question No. 501 on the
10th August, 1859 and state*

(a) whether the Dogra Folk Sangs
of Kangra and Jammu are proposed
to be printed in a boaklet form;

(b) if so, when will this booklet
be published,

(c) whether the Films D¥vision has
any proposal for the production of
films on Kangra-Kulu Valleys and on
Jammu,

(d) if so, when they are proposed
to be produced, and

(e) whether 1t 1s proposed to include
those folk songs in those films”?

The Minister of Information and
Broadcasting (Dr Keskar): (a) and
{b) No, Sn

(¢) to (e) A documentary film in
colour on ‘Kangra & Kulu Valleys’ and
another black and white film on
‘Jammu’ are currently under produc-
tion The folk songs of these areas
will also be included as far as feasible
in these two films

Displaced Persons Colonies in Bengal

r Shri Sadhan Gupta:
*256.4 Shrimati Renu Chakravartty:
{ Shri Aurobindo Ghosal:

Will thc Minister of Rehabilitation
and Minority Affairs be pleased to
state

(a) the number of displaced famlies
and displaced persons colonies affected
by the floods throughout West Bengal
i September and October, 1959;

(b) the nature of the loss and
damages caused and the value thereof;

(c) the number of displaced families
rendered homeless,

(d) the nature and amount of rehef
provided,

(e) whether and to what extent the
Central Government contributed 8
such relief;
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(f) whether the colomies wholly or
partially destroyed have been rebuilt;
and

(g) the nature and amount of the
eontribution made by the Central
Government towards rebuilding of
such colonies?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) to (g). The assistance
given by the Government of West
Bengal to people affected by recent
floods is available to displaced persons
also. As such, no special report has
been called for from the West Bengal
Government about the nature and
extent of damage suffered exclusively
by displeced persons nor has any
report on the subject been received
from the State Government.

The provision of relief to people
affected by natural calamities, such
as floods, is primarily the responsi-
bility of the State Government. The
Central Governmeni gives financial
assistance to State Governments in
cases where the overall magnitude of
the calamities justifies such assistances
The Ministry of Rehabilitation has
contributed 4,878 tents valued at
Rs 5,36,000 to the West Bengal Gov-
ernment to provide shelter to those
rendered homeless by the floods.

Government Advertisements

*257. Shri Rameshwar Tantia: Will
the Mimnister of Information and
Broadeasting be pleased to siate.

(a) whether 1t 15 a fact that the
Indian and Eastern Newspaper Society
and the Advertising Agencies Associa-
tion of India made representations on
the system of giving Government
advertisements to newspapers; and

(b) 1if s0, what steps have been taken
by Government in this connection?

The Minister of Information and
Broadeasting (Dr. Keskar): (a) and
(b). Yes, Sir. The two associations
mentioned have made & representation
regarding the placing of advertise-
ments by Government autonomous
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corporations. Government is consider-
ing thejr representation and it is hoped
to send a reply during the coming
week.

Rising level of Prices

*258. Shri Vidya Charan Shukis:
Will the Minister of Planning be pleas-
ed to state whether the Planning Com-
mission has appointed or proposes to
appoint any group or panel to study
the problem of rising level of prices
and soaring cost of lving?

The Deputy Minister of Planning
(Shrl 8. N Mishra): The trends in
prices and costs of living are con-
tinuously under study in the Planning
Commission and an internal working
group has been set up recently to
study the question

Paper Mill in Orissa

“259 Shri Panigrahi:
* Shri Sanganna:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question
No 739 on the 24th August, 1958 and
state the progress made so far in the

setting up of the proposed paper mill
at Kesinga in Orissa®

The Minister of Industry (Shri
Manubhai Shah): Orders have been
placed with a foreign firm for the
supply of complete plant and machin-
ery for paper mull which 15 now to be
located at Singhpur Road The
scheme 15 likely to be completed by
1062-68

Former French Possessions in India

Shri Ram Krishan Gupta:
*260. { Shri Ajit Singh Sarhadi:
Shri D. C. Sharma:

Will the Prime Minister to pleased
to refer to the reply given to Starred
Question No. 435 on the 14th August,
1950 and state the latest position
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regarding de jure transfer of former
French possessions in India?

Minister of External Affairs (Shri
Sadath Alt Khan): The question of the
ratification of the Treaty of Cession
of the French Establishments of
Pondicherry, Karaikal, Mahe and
Yanam has again been taken up with
the Government of France. No firm
date has, however, yet been fixed for
discussion of this issue in the French
National Assembly. The present indi-
cations are that there has been no
change in the attitude of the Govern-
ment of France on the question and
they are waiting for an opportune
moment to move the Ratification Bill
in the National Assembly.
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Convention of Nagas

Shri 8. M. Banerjee:

Shri Panigrahi:

Shri L. Achaw Singh:
Shri Hem Barua:
Shrimati Maflda Ahmed:
Shrimati Ila Palchoudhuri:
Shri Muhammed Elirs:
Shri N. R. Muniswamy:

. Shri Aurobindo Ghosal:
#62. < Shri Ram Krishan Gupta:
Shri 8. A. Mehdi:

Dr. Ram Subhag Singh:
Shri Kalika Singh:

Shri Vajpayee:

Shri U. L. Patil:

Shri Ajit Singh Sarhadi:
Shri Sadhan Gupta:

Shri Rameshwar Tantla:

Will the Prime Minister be pleased
to state:

(a) whether a convention of Naga
Leaders was held in October, 1959;
and

(b) 1f so, the decisions taken at the
said convention?

The Parliamentary Secretary to the
Minister of External Affairs (Shri J.
N. Hazarlka): (a) Yes; the Third Naga
People’s Convention was held at
Mokokchung from 22nd to 26th
October, 1959.

(b) This Convention unanimously
passed a 16-point draft containing pror
posals to form the basis of negotia-
tions with the Government of India
for a political settlement with the
Nagas. A copy of the draft is placed
on the Table of the House. ([See
Appendix 1, annexure No. 77].

Sugar Machinery Manufacturing
Project
*288. Shri Ajit Singh Sarhadi: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that there
was a proposal to have a Sugar




1367  Wntten Answers

Maschinery Maaufacturmg Project in
Punjab State :n the Secend Five Yesr
Plan penod,

(b) 1if so, the progress made so far,
and

(c) the location of the Project?

The Minister ef Industry (Shri
Manubhai Shah)- (a) to (¢c) The India
Sugar and General Engineering Cor-
poration, Yamunanagar, were granted
1n 1987, a hicence under the Industries
(Development and Regulation) Act,
1951 for the manufacture of two com-
plete sugar plants per annum, in their
existing factory in Yamunanagar Dis-
trict Ambala (Punjab) The firm has
started the manufacture of sugar plant
Licences to import capital equipment
to the extent of Rs 11 45 lakhs has
been granted to them The firm will
deliver two sugar plants by Novembe;
1961 and a third plant by November
1962

Cement Factories

*264 Shri Pangarkar Will the
Mmister of Commerce and Industry
be pleased to state

(a) the number of (ement factories
to be set up during the remaining
period of the Second Five Year Plan
and

(b) the location thereof”

The Minister of Industrv (Shnm
Manubhai Shah) (a) and (b} Nme
new cement factories are likely to be
set up during the remaining period of
the 2nd Five Year Plan at the follow
ing places —

Location Srate

\"171anagaram Andhra Pradush

1
2 Cherrapuny Assam

3 Ponditherry Pondicherry
4 Porbandar Bombn

s Veraval Bombuy

46 Ramanathspuram Madras

7 Thiruyvottiyur Madras

8 Ammasandra Mjsore

9 Near Srinagar Kashmir

NOVEMBER 24, 1989
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Restrictions en Toreign Visltors to
Bhutan and Stkkim

*265 Shri Shree Narayan Das: Wijl
the Prime Minister be pleased to state.

(a) the nature of restrictions impon-
ed on the visrt of foreigners to Sikkun
and Bhutan through India, and

(b) whether 1t 15 a fact that the
working of the existmng restrictions 1s
proposed to be reviewed?

The Parliameatary Secretary to ¢he
Minister of External Affsirs (Shef J
N Hazarika). (a) The vwvist of
foreigners to Sikkim and Bhutan
through India 13 regulated by the
Foreigner, (Protected Areas) Order,
1958 -

(b) No Sir

Plant and Equipment for Plastics
Industry

266 Shri Ramakrishna Reddy Will
the Mimister of Commerce and Indus-
try be pleased to state

(a) whether effort, are being made
for the manufactuie of plant and
cquipment 1n India for the production
of plastics with foreign collaboration,

(b) 1f so the place ‘where the plant
will be sct up and

(c) the stage at which the propesal
stand< at piesent”

The Minister of Industry (Shri
Manubhar Shah) (a) to (¢) A few
firms ale already manufacturing cer-
tain items of machmnery for the pro-
duction of plastics on their own
Informal discussions were also held by
Government with certain Indian
parties regarding the possibihity of
manufacture of plastic machmery in
collaboration with foreign firms Con-
crete proposals in this regard have,
however, not yet been received
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Rayon Pulp Factery in Kerela

*2687. Shri Ram Krishan Gupta: Will
the Minister of Commerce and Industry
be pleased to state the nature of pro-

made so far 1n setting up a
Rayon pulp factory in Kerala State by
Messrs Birla?

The Minister of Industry (Shri
Maaubhai Shah): A licence under the
Industries (Development and Regula-
tion) Act, 1951, for the establishment
of the undertaking and an 1mport
licence for the import of machinery
have been 1ssued Negotiations for the
procurement of machinery are going
on and preparatory work on the site 1s
in progress

formr vem wN
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Contributions to Employees’ State
Insurance Scheme

*369. Shn S. M Banerjee: Will the
Minister of Labour and Employment
be pleased to state

(a) whether some of the employers
in Kanpur have not paid their dues on
account of contribution towards Em-
ployees’ State Insurance Scheme,

(b) i so0, the names of +%ose
employers*

(c) the amount not paid by them;
and

(d) the action taken by Govern-
ment?

The Deputy Mimister of Labowr ($hri
Abid Alf): (a) Yes

(b) and (¢) Names of the estabitsh.
menta from whan above Rs. 2008

have become overdue are'— '

1 M/s Mur Mills Co Lwd,
Kanpur

2 M/s New Victoria Mills Co.
Kanpur

3 M/s Atheiton West & Co IL4d.,
Kanpur

4 M/s Kanpur Tannery, Kanpur

5 M/s India Army & Police
Equipment Supply Co, Kan-
pur

6 M/s Continental Engineering
Works, Kanpur

7 M/s A K Biothers, Kanpur

8 M/s Maheshwann Devi Jute
Mills Co Ltd, Kanpur

9 U P Government Roadways
Central Workshop, Kanpur

10 M/s New India Leather %
Textile Corporation, Kanpur

Besides these Rs 17,62749 were
overdue fiom 48 establishments on
30th Septembe:, 1959

(d) Legal action under the Em-
ployeey’ State Insurance Act, 1948, bas
been taken, wherever necessary

Indian Man@icrafts Trade Centres
Abread

Shri Ram Krishan Gupta:
Y\ Shri Dalfit Singh:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No 488
on the 14th August, 1959 and state

(a) whether Government have
examined the proposal to open Trade
Centrey at Frankfurt (West Germany),
Los Angeles and New York with a
view to popularising Indian handi-
crafts; and
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(b) it so, the result thereof?

The Minpister of Commerce (Shri
Kanungo): (a) and (b). The present
position of the proposal to open Trade
Centres at Frankfurt, Los Angeles and
New York for popularising Indian
Handicrafts 18 as follows:—

Frankfurt: It has been decided to
attach one officer of the Indian Hand:-
crafts Development Corporation Ltd.
to the existing India Trade Centre at
Frankfurt for handicrafts exclusively;

Los Angeles: The proposal has been
dropped for the present;

New York: The proposal is still
under consideration,

Weekly Bulletin of Import and Export
Trade Control

419 Shri Ram Krishan Gupta: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether 1t 1s a fact that the total
expenditure incurred on the ‘Weekly
Bulletin of Import and Export Trade
Cantrol’ 18 higher than the revenue
denved from it;

(b) it so, the total expenditure
incurred and revenue derived there-
from during 1858-59 and 1959-60 so far
(1ssue-wise);

(c) the steps taken or proposed to
be taken with a view to reduce the
gap between revenue and expengditure

and effect economy in expenditure;
and

(d) the result thereof”

The Minister of Commerce (Shri
Kanungo): (a) Yes, upto 1958-59 The
position has changed with effect from
the 1st April, 1959

(b) The total expenditure incurred
(including establishment charges) and
revenue derived from the sale of the
weekly bulletin during 1958-59 and

NOVEMBER 24, 1950
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1938-60 (upto 30th September, 1939)
are as under:—

1058-59 1959-60
{upto 30-9-50)
Receipt Rs. 250,015 Ras. 1,58,706

Expenditure Rs. 3,37,579 Re. 1,48,289.

Receipt and expenditure figures
according to each issue of the bulletin
are not available as the accounts main-
tained by the Chief Controller . of
Imports and Exports for the purpose
are on the basis of half-yearly licens-
ing periods.

(c) and (d). To reduce the gap
between the revenue and expenditure
and to effect economy in expenditure,
the printing of the weekly bulletin has
been switched over from 10-points type
to 8-point from 1st April, 1959. Thus
has reduced the number of pages of
the weekly bulletin in as much as
more material 18 now printed on one
page. Saving 1is thus effected in the
printing charges and 1n the quantity of
paper consumed. This step has result-
ed in a profit of more than Rs. 10,000
during the period from the 1st April,
1959 to the 30th September, 1959.

Unsold Handloom Goods

411 Shri Pangarkar: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the present stock of unsold
handloom goods m the co-operative
sector in Bombay State; and

(b) the steps taken to dispose of
such unsold stock of handloom goods
in Bombay State?

The Minister of Commerce (Shri
Kapungo): (a) 36,13,140 yards valued
at Rs. 4138417 at the end of August
1959. Up-to-date figures are not
available.

(b) No special
taken.

steps have been
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Village Housing in Bembay State

¥

412 Shri Pangarkar: Will the
Manster of Works, Housing and Supply
be pleased to state:

{a) the progress achieved so far m
Bombay State under the Village Hous-
ing Project Scheme, and

(b) the amount allotted under the
scheme to that State for the year
1959-60 so far?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) The Government of
Bombay have selected 137 villages out
of 300 allotted to them so far, and
have completed the socio-economic
survey of 82 villages Physical survey
1 some of them s also under way
After completing other preliminaries
lIike establishment of Rural Housing
Cell and frammng of Rules etc, the
State Government disbursed loan
assistance to the extent of Rs 100
lakh during 1958-59

{(b) A sum of Rs 21 lakhs (includ-
ing Rs 040 lakhs as grant for State
Rural Housing Cell) has been allocat-
ed to the Bombay Government under
the Scheme for the year 1859-60 Ac-
cording to the new procedure for
release of central assistance, three-
fourths of the year’s allocation to the
State Government 1s automatically
placed at therr disposal 1n nine
monthly 1nstalments as ways and
means advances to be finally adjust-
ed against sanctions to be issued at
the close of the financial year

Shifting of Central Government
Offices

f Shr: Pangarkar:
413. 4 shri D, C Sharma-:

Will the Minister of Works, Housing
and Supply be pleased to refer to the
reply given to Starred Question No 313
on the 11th August, 1959 and state

(a) how many more Central Govern-
ment offices have since been shifted to
other places outside Delh: so far,

(b) their names and places to which
they have been shifted, and

(c) the cost incurred in each ind:-
vidual case of shifting?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) one

(b) The A S Training School, Delin
alongwith the Staff College at Simia
has been shifted to Mussoorie 1n
August-September, 1859

Rs

() Cost of Charleville Estate, Mu-

ssoorie (Office accommodation) 4,00,000
I Shifung of records, T A etc 31,987 00
Pinancial concessions like City -

Compensatory Allowance @

12 § %, for one yearto some

employees but excluding con-

Cess10n on transit acCommoda-

tion 11,640 00
Miscellaneous 3,000
(Appx )
1o1AL 4,46,627 0
(Appx )

- Labour Co-operatives, Bombay

414 Shri Pangarkar: Will thg'
Minister of Works, Housing and Supply
be pleased to state the number of
registered Labour Co-operative Socie-
ties which were awarded minor works
of construction :n Bombay State so far
by the CPWD without caling for
tenders”

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): Though
informed of the Government of India’s
decision regarding award of works to
registered Labour Co-operative Socie-
ties, no society in the Bombay State
has come forward so far to secure any
contract

Industrial Development of Bihar

415 Shri Anirudh Sinha: Will the
Minister of Commerce and Industry be
pleased to state the total amount
granted to the State of Bihar for
industrial development by the Central
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Government during the First and
Second Five Year Plan periods so far
separately?

The Mindster of Industry (Shsi
Manubhaj Shah). An amount of Rs1 7
¥sores and Rs 10 5 crores was granted
by the Central Government for indus-
trel development of Bihar duning the
First and Second Plan (1856—59)
periods respectively

Export of Handicrafts

416 Shri Anirudh Sinha: Will the
Minister of Commerce and Industry
be pleased to state

(a) the value of export of handi-
crafts other than handloom fabrics and
hand printed clothes during the year
1958,

(b) the principal items of export gnd
their value, and

(c) the principal countries to which
our handicrafts have been exported
duning the above period?

The Minister of Industry (Shri
Manubhai Shak): (a) to (e) A state-
ment 1s laid on the Table [See
Appendix 1, annexure No 78].

Ressttlemuent of Displaced Persons
from East Bengal

417. Shri C. K. Bhattacharyya: Wil
the Minister of Rehabilitation and
Minority Affairs be pleased to state

(a) whether any loan has been
advanced to assist the resettlement of
agricylturist and non-agriculturist dis-
placed persons from East Bengal, who
have been taken out of camps either
by the Central, or by the State Gov-
erfiment of West Bengal;

(b) whether the Government of
West Bengal have approached the
Government of India to have these
loans treated as grants; and

(c) whether any such loan has been
converted into a grant eand if so, how
noueh?

NOVEMBER M, 1956
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The Minisiey of m,@l
Minority Affairs (Shri Meohr Chind
Khamna): (a) On dispersal from easlips
to rehabilitation sites displaced pevsons
are given rehabilitation assistameé in
the form of loan So far this included
maintenance assistance also

(b) Governments of certain States,
including West Bengal, suggested that
mamtenance assistance might be given
mn the shape of grant

(c) Government of India decded
m May, 1988, that all maintensace
assistance would thereafter be given
i the gshape of grant and not loan,
The extent to which such asswstance
had already been disbursed as loan s
being ascertained from the State Gov-
ernments with a view to treat it as
grant ~

whryt & W ww W
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femar w3,

(w) qfe 7Y, oY a5 wa ww frey
ardny, Wy

(7) w wfwerds = ey
waferw sgt gy °

wifoeg sat (W wryeRt) (%)
oY, sy 7w Ty

(w) W &1 37 TN qErfeerdy
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Pian Publicity i Delld

419. Sl D. C. Sharma: Will the
Minister of Information and Broadcast-
ing be pleased to state the amount of
money spent for Plan publicity n
Delin during 1968-58?

The Minister of Information and
Broadcasting (Dr Keskar): Plan
Publmaty in the States/Union Terri-
tortes 1s mainly the function of the
State Government/Administration con-
cerned During the year 1958-39, the
Delh: Administration incurred an
expenditure of Rs 043 lakh on Pian
Publierty

Under the Integrated Publicity Pro-
gramme ‘for the Seoond Plan, ths
Manustry 1s also responsible for giving
general pubhicity to the Plan and the
development works included therein,
wn all India basis, through its various
Media Uints As the Delhi State forms
part of a larger unit and expenditure
is not booked State-wise, 1t will not
e possible to give figures of expendi-
ture incurred 1n Delht area under the
Programme.

Indian Pilgrims to Pakistan

438, Shri D. C Sharma: Will the
Prime Minister be pleased to state

(a) the number of pilgrims from
Inda who attended the religious fairs
» both the wmgs of Pakistan during
1860-60 so far,

(b) the facilities provided by the
Palustan Government to these pil-

grims; and

(c) whether these pilgrims have
made any representation in regard to
the condition of their shrines in Pak-
jstan®

The Prime Minister and Minister of
Bxternal Affalrs (Shri  Jawabarial
Nehru): (a) The number of pigrims

who attended religioug fairs m West
Pakistan 1n Government-sponsored
parties since January 1, 1959 1s 2138,
This figure does not include pigrims
to the Nankana Sehtb in West Pak-
1stan, or to shrines in East Pakistan
Pilgrims are permitted to visit these
shrines on an individual basis, and the-
exact numbers of them are not avail-
able

(b) The Government of Pakistan
provided the usual facilities of trans-
port, board and lodging on paymeat

(¢) No, Sir

Non-payment ¢f Dues by Displaced
Persons

421 Shri D. C. Sharma: Will the
Minister of Rehabilitation and Minerity
Affalry be pleased to state’

(a) the number of persens who have
been arrested for non-payment of their
dues under Section 30(2) of the Dua-
placed Persons (Compensation and
Rehabilitation) Act, 1054, during the
current year so far, and

(b) the amount realised from them?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna). (a) None

(b) Does not arise
Speeches of Eminent Leaders

422. Shri D. C. Sharmsa: Will the
Minister of Information and Broad-
casting be pleased to refer to the reply
given to Unstarred Question No 538
on the 11th August, 1058 and state the
latest position with regard to the
recording of speeches of eminent
leaders®

The Minister of Information and
Rroadeoasting (Dr. Keskar). A state-
ment giving the information 18 laid
on the Table
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STATEMENT

Progress made during the pemod 1st
July, 1959 to 31st Octoder, 1989 in
the processing of records n the
Transcription Unst of ALR.

Further duration

Nam-sof p rsoashties
of records pro-

whose speeches  have

been further processed cessed from 1st
July, 1959 to 31st
October
Mshatma Gandhi 14 hours
Smt Sarojin: Naidu 1§ munutes
‘Netay: Subhash Chandra
Bose 27 minutes

Progress Report of the Second Five
Year Plan

423. Shr1 D C Sharma: Will the
Minister of Planning be pleased to
refer to the reply given to Unstarred
Question No 551 on the 11th August,
1959 and state

(a) whether the progress report of
the Second Five Year Plan for the
year 1958 59 has since been prepared
and

(b) 1f so, whether a copy of 1t will
be laid on the Table?

The Deputy Minister of Planming
(Shri S. N. Mishra) (a) and (b)
The report 1s under preparation and
will be published when 1t 15 ready

Ambar Charkha Scheme in Delhi

424 Shri D C Sharma Will the
Minister of Commerce and Industry
be pleased to state

(a) the number of persons m Delh:
who received training in  Ambar
Charkha 1n 1958-59,

(b) the number of such trained
persons who have been employed
during the above period, and

(¢) since when the scheme regard-
ing Ambar Charkha 1s 1 operation
4n Dell1?

NOVEMBER 24, 1950
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The Minister of Industry (Shl
Manubbai Shak): (a) and (b). 888
persons received traning in spinning
on Ambar Charkha.

(c) The Khad: Gramodyog Ssmiti,
Narela 18 implementing Ambar
Charkha Programme since 1856-87.
The Delm: Administration 1s running
Parishramalayas since 1957-58

Scheduled Castes and Scheduled
Tribes Candidates

425. Shri D C. Sharma: Will the
Minister of Labour and Employment
be pleased to state

(a) how many people belenging to
Scheduled Castes and Scheduled
Tribes got their names registered with
Employment Exchanges 1n 1859 so
far,

(b) how many of these were edy
cated and how many uneducated,

(c) whether all the registered per-
sons were given employment and

(d) 1t not, the reasons therefor?

The Deputy Minister of Labour
(Shri Abia Ali):

[\ No regis-
tered du-
ring Janu-
ary to Oc-
tober, ‘s9

Scheduled Castes 2 54,969
Stheduled Tribes 3397

(b) Exact figures are not availabl
It 1s, however, estimated that 12 pe:
cent and 3 per cent of the registrants
belonging to Scheduled Castes and
Scheduled Tribes respectively were
educated (matriculates and above)

(¢) No 32,673 Scheduled Caste and
4,078 Scheduled Tribe applicants were
placed 1n employment 162 per cent
of the total placements at Exchanges
were 1n favour of Scheduleq Caste
and Scheduled Tribe applicants

{d) The number of registrants are
in much excess compared with the
number of vacancies notified +to
Employment Exchanges
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Industrial Estate at Darbhanga ~ The Mmister of Industry (Shri
(Bihar) Manubhal Shah): (a) and (b) Five

blocks having a total area of 20,000
sq ft have been built in the Indus-
trial Estate at Darbhanga Out of
this area 7,000 sq ft has been allot-

428 Shri Shree Narayan Das, Will
the Minister of Commerce and Indus-
try be pleased to state

(a) whether the Industrial Estate ted for Government schemes for
at Darbhanga in Bihar has been put housing a model workshop, a black-
nto operation, smithy centre, sports goods manufa~-

(b) the nature of industries that ture, and footware manufacture The
are n operation there, rest of the area has been allotted fo1

(¢) whether the full capacity 1s the industries shown below
being utilised, and 1 Match factory,

(d) if not, the extent of non- 2 Electric cable factory,
utiisation” 8 Castor Oil refinery,

263 (A1) LSD-—3,
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4 Soap and sodwum silicate

factory,
5 Wood screw factory, and
8 Hoslery factory

(c) and (d) The factory space built
has been fully allotted and one of the
units viz, the Soap and Sodium Sili-
cate factory has commenced produc-
tion

Labourers in Orissa Mines

429 Shn Panigrahi. Wil the Minis-
ter of Labour and Employment be
pleased to refer to the reply given
to Unstarred Question No 985 on the
26th February, 1859 and state

(a) whether the total labour
strength 1n the iron and manganese
ore mines 1n Orissa during the year
1858 has since been collected,

(b) 1f so what 1s that number, and

(c) the present labour strength in
these mines in Orissa?

The Deputy Minister of Labour
(Shri Abid Ali): (a) Yes

(b) Av>rage daily employmcnlt

(1) Ir>1-ore mines 16,596
(uy M g s mues 15,148
ToravL 31 744

(c) Information 1s being collected
Slum Clearance Projects in Orissa

430. Shri Panigrahi: Will the Mins-
ter of Works, Housing and Supply be
pleased to state the names of the slum
clearance projects sanctioned for
Orissa during 1959 so far?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K,
Chanda): A statement giving the
required imnformation 1s laid on the
Table [See Appendix I, annexure
No ™}

NOVEMBER 24, 1050
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Cantonment Board Employees

Shri Ram Krishan Guptas
431. { Shri Bhakt Darshan:
Shri Madhusudan Rao:

Will the Minister of Labour and
Employment be pleased to refer to
the reply given to Starred Question
No 178 on the 6th August, 1859 and
state

(a) whether the National Tribunal
set up {o consider the demands of the
Cantonment Board employees has
since given 1ts award, and

(b) 1f so, the details thereof?

The Deputy Minister of Labdour
(Shr1 Abid Al): (a) No -

(h) Does not arise

Government Residential and Office
Accommodation in Delhi

432 Shri Ram Krishan Gapta: Will
the Minister of Works, Housing and
Supply be pleased to state

(a) whether any estimate has beenm
made of the expenditure required for
meeting the Gevernment requirements.
of residential and office accommoda-
tion i1n the Capital on the basis of the
present demand,

(b) 1f so, the details thereof, and

(c) the nature of steps taken or
proposed to be taken to meet the
requirements?

The Minister of Works, Housing
and Supply (Shri K. C Reddy): (a)
Yes

(b) Besides the residential and
office buildings, that have already
been sanctioned for construction,
15,862 additional residential units for
various categories of staff to meet 80
per cent of the demand, at an esti-
mated cost of about Rs 1,484 lakhs,
and office accommodation of 14 50 lakh
sq ft, estimated to cost about Rs, 730
lakhs, will require to be built
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(¢) The Planming Commussion 1S
being approached for the allotment of
requisite funds during the Third Five
Year Plan period to finsance the con-
struction programme

Workmen’s Compensation Act

433, Shri Ram Krishan Gupta: Will
the Minister of Labour and Employ-
ment be pleased to refer to the reply
given to Unstarred Question No 1159
on the 20th August, 1959 and state’

(a) whether the Sub-Committce has
discussed and examined the report of
the Actuarial Committee regarding
revision of rates of compensation, and

(b) if so, the result thereof?

The Deputy Minister of Labour
(Shri Abid Ali): (a) Yes

(b) The Sub-Committee has recom-
mended that the present system of
payment of compcnsation i a lump
sum should be replaced by a system
of periodical payments which should
be disbursed through the agency of
the Employees’ State Insurance Cor-
poration and that the rates of com-
pensation should be raised 1n
accordance with the recommendations
of the Study Group on Social Secu-
rity The Sub-Committee has also
supported the proposal to increase the
wage liimit for coverage from Rs 400
to Rs 500

Movable Properties of Displaced
Persons

4 Shri Ram Krishan Gupta:
"\ Shri D C. Sharma:

Will the Minister of Rehabilitation
and Minority Affairs be plcased to
refer to the reply given to Short
Notice Question No 15 on the 9th
September, 1959 and state the further
progress since made 1n setthng the
1s8ues pending between India and
Pakistan in regard to the movable
properties of Displaced Persons?

The Minister of Rehabilitation and
Minerity Affairs (Shri Mehr Chand
Khanna): There has been no further
progress.

Wet Mica Grinding Plant in Rajasthan

435. Shri Ram Krishan Gupta: Will
the Minuster of Commerce and Indus-
try be pleased to refer to the reply
given to Unstarred Question No 278
on the 6th August, 1959 and state the
nature of progress made so far 1n
setting up Wet Mica Grinding Plant
in Rajasthan with the collaboration
of an American Company?

The Minister of Industry (Shri
Manubha: Shah): A Draft Agreement
has been prepared by the State Gov-
ernment and 15 under scrutiny of their
Law Department As soon as it 18
finalised, 1t will be sent to the Ameri-
can Company

Employees State Insurance Scheme

Shri Ram Krishan Gupta:
436.9 Shri T. B Vittal Rao:

Will the Minister of Labour and
Employment be pleased to refer to
the reply given to Unstarred Question
No 2147 on the 4th September, 1959
and state:

(a) whether Government have since
taken final decision 1n regard to
enhancement of statutory rate under
Employees State Insurance Scheme;
and

(b) 1f so, the nature thereof?

The Deputy Minister of Labour
(Shri Abid Ali): (a) No

(b) Does not arise
Registration of Benmami Companies

437. Shri Ram Krishan Gupta: Will
the Minister of Commerce and Indus-
try be pleased to refer to the reply
given to Starred Question No 627 on
the 20th August, 1959 and state

(a) whether Government have con-
sidered the question of vesting power
in the Registrar under the Companies
Act to prevent the registration of
benami companies, and

(b) 1f 80, the nature of action taken
in the matter”
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The Minister of Commerce (Shri
Kanungo): (2) and (b) The matter
is under consideration

Indian Labour Conferences

Shrl S. M. Banerjee:
438. . Shri Ram Krishan Gupta:
Shri Sarju Pandey:

Wil the Minister of Labour and
Employment be pleased to lay a state-
ment on the Table showing

(a) the action taken on the various
recommendations of 16th and 17th
Indian Labour Conferences, and

(b) the items which are still under
consideranion®

The Deputy Minister of Labour
(Shri Abid Al)* (a) and (b) The
conclusions of the 16th and 17th Ses-
sions of the Indian Labour Conference
are at various stages of implementa-
tion or consideration

Export of Turmeric

439, J Shri Ram Krishan Gupta.
° IShﬂ Padam Dev:

Will the Minister of Commerce and
Industry be pleased to state

(a) whether 1t 15 a fact that thcre
15 a great demand for Turmeisc 1in
the countries of Iran, Iraq and Singa-
pore, and

tb) 1if so, the nature of steps taken
to increase 1ts export and meet the
demand of these countries?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) India 1s the main exporter of
turmeric to these countries but
demand for turmeric has been declin-
ing on account of increased use of
substitutes

(b) The steps taken to promote
exports of Turmeric are as under

(1) Our Commercial Representa-
tives abroad including those

NOVEMBER 24, 1969
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m Iran, Iraq and Singapore
are exploring marketing
possibilities for turmeric in
their respective regions;

(2) The Council for Scientific and
Industrial Research are con-
ducting technical researches
to find new uses for this item;

(3) A trade agreement has been
concluded with 1Iraq and
spices, including turmeric, are
included 1n the export sche-
dule of the same,

(4) An Export Promotion Council
for all spices, mncluding tur-
meric 1s being formed shortly
with 1ts headquarters at
Ernakulam to  undertake
¥Xxpuit promution work for
these items,

(€]

~

Arrangements for providing
warehousing  facihties  at
reasonable rates are being
considered by the Ministry of
kood and Agriculture

Goans 1 India

Shr Ram Krishan Gupta:
~u:1 Padam Dev:
tandit D, N. Tiwan:
Shnn N R Muniswamy:
Dr Ram Subhag Singh*
#4490 { Shri B. C. Mullick:
| Shm A K Gopalan:
Shri Vasudevan Nair.
Skr1 Amyad Al
| S8hri Muhammed Elias.

Will the Prime Minister be pleased
to state

(a) whether 1t 15 a fact that the
Gypan National Union has submutted
a memorandum urging that Goans in
India should be treated as Indian
Ngtionals on a de facto basis, and

(b) 1f so, nature of action taken In
thys regard”

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
N¢hru): (a) Yes A memorandum was
presented to the Prime Minister m
Jyly 1959 and included among other
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matters, a suggestion regarding the
grant of citizenship rights to the
Goans,

(b). The question of granting Indian
citizenship to persons from the Portu-
guese possessions in India has been
examined from time to time. On a
balance of considerations it has not
been thought necessary or desirable
to alter the law or to relax the rules
on the subject of Indian -citizenship
in favour of such persons.

Export of Hosiery Goods

[ Shri D. C. Sharma:
441. { Shri Ajit Singh Sarhadi:
L_Shri Ram Krishan Gupta:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the position of export of hosiery
goods during 1958-59 as against 1957-
58;

(b) whether there is scope for ex-
pansion of markets for Indian hosiery
goods abroad;

(c¢) if so, the steps taken to increase
the export of hosiery goods during
the years 1958-59 and 1959-60; and

(d) the countries to which the ex-
ports have increased?

The Minister of Commerce (Shri
Kanunge): (a) Exports of hosiery
goods during 1957-59 (upto July):

Quatity Veluz
(Ibs.) (inRs.)
1957 - : . 20,713,442 67,8.4,287
1958 . : . I7,11,707 65,95,634
1959 (upwo July) . 7.42,699 31,85.828
(b) Yes, Sir,

(c) With regard to woollen hosiery
goods, the revised Export Promotion
Scheme introduced from the 1st April,
1959 provides for import of raw mate-
rials against exports of manufactured
goods. Regarding the cotton hosiery
goods, an Incentive Scheme to pro-
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mote exports is under consideration.
The Government is also taking steps
tc ensure that raw materials are
supplied to the hosiery industry at
reasonable prices. The question of
sending abroad a delegation to study
c.iport potentialities of woollen hosi-
ery goods is under consideration.

(d) Exports of cotton hosiery goods
have increased to British West Africa,
U.K. and Canada, between 1958 and
1959 as under:

(In million rupee from
Bombay Port)

1958 1959
British West Africa 025 0-36
U.K. . : . 0-06 c-30
CANADA . : i 0-12

With regard to woollen hosiery
goods, the exact rise in the export
figure resulting from the introduction
of the revised Export Promotion
Scheme from 1st April, 1959 is not
yet available. However indications
are that exports are gaining momen-
tum,

Trade with Hungary

442. Shri Ajit Singh Sarhadi: Will
the Minister of Commerce and In-
dusiry be pleased to refer to the reply
given to Starred Question No. 155 on
the 6th August, 1959 and state whe-
ther there has been any improvement
in the Trade with Hungary after the
protocol to the Trade Agreemeni was
signed between the two countries on
the 15th June, 1959?

The Peputy Minister of Commerce
ang Industry (Shri Satish Chandra):
It is too early to make an assessment.
The prospects appear to be satisfac-
tory.

Amendment to Industrial Disputes
Act, 1947

[ Shri Pangarkar:
. 1Slll‘i D. C. Sharma:

Will the Minister of Labour and
Employment be pleased to refer to
the reply given to Starred Question

443
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No, 187 on the 6th August, 1959 and
s ate at what stage stands the ques-
tion of amendment to Industrial Dis-

putes Act, 18477

The Deputy Minister of Labour
(Shri Abid Ali): The proposals for
amendment to the Industrial Disputes
Act, 1947 arising out of tripartite deci-
sions are being finahsed

Coal Mines Rescue Stations

444, Shri Pangarkar: Will the
Mmister of Labour and Employment
be pleased to refer to the reply given
to Starred Question No 25 on the 3rd
August, 1959 and state the number of
“Rescue Stations” established so far
mn India”?

The Deputy Minister of Labour (Shri
Abid Ali): Two Rescue Stations have
been established in the Jharia and
Ranigan) coalfields under the Coa'
Mines Rescue Rules, 1939 Three more
Rescue Stations are proposed to be
establishedq under the revised Rules
Sites have already been selected for
two of them

Rebate on Khadi

445. Shri Pangarkar: Will the
Minister of Commerce and Industry
be pleased to state-

(a) whether it 1s a fact that a spe-
c1a]l rebate on Khadi was given in
October, 1959; and

(b) the total value of Khad: sold
during this period”?

The Minister of Industry (Shri
Manubhal Shah): (a) Yes, Sir, Ad-
ditional rebate of 6 nP per rupee on
all sale of Khadi has been given for
a period of six weeks from 2nd Octo-
ber 1859

(b) The required information 1s
being collected and it will be laid on
the Table of the Sabha.

NOVEMBER 24, 1050

Written Answers 1392

Fertilizors

{ Shrimati Parvathi Krishnam,
446 | Shri Warior:
* Shri Nagi Reddy:
Shri Vasudevan Nair:

Will the Minister of Commerce and
Industry be pleased to state;

. (a) the existing capacity of produc-
t'0n of fertilizers, factory-wise;

(b) the total production during the
Ytar 1958-59, factory-wise; and

(¢) the estimated capacity by the
end of the Second Five Year Plan,
factory-wise?

The Deputy Minister of Commerce
any fndustry (Shri Satish Chandra):
(a) to (¢c) A statement 13 placed on

the Table [See Appendix I, an-
nexure No 80}
wifaw wrouw

(vrafre ) & wmac Temd



¥ ¢ aadle o (qar g8
%t foreer qg@ o wr Yo §)
gefr & 1« Afenae §F g
qaqA AT & WA §
fafaws 33 w1 asiY ot
foy wgewr & 1 wwfom @ ww
fe zg &x ¥ @ § 7 72
oF gfmarlt e feg & 1 =
@ 5 qw faam & 33 uF ywfrs
€ 7 f5 a=pt #r g W ouar
ama & fad ®YF g7

fde § fermdt qx wTAwor

vuit144 §

¥¥e. ot wOy Qi : T wEw
a3 waem, QUL & marTied
NS §EN Yo & GAY § W W
H 3@ q@e Y wqr 8

(%) wichy faardf ux srwsor
% o ¥ W owxq A e
gfre oo e W WY @
Eind

(w) afc @, & sww =«
qfrm fasar ?

TR WAt awy aXfreed Wt
(s v AgE) (W)
HX (@) 3@ A &7 Ire-qEw
;N o W § dfrw gfew wh
qE¥ AT &7 qq1 AR« qEy
g1

Fradulent Weights and Scales in
Delhi

449. Shri D C. Sharma. Will the
Minister of Commerce and Industry
be pleased to state

(a) the number of shopkeepers in
Delhy detected using fraudulent
weights and scales during 1958,

{b) the number of such shopkeepers
detected during 1952 so far, and
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{(c) the number of those convicted?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) 1061

(b) 464 (upto 31-10-39)

(¢) 996 in 1858 and 392 m 1959,
(upto 31-10-58)

Forward Markets

450, Shri Oza: Will the Minister of
Commerce and Industry be pleased to
state

(a) how many applications are
pend'ng for recognmtion of forward
markets, and

(b) what 1s the number of markets
and commodities covered so far?

The Minister of Commerce (Shri
Kanungo)* (a) Seven

(b) Thirtynine
commodities

Large Scale and Small Scale Industries

markets and 13

451. Shri Khimji: Will the Minister
of Commerce and Industry be pleased
to state

(a) the number of large scale indus-
trial establishments in India,

(b) the number of medium and
small scale industries m India; and

(c) how many new factories, both
in the large and small scale sectors,
have been built 1n the year 1958 and
first half of 1959”

The Minister of Industry (Shri
Manubhai Shah): (a) to (¢) No pre-
cise information 1s available on these
matteis

Transfer of Berubar: to Pakistan

452 Shri N, R. Muniswamy: Will
the Prime Minister be pleased to refer
to the statement 1laid 1n reply to
Starred Question No 38 on the 3rd
August, 1959 and state the latest pos-
tion of the hearing on Government’s
reference to Supreme Court in re-
gard to the proposed tramsfer of
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Berubari to Pakistan, which was
scheduled for November, 18597

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): The hearing has now been
fixed for the 8th December, 1959.

Educational and Medical Institutions
in Dandakaranya

453. Shri Sanganna: Will the Mims-
ter of Rehabilitation and Minority
Affairs be pleased to state:

(a) whether any educational and
medical institutions in the Dandakar-
anya Project area have been taken
over by the Dandakaranya Develop-
ment Authority for upgrading and
development from the State Govern-
ments concerned; and

(b) if so, what 1s the number in
each State under each category?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) No.

(b) Does not arise.
Prices of Automobiles

454, Shri V. P. Nayar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) how the prices of India-assem-
bled automobiles compare with the
automobiles manufactured by the
foreign associates or collaborators 1n
their respective manufacturing units
in foreign countries; and

(b) what are the customers’ (retail)
prices of (1) Standard Vanguard, (2)
Standard 10, (3) Plymouth and Dodge,
(4) Hindustan Ambassador, (5) Fiat
1100, (8) Baby Hindustan, (7) Mer-
cedes Benz Truck, (8) Fargo Truck,
(9) Bedford Truck, (10) Chevrolet
Truck m India as against correspond-
ing models abroad”

The Minister of Industry (Shri
Manubhai Shah): (a) No precise 1n-
formation is available of the prices
of vehicles manufactured by the
foreign associates or collaborators of
the Indian manufacturers m theiwr
countries of origin. Besides, in cer-
tain cases the vehicles developed in
India are not the exact replica of their
counterparts overseas.

NOVEMBER 24, 1950
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(b) The retail ex-factory of the vehi-
cles 1n India are shown below:
Standard Vanguard E: 14,736

Standard 10 . 9,
Plymouth Dodge  Out of Produc tion
Rs 1. 3554

Hindustan Ambassedor
Rs. 9,783

Faat 1,00
Baby Hindustan Rs. 5,399

M. rcedes Benz Truck Dicsel Rs.26,520
Fargo Trrck Diesel (165°W.B.)

Rs 2
Bedford Truck Diesel (1 67'W.g.’53“

RS, 25,843
10, Chevrolet Truck petrol (174°W.B.)
Rs. 20,200

Air-Conditioners in Udyog Bhavan

455. Shri V. P. Nayar: Wil the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) the total cost of air conditioners
installed 1n Udyog Bhavan in New
Delhi; and

(b) the approximate monthly ex-
penses on account of consumption ~of
electricity for working the A C. Units
in Udyog Bhavan?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a)
Rs. 4,56,000.

(b) As no separate meter 1s main-
tamned for thc air-conditioners only it
1s not possible to furnish the requred
information
Export of Jute, Tufted Carpets and

Hessian

456. Shri Hem Barua: Will the
Minister of Commerce and Industry be
pleased to state:

(a) whether the export of jute, tuft-
ed carpcts and hessian has rcgistered
any increase during 1959 so far; and

(b) 1f so, to what extent?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). India docs not export
jute tufted carpets as its manufacture
has not bcen dcveloped yet in the
country. Exports of hessian have in-
creased from 3,14,000 tons during the
period January-September 1958 to
about 3,53,000 tons during the cor-
responding period of 1959
Uncultivated Evacuee Land in Punjab

457. Shri Ram Krishan Gupta: Will
the Minister of Rehabilitation and
Minority Affairs be pleased to state:

(a) whether the Union Government
have received any request from the

Py

®N o
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Punjab Government for sale of allotted
evacuee land lying uncultivated near
the Western border, to them, and

(b) 1f so, the nature of action taken
thereon”

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) and (b) The sale to the
Punjab Government of the evacuee
agricultural land situated in the border
villages of the Ferozepur, Amrntsar
and Gurdaspur districts had been
agreed to in principle The exact area
and the price have yet to be settled

Handloom Industry at Chandert (U.P.)

458, Pandit J. P. Jyotishi. W11l the
Minister of Commerce and Industry
be pleased to state*

(a) the steps Government have taken
for the progress and improvement of
the Handloom Industry at Chander:
(UpP),

(b) the amounts spent during the
past three years of the Second Five
Year Plan in giving

(1) marketing facilities,
(11) new looms, and
(n1) weaving matenal,

(c) the progress in terms of produc
tion and sales achieved during this
period, and

(d) whether there has been any
demand for supply of power to this
area and whether Government are
taking any steps in this direction to
help the industry?

The Minister of Commerce (Shn
Kanungo): (a) to (d) The information
1s being collected and will be laid on
the Table of the House

Foundries and Forges

( Shri Warior:
459, { Shri Kodlyan:
Shri V. P. Nayar:

Will the Minuster of Commerce and
Industry be pleased to lay a statement

on the Table showing (1) the existing
foundry and forge capacity m each
State, (1) the per capite capacity of
foundry and forge in each State, and
(1) the steps taken, if any, m balanc-
ing the pcr cap:ta average m sanction-
ing new units?

The Minister of Industry (Shrf
Manubha: Shah): A statement 1is
placcd on the Table [See Appendix
I annexure No 81]

Wool Development Council

Shri Hem Raj:
460. {Shrl Earni Singhji:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question No
2156 on the 4th September, 1959 and
state

(a) whether the recommendations
of Wool Development Council have
been scrutinised by Government, and

(b) 1f so, the decision taken thereon?

The Minister of Commerce (Shri
Kanungo): (a) Yes, Sir

(b) A revised Export Promotion
Incentive Scheme based on the recom-
mendations of the Woollen Develop-
ment Council was announced on the
21st October 1959 The other recom-
mendations are under consideration of
the Government

Muslim Wakfs in Punjab

461. Shri Hem Raj: Will the Minis-
ter of Rehabilitation and Minority
Affairs be pleased to state

(a) the number of Muslim wakfs
1 Punjab, District-wise,

(b) the number of applications
received for the restoration of wakfs
properties, District-wise, and

(c) how many of the wakfs have
been restored to Mushm population,
District-wise?

The Minister of Rehabilitation and
Minority Aftairs (Shri Mehr Chand
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Khannz): (a) to (c). Information is
being collected and will be laid on the
Table of the Lok Sabha

Indian Nationals in UK.

462, Shri 8, A. Mehdi: Will the
Prime Minister be pleased to state the
tota! number of Indian nationals 1n the
UK at present?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): Like other Commonwealth
citizens, Indian citizens are not treated
as foreigners in the UK and 1 sepa-
ratc statistics about them are mam
tained by the UK authorities Accord
ing to the 1951 census, the composite
number of persons born in India,
whether Indians, Pakistanis and
British, was 1,19,518 In 1858 a 10ugh
estimate made by the UK, Govern-
ment mentioned 54,000 as the number
of Indians and Pakistanis resident in
that country

Aluminium Plant in Mysore State

463. Shri Wodeyar: Will the Minis-
ter of Commerce and Industry be
pleased to state.

(a) whether any final decision has
been taken on the location of the
Aluminium Plant in Mysore State, and

(b) if so, the name of the locahty?

The Minister of Industry (Shn
Manubhai Shah): (a) and (b) No con-
crete proposal for establishing an
aluminium plant in Mysoie State has
been received so far

Industrial Units in Punjab

464, Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state

(a) the names of the new 1ndustnal
Units established in Punjab during the
Second Five Year Plan period so far
and the extent of progress made;

(b) the total ameunt sanctioned by
Government therefor; and
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(c) the amount actually spent?

The Minister of Industry (Shri
Manubhai Shah): (8) to (c). Rs. 48-88
lakhs have been sanctioned in respect
of 860 new industrial units set up so
far in the Punjab. A list of names
of these units has not been furnished
as this would be voluminous As these
units are in varwous stages of imple-
mentation, 1t 1s difficult to give an
exact figure of the amount actually
spent so far

All India Radio Sangeet Sammelan

465. Dr. Samantsinhar: Will the
Mmister of Information and Broad-
casting be pleased to state*

(a) the total amount of money spent
on the 6th All India Radio Sangeet
Sammelan,

(b) whether the reputed artists from
all the All India Radio Zones in India
were 1nvited to participate in the said
Sammelan;

(c¢) the names of the artists who
were invited from Cuttack and Gau-
hati zones to participate either at
Delhi or Bombay or Madras; and

(d) the names of the artists who
participated 1n the Sammelan from
the above-ment oned zones”

The Minister of Information and
Broadcasting (Dr, Keskar): (a) It 1s
not feasible to calculate the precise
figure of expenditure on the All India
Radio Sangeet Sammelan, as it forms
an 1ntegral part of the entire pro-
gramme expenditure of all the stations
which relayed the programmes of the
Sammecelan

(b) to (d) Artistes participating in
the Sammelan are not invited on a
State-wise or zone-wise bhasis Well
known artistes as well as other pro-
mising artistes from all over the coun-
try participated m the programmes of
the Sammelan Details of participants
in the Sammelan are given in the
brochure—Radio Sangeet Sammelan
1959, copies of which are available
with the Parhament Library.
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12:08 hrs.
MOTION FOR ADJOURNMENT

ARrResT OF DR RAM MANOHAR Lomia

Shri Bra) Ra) Singh (Firozabad)
Sir, may I seek a clarification” You
have been pleased to send me an inti~
mation sayng that my adjournment
motion on the arrest of D1 Ram
Manohar Lohia in the NEFA yester-
day has been disallowed for the rea-
son that this 1s one of the normal pro-
cesses of law  May I submit that
there 1s no law which piohibits the
entiv of any nationil of India into
any pait of India’ I have iocked into
tn» <0 called Regulation of 1873 under
which the arrest of Dr Lohia 15 pur-
ported Lo have been made After the
coming into force of our Constitution
that regulation 1s void and cannot be
enforced Even if 1t ware otherwisc
and the regulation can be enforced, i1t
only says that no person can be allow-
ed to acquire any property or to con-
duct any business or trade there with-
out any permussion being given by the
competent authority I submit that
Dr Lohia had no intention of acquir
ing any property there He has got no
property anywhere in India I had in
this connection seen the Prime Minis-
ter himself and I had written a letter
to him He was pleased to write to
me that he personally had no vbjec-
tion if Dr Lohia entered that place
The Government were also informed
that Dr Lohia was to enter that place
on the 23rd of November He also
tried ¢o enter list year on the 23rd of
November but he was not allowed
Then one year back, he said that he
would like to enter the NEFA area
again on the 23rd of November In
our territory there are some people
who have got no permits and they
have inhabited our territory Nothing
15 bemng done to make them go from
that territory  But the nationals of
India and Indian nationals who have
taken part ;n our freedom fight are
not being allowed to enter such areas
of our country It is a very sad state
of affairs

The Prime Minister and Minister of
‘External Affairs (Shri Jawaharlal

Motion for 1402
Adjournment
Nehru): First of all, Dr Ram Mano-
har Lohia was apprehended and taken
to some place outside that area and
released There 1s a permit system
there and he did not possess a permut
When the hon Member wrote to me,
1 told hum that I have no objection,
but 1n this matter the responsible au-
thorities sit 1n that arca and I have no
doubi that those authornties will give
facilities wherever 1t 1s possible

Now, as D Ram Manohar Lohma
cntcred without any permit, apparent-
1y they arrested him then and re-
leased Inm later at ~ nearby place
But thcre 1s no difficulty in regard to
certain parts of NEFA arca for Dr
Lohia to go there and we shall give
him a permut 1if he indicates the place
where he wants to go  But 1n regard
to some places for mlitary and like
rcasons, we are not permutting the
people to go there  For those places
a permit may not be available

Shri Braj Raj Singh Last year
there was no military situation in the
area but even last year he was not
allowed to enter it I have indicated
m my letter about Dr Lohia’s enter-
ing the territory Even last year,
when Dr Lohia wrote to the author-
1ty no permit was 1ssued

Shri Jawaharial Nehru. He will be
given a perrmit  if he indicates the
place where he wants to go There
are many areas there I cannot speak
for every area  He will be given a
permit if he indicates the place
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Mr. Speaker: Order, order I have
heard enough about this matter from
both sides. The pomt 1s very simple.
There 15 a system of permits that has
been established for people to go to
the NEFA area. Shri Braj Ra) Singh
and other Members who belong to
his party seem to question the right
of the Government, under the Consti-
tution, to mmpose any restrictions.
They contend that any citizen of
India 1s entitled to go anywhere and
see anything for himself. I am really
surprised at this, Does the bhon.
Member mean to suggest that he car
go to an o¥nance factory and such
places where military secrets are
kept? Even all the Ministers cannot
go there and they will have to take
permission  There 1s an end to this
kind of thing I have allowed them
to have their say on this matter Ulti-
mately I must decide one way or the
other

Now I am not prepared to accept
that the Constitution stands in the
way of the Govirnment 1mposing
reasonable restrictions and guarding,
generally in the interests of the secu-
rity of the State, certain aireas which
ought to be prevecnted from being ex-
posed to public gaze, and one commu-
nicating information to the other and
so on On this adjournment motion, I
am not piepared to decide  whether
the permut system for NEFA 1s right
or wrong. The permit system is
there.

It 15 also clear from the hon. Prime
Minister’s statement that Dr. Ram
Manohar Lohia has not been arbitra-
rily kept out All that was said was
that the permit ought to be asked for
and given, If he breaks the law,
being the leader of a group, every
other man will say there is discrimi-
nation which is not allowed under the
Constitution. The Constitution does
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not allow discrimination in favour of
Dr. Lohia merely because he is Dr.
Lohia or the leader of a party.

Shri Braj Raj Singh rose—

Mr., Speaker: Order, order The
very Constitution which 1s 1invoked
for certain purposes stands agawnst
this kmd of discrimination in favour
of Dr. Lohia. Further, I do not know
what is the extraordinary importance
which 1s attached to the 23rd Novem-
ber. On 23rd November last he
wanted to go and on 23rd November
‘of this year also he must go as if 1t 18
a particular day of festival! It is
something wrong. Therefore, the
Government seems to have rightly
prevented him from going there with-
out a permit If a permit is asked
for, that is a matter for the Govern-
ment to decide I am not competent
nor this House 1s competent to decide
on that point As a matter of fact
this House has entrusted the Govern-
ment with the responsibiity of de-
fending the country and hon Mem-
bers are often asking the Government
why 1t has not defended properly and
all that

In the circumstances, I have rightly
ruled that this adjournment motion
ought not to be brought up Anyhow,
as the matter relates to the leader of
a group, I allowed the hon. Member
to raise the point  The adjournment
mbotion 1s disallowed

12-15 hrs.

PAPERS LAID ON THE TABLE
TariFF CoMmMISSION REPORT

The Minister of Industry (Shri
Manubhai Shah): I beg 10 lay on the
Table, under sub-section (2) of sec-
tion 16 of the Tariff Commission Act,
1951, a copy of each of the following
papers

(1) Report (1959) 'of the Tariff
Commission on the continuan-
ce of protection to the Diesel
Fuel Injection Equipment In-
dustry.
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(1) Two Government Resolutions
No. 21(4)-TR./59, dated the

18th November, 1959,
[Placed in Library, See No,
LT-1703/59.]

RepoRT OF WORKING GROUP ON IN-
DUSTRIAL CO-OPERATIVES

Shri Manubhai Shah: I beg to lay
on the Table a copy of each of the fol-
lowing papers:—

(1) Report of the Working Group
on Industrial Co-operatives.

(1) Government Resolution No.
5(9)/59-EU dated the Tth
November, 1959 containing
the decisions of the Govern-
ment of India on the recom-
mendations made in the above
report [Placed n Labrary,
See No LT-1704/59}

NOTIFICATION ISSUED UNDER KHADI AND
VILLAGE INDUSTRIEs COMMISSION AcT

Shri Manubhai Shah: I beg to lay
on the Table, a copy of Notsfication
No SO 2048 dated the 19th Septem-
ber, 1959, under sub-section (2) of
section 3 of the Khad: and Village
Industries Commission Act, 1956.
(Placed in Lrbrary, See No. LT-1705/
591

AMENDMENTs TO0 KHADI AND Vinrace
INDUSTRIEs COMMISSION RuLks

Shri Manubhai Shah: I beg to lay
on the Table, under sub-section (3)
of section 26 of the Khad: and Village
Industries Commission Act, 1956, a
copy of each of the following notifica-
tions making certain further amend-
ments to the Khad1 and Village In-
dustries Commission Rules, 1957, —

(1) G S R No 1007 dated the
5th September, 1959

(m) G S R No 1165 dated the
24th October, 1959

(i) G S R No 1198 dated the
31st October, 1959
[Placed in Library, See No.
LT-1706/59.1
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InpusTRIAL COMMITTEE ON PLANTA-
TIONS

The Deputy Minister of Labour
(Shri Abid Ali): I beg to lay on the
Table, copy of a statement showing
conclusions of the Ninth Session of the
Industrial Committee on Plantations
held 1in Calcutta on the 23rd and 24th
October, 19598 {Placed in Ltbrary,
See No LT-1707/59 1

DEMANDS FOR SUPPLEMENTARY
GRANTS (KERALA), 1958-60

The Minister of Fmance (Shri
Morarji Desai)* I beg to present a
statement showing Supplementary
Demands for Grants in respect of the
Kerala State for 1959-60

12:17 hrs

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

DacorTies IN TRAINg

Shr1 Mohan Swarup (Pihbhit)
Under rule 197, I beg to call attention
of the Minister of Raillways to the
following matter of urgent public im-
portance and I request that he may
make a statement thereon

Dacoities committed on the 14
Down Upper-India Express on the
10th November, 1959 and on the
Delhi-bound Upper-India Express
on the 11th November, 1959

The Deputy Minister of Railways
(Shri Shahnawaz Khan) It 1s a fair-
ly long statement May I lay it on
the Table of the House?

Mr. Speaker. Yes

Shri 8. M Banerjee (Kanpur)
These are not the only two cases of
robbery We have been reading m
the newspapers that constantly such
robberies are occurring There have
been four cases of robbery within the
last two months  Therefore, I re-
quest that some time may be allotted
for discussing this question
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Mr. Speaker: Let me see The
hon Mimister may place 1t on the
Table of the House Hon Members
may 1ead 1t Hon Members know
the procedure in such matters If they
find that these incidents, dacorties,
etc, have become very common and
that immediate steps ought to be
taken and a discussion ought to Dbe
held 1n this House, they know what
to do and how to invoke the aid of
Parhament for the purpose of having
a discussion The hon Minister may
place the statement on the Table of
the House It wall be circulated 1if
necessary

Shri Shahnawaz Khan I beg to
lay the statement on the Table
[See Appendix I, annexure No 82T

12 19 hrs
STATEMENT ON OIL

The Minister of Mines and Oil
(Shrli K D. Malaviya): The rapidly
rising consumption of petroleum pro-
ducts 1s a clear index of the pace of
industrialisation of the Indian econo-
my From two million tons 1n 1947,
the total consumption 1s already about
six million tons  Authortative fore-
casts based on present trends and the
likely size of the third Plan, are that
consumption would increase to 14 mil-
lion tons of crude o1l equivalent by
1966, and at that rate, 25 million tons
by 1971

India’s annual o1l import bill (in-
cluding crude o1l for the three coast-
al refineries) 1s already of the order
of Rs 100 crores per year Lest the
increasing foreign exchange cost of
oil 1mports for the maintenance of the
develop.ng economy handicap the
third Plan, the search for and produc-
tion of o1l within the country will be
given the topmost priority 1n the third
Plan as, for instance, steel was given
in the second Plan

Indigenous production of crude oil
1s hardly 05 million tons at present;
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with the exploitation of the new oil-
flelds 1n Assam, jomtly by the Gov-
ernment and Burmah/Assam Oil Com-
panies, the reserves already establish-
ed are expected to yreld about four
mullion tons per annum by 1965
Therefore, new reserves have to be
established quickly enough to sustain
by 1965 additional produrtion of at
least 10 mallion tons if not more

Fortunately, recent efforts have ex-
ploded the myth that the country has
no o1l potentialhities India has 400,000
squaie miles of potential oil-bearing
sedimentary areas, spread over (from
the east) Assam, Tripura, Manipur,
West Bengal, Ganga Valley, Punjab,
Himachal Pradesh, Jammu and Kash-
mir, Rajasthan, Cambay and Cutch,
the eastern and western coastal tracts
(in Madras Andhra Pradesh, Orissa
and Kerala) and the Andaman and
Nicobar Islands In August 1956,
Government set up the O:1 and Na-
tural Gas Commussion (converted 1in
October this year into a  statutory
Commusston by an Act of Parhament)
The Commussion has already carmed
out extensive geological and geophy-
sical surveys in far-flung areas Oil
sands have becn discovered at vari-
ous places O11 having been struck
in the Cambay area, further deep
drilling 1s 1n progress there to find
whether reserves exist in commercial
quantities, deep drilling 1s also 1n
progress 1n two areas in Punjab and
In one area in Assam Government
have decided that the Commission
will continue rapid exploration of the
areas where it 1s actively engaged
in production, 1if o1l 18 found

But large-scale 01l exploration pro-
gramme must be undertaken involv-
ing expenditure of great amounts of
foreign money 1n a comparatiwvely
short time if we have to attain the
target of produeing about 14 mllion
tons of crude o1l by 1866 Govern-
ment have, therefore, decided to in-
vite foreign o1l explorers also to jon
in the quest for o1l ;n India subject
to mutually acceptable terms for ex-
ploration and also assurmg that such
arrangements with foreign oil explor-

on Oil 1410

ers fall generally within the ambit of
India’s Industrial Policy Resolution
With a view to creating these condi-
tions, the Government have finalised
their new Petroleum and Natural
Gas Rules and they are being publi-
shed immediately

The new Rules consist of two por-
tions, one deals with lcences and
leases for o1l exploration and produc-
tion and sets out the terms and condi~
tions for such licences and leases The
former concept of ‘ petroleum conces-
sions” and the grant of lLicences and
leases upon application 1s being re-~
placed by the provision that negotia-
ted agreement- will be followed by
licences and leases The new Rules
provide that the term of a licence
shall ordinarily be four years with
two-vcarly recnewals and the area
coveled by it shall ordinanly be 3,000
square miles The four stages con-
templated by the Petroleum Conces-
sion Rules, 1949, have been reduced to
two stages of the Exploration Licence
and the Mining Lease = The Rules
relating to conservation and develop-
ment have been kept as simple and as
few as possible

Shri Narayanankutty NMenon (Mu-
kandapuram) The hon Minister of
01l has got the habit of coming to
Parhament and first telling about a
certain policy You will remember
for the last two years

Mr Speaker: What does he want?

Shri Narayanankutty Menon® This
House has been discussing the nego-
tiations which the Ministry had with
the foreign o1l companies regarding
prices of oil Last ttme an ad hoc
agreement was reached Now we
read m the papers that another
agreement has been reached with the
o1l companies He did not tell the
Parhament so far whether that 1s the
final agreement and how far money
has come out of the o1l companies
May I seek a clarification whether he
1s going to state to Parliament what 1s
the nature of the agreement reached,
to what extent money has come from
the o1l companies and whether this 1s-
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gowng to be the final agreement, clos-
ing the chapter of negotiations re-
garding reduction of o1l prices?

Shri Narasimhan (Krishnagin)
May I know whether the hon Mins-
ter can give an idea as to the extent
to which the new facilities transfer-
red to foreign companies ¢re going to
be availed of and what are the major
concessions that have been offered to
foreign o1l explorers?

Shri Panigrahl (Puri) The state-
ment does not disclose what 1s the
total reserve of o1l potential of India
which has been discovered so far

Shri Nagi Reddy ‘Anantapur)
This statement should be circulated to
Members of Parhament along with
the rules that the Government has
newly framed, because this 1s a fun
damental change 1n the o1l policy of
Government and I think Parhament
should be able to study and discuss
this problem by the time the session
18 over

Shri K D Malaviya. Shr1 Menon
has raised the question of agreement
between the Governmant of India and
the o1l companies with regard to
prices of petroleum products That 1s
an entirely separate matter This re-
lates to the statement with regard to
o1] exploration I will be quite will-
ing to place before the House, when-
ever you desire, information with
regard to the points raised by Shn
Menon for o1l prices

Shr1 Narasimhan referred to the na-
ture of conditions that we cnvisage
for inviting anv forcign o1l company
to search for o1l m India Some of
them have been desctibed 1n the
new petroleum concession rules They
are just under print and 1 suppose
they will be available tomorrow for
hon Members to see Perhaps a copy
or two will be made available even
today Tomorrow I will place them
on the Table of the House

Shri Narasimban: I wanted to know
whether Government have any broad
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1dea of the extent to which this new
offer will be availed of by foreign ol
companies

Shri K. D, Malaviya: I am not at all
in a position to say what response
will be there, to our asking compames
to come and consider whether they
are willing to explore here That
depends on their own assessment of
the rules and regulations and the
facilities that they think will be avail-
able here It wall take a little time
before we can say whether the res-
ponse will be good or not

Regarding Shr1 Panigrahi's sugges-
tion that the estmmate of reserves
should be indicated by me, I wish 1
could do it Had I known that there
are large reserves discovered, perhaps
I would start producing o1l at once
and give the information to my hon
friend Any quantities of reserves of
o1l arc only found when iIntensive
piospecting of o1l is completed In
Cambay, we arc quite well advanced
in establishing the quantity of o1l and
m the next budget session, ] hope I
will be able to give some 1dea of the
quantitics that could be produced
from Cambay With regard to the
other areas, more work 1s needed

Regarding the suggestion about an
opportunity to discuss this matter, I
leave 1t entirely to you No funda-
mental change in our policy has been
envisaged A certain size of increas-
ed programme 1s envisaged with a
view to intensifying the oil explora=-
tion piogramme

Mr. Speaker Some notifications and
rules framcd under certain statutes
passed here are laid on the Table of
the House for such modification as
may be necessary and there 1s a clause
in that particular Act to that effect
Do these rules come under that head”

Shri K. D. Malaviya: Yes; these
rules are bemng notified tomorrow
They will be placed on the Table
tomorrow
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Mr. Speaker: So, hon Members will
have an opportunity to modify, amend,
alter ar even reject those rules

Shri Narayanankutty Menon: This
question relates to concessions as far
ag oil exploration 13 concerned I
want that the whole question of o1l
policy should be discussed

Mr. Speaker: That 1s another matter
Hon Members cannot ask me to decide
it now

Shri Narsyanankutty Menon: The
Muimister himself may move this House
for taking thig matter into considera-
tion

Shri K. D. Malavlya: No evasion
from the existing oil policy is contem-
plated The Industrial Policy Resolu-
tion envisages association with o1l
explorers under conditions which are
acceptable to them within the frame-
work of the Industrial Policy Reso-
lution

Mr. Speaker: Let hon Members
look into the rules and then we will
decide whether 1t 1s necessary to have
a discussion

Shri Nagl Reddy: The rules may
be circulated

Mr. Speaker: 1 am not gomng to
circulate them I will have some 4
or 5 copies of the rules made avail-
able

Pandit Thakar Das Bhargava
(Hissar): If any Member wants a
modification, a wmodification will be
necessary here Otherwise, the rules
will come into force by themselves

Mr. Speaker: Hon Members will
look 1nto the Act So far as the rules
are concerned, I will ask him to place
tour copies m the library If more
copies are wanted by any hon Mem-
ber, 1 shall try to supply them

Shri K. D. Malaviya: I will give a
larger number of copies, say, 50

283(Ai) LSD—4.

Release of German
Assets

Mr. Speaker: They will be placed
in the library.

Shri Narayanankatly Menon: The
rules themselves will come into force
1mmediately Unless amendments
are made, there 1s no discussion Our
suggestion 1s, before the Minister
notifies the rules, we should have a
discussion here and the whole ofl
policy should be considered by the
House

Mr. Speaker. Has he answered all
the pomnts?

Shri Nagi Reddy: He has not
answered the point that he should
have brought this rule here for dis-
cussion, when there are such funda-
mental changes

Mr. Speaker: I saw him shakmg his
head, not in approval of this proce-
dure The hon Minister 1s entitled
to frame such rules as he thinks neces-
sary and bring them here for discus-
sion, otherwise, the discussion will
lead us nowhere

12.30 hrs,

STATEMENT RE RELEASE OF
GERMAN ASSETS

The Minister of Commerce (8hri
Kanungo): In September 1839, all the
German assets in India amounting to
Rs 296 lakhs were vested in the
Custodian of Enemy Property in
India Later, this amount was allotted
to India as a part of German fepara-
tions In view of the present happy
state of India’s relations with the
Federal Republic of West Germany, 1t
has been decided to release the vested
assets to the West German owners
after checking their title to them The
amount actually released will be the
net amount after retamning Rs 70
lakhs, which 1s the total value of the
Indian claims against Germany The
release will be subject to the condi-
tion that the amounts of the claims
whose value exceeds Rs 8,000 will not
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be allowed to be repatriated, but
could be invested in approved projects
in India Earnings on such invest-
ments would, however, be allowed to
be remitted to West Germany imn
accordance with the current exchange
control regulations Amounts of the
claims whose value 1s up to Rs 5,000
will be allowed to be repatriated The
magnitude of such repatriation will
be of the order of Rs 6 lakhs_

Shri Panigrahi (Puri) Will the
repatriation be in Indian rupees or in
German currency?

Shri Kanungo: It will be n inter-
national currency

Mr, Speaker: Will we be perpetually
allowing the out-flow of interest and
the return on investments?

Shri Kanungo: Yes, that 1s the nor-
mal procedure Because, profits on
investments are allowed to be repatr:-
ated

Shri Panigrahi What 1s the rate of
interest?

Shri Kanungo: There 1s no question
of the rate of interest

Shri Panigrahi. Once 1t 1s 1nvested,
are we not going to pay

Shri Kanunge* It 1s not Government
security that they are going to mmvest
It can be on shares

12.32 hrs.

INDIAN PENAL CODE (AMEND-
MENT) BILL—contd

Mr, Speaker. The House will now
take up further consideration of the
following motion moved by Shrimati
Violet Alva on the 23rd November,
1959, namely

“That the Bill further to amend
the Indian Penal Code be taken
into consideration”
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The Deputy Minister of Home Aflairs
(Shrimati Alva): Mr Speaker, yester-
day I was saying that this was @
specific measure to amend the Indian
Penal Code for a specific purpose
Many hon Members gave valuable
suggestions, but some of the sugges-
tions were not necessary and, there-
fore, I had explained, or had started
to explamn, that the bigger background
had to be kept in view when we
viewed this problem of beggary

In this particular measure we are
looking at 1t from one particular angle,
namely, how effectively to control the
kidnapping of children and how effec~
tively to punish the criminals who,
with their criminal tendencies, not
only inflict injuries but show cruelty
of all kinds to the extent of not only
deforming but maiming and leaving
marks of gruesome wounds and injury
which will remam till their death

Shri Nathwani (Sorath) The pro-
poced amending Bill deals not
only with the kidnapping of minors
for the purpose of employment or
utilising them for beggary but also
with obtaining the custody of the
minor Therefore, 1t 1s not correct to
say that i1t deals merely with the ques-
tion of kidnapping minors only

Shrimati Alva* I had suggested that
the whole background has to be kept
In view, because there are Children
Act already in force in most of the
States A Children Act dealing
with the Union territories will be
placed b fore Parliament very soon
for consideration and passing Then,
for offences against minors there are
very many other sections not only in
the common laws but in other laws
Especially where girls are concerned,
we have recently passed the Suppres-
sion of Immoral Traffic :n Women and
Girls Act Now, this amending
measure has to be taken 1n that broad
perspective Here we are considering
only how a child should not be
exploited and made an object of pity
so that some one may make a liveli-
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hood by exposing the child as an
object of pity

Very rightly, hon Members have
said that 1t is not the passing of &
measure of this sort that will help
social reform but it 1s the adminis-
trative enforcement and the legal
powers that the police would use that
would really bring the required and
desired results that we look forward
to It 13 very important to note here
that we have taken up this question
with the various State Governments
We have told them that laws for the
benefit of children should not only
be enforced but they should institute
Missing Persons’ Squad m every dis-
trict straightaway Also, special police
force for children have been suggested
for every district, like the flying
squads Some hon Member suggested
that police dogs should be used In
our country we do not use police dogs
on a large scale, and 1t 1s still i1n the
experimcntal stage Only one or two
States have started using them
Recently I have had the benefit of
watching the police dogs in other
parts of the world and they are very
useful 1indeed But, then the type
of dogs that are seen elsewhere
are not suitable for the climate
of India In any case, this sug-
gestion 18 a very valuable one and
will be analysed, examined and looked
into and acted upon, if 1t 1s found
suitable

Mr. Speaker I suppose there are
already provisions here against kid-
napping for purposes of prostitution
ete

Shrimati Alva: VYes, there 1s the
Suppression of Immoral Traffic in
Women and Girls Act, and the Penal
Code has very many other sections
which cover this subject We are
amending this section only for a parti-
cular purpose In 1956 we had a con-
ference and then a brief census was
called for from the sub~committee
formed by DIG (CID), and they
said that there was a gang operating
in this country which kidnapped
children for the purpose of making
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them objects of pity by inflicting
cruelties on them So, this measure
became absolutely imperative and that
18 why we have undertaken 1t

As far as brothels and prostitution
g0, we have a special enactment As
far as children are concerned, most of
the States have got laws operative in
their States, and they are taking
action m the proper way As far as
beggary goes, 1t 1s an item in the
Concurrent List in the Constitution.
On beggary also there are very many
laws As Shrimati Ray pointed out
yesterday, Bombay has really been a
pioneer State I agree with her,
because 1n Bombay they have tackled
thig problem of beggary But what 1s
specifically mentioned in this measure
1s not beggary as such but beggary
m a particular form In different
States they have ant:1 beggary laws I
do not think we coald now extend
the scope of this Bill to bring in many
more things that are not in this
measure for the simple reason that
this 1s a specific measure It is an
amendment of the Indian Penal Code
As has already been stated, this Bill
was over-due, and we have now
given thought to all aspects

Some hon Members suggested that
1t should be circulated for public
opinton I do not see why 1t should
be circulated for public opinion,
because already public opinion has
expressed itself in this very House mn
the form of questions Further, every
State has been consulted and its
opmnion taken Everyone has con-
curred with the object of this measure
and said that 1t should form part of
the statute-book Therefore, I do not
think the amendments that have been
tabled for the circulation of the Bill
are necessary

Shri Naldurgkar (Osmanabad) Do
the Government propose to penalise
the act of the guardian for giving the
custody of such child?

Shrimati Alva He says that for
any mutilation of the child the
guardian should be held responsible.
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{ think the other laws cover this
The Indian Penal Code as well as the
other specific laws which are already
there on the statute books of the
various State Governments deal with
these offences Therefore 1t 1s not
necessary to accept this suggestion.

Shri Naldurgkar: As far as the act
of the guardian is concerned

Shrimati Alva: It 13 not necessary
in this measure It 1s already there

Myr, Speaker: But this does not
appear to be here It 15 only a person
who kidnaps a mmnor or obtains the
custody of the minor

Shrimat] Alwa: But 1t 1s covered
not only by the common law
but also by the Children Acts that are
enforced m the various States

Mr. Speaker: I am asking the hon
Minister with regard to another
matter This phrase ‘“Whoever kd-
naps any minor or obtains the
custody of the minor, in order that
such minor may be employed or used
for the purposes of begging” does not
cover the case where without either
kidnapping or obtaimning the custody
any person uses a minor for the pur-
pose of begging He can pay half-a-
rupee or quarter-rupee and send him
in the strects for begging without
obtaining possession or custody of the
minor or even without kidnapping

Shrimati Alva: That 13 covered by
the Children Act Any child who is
exploited m this fashion can be taken
charge of by the Police Therefore
it i1s not necessary to go into those
details in this particular amending
Bill

Mer. Speaker: But that man is not
punishable
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Shrimati Alve: He will be punished
under the common law When the
child is taken the adult goes with him
Therefore the case

Mr. Speaker: What about an orphan?

Shri Narayanankufty Menea
(Mukundapuram): Which 18 that com-
mon law?

Mr. Speaker: I am not able to see
any common law under which any
person who uses an orphan for the
purpose of begging comes He comes
neither under this law nor under the
common law

Shrimati Alva: He comes under the
Children Act 1If an orphan or any
child 1s found a destitute or a waif
or 18 being exploited for beggary, he
comes under the Children Act and
offences against children

Shrimati Renuka Ray
What 1if he 15 maimed®

(Malda)-

Shri Narayananku‘ty Menon: He
cannot be penalised under the Children
Act

Shri Easwara Iyer (Trivandrum):
May 1 submit that under sub-section
(2) of the very same section, if any
person maims a child

Mr. Speaker: That means, maiming
i order to be used for the purpose of

begging

Shri Easwara Iyer: That i1s what I
am submitting Unless he mamms the
child, he will not come withun the
mschief of this Act This 1s the whole
difflculty

Mr. Speaker: ‘Employs or uses for
the purpose’ comes also under sub-
section (1)

Shrimatl Alva: This s for a speci-
fic purpose

Mr, Speaker; I will get the Children
Act also.
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Shrimati Alva: But you will have
to get many Children Acts as
they operate in the various States.
But amongst all of them the Bombay
Act is the most up-to-date. We have
also suggest.d to the States that
where the Children Act is not up-to-
date the Bombay Children Act be
made a model and accepted.

Mr. Speaker: Does the hon, Minister
mean to say that the Bombay Act,
which seems to be a model, 1mposes
a penalty upon the person who uses
an orphan for the purpose of begging
without marnming him and without
taking him 1n his custody?

Shrimati Alva: Yes, Sir. In a
court the adult 1s prosecuted when
the child 1s taken. An adult, if he 1s
exploiting a child, 1s also prosecuted.

Shrimati Manjula Devi (Gopalpara):
Will all these Children Acts be
brought 1n conformity so that they
will be worked together?

Shrimati Alva: This 15 a sug-
gestion from the hon. Member that
ther. should be a umform Children
Act from the Centre. Most of the
States have got Children Act. The
suggestion has been comung to us from
time to time that we should have a
Central measure in the sense that 1t
would bring a kind of uniformity in
the whole of the country. For the
present we have a Bill which will be
introduced by the Ministry of Educa-
tion 1n this House very soon. That
will only be for the Union territories.
The other measure we shall have to
consider because we find that every
State has its own prevailing condi-
tions and they must make th.ir own
laws. Most of them have made them.
I do not think there are very many
States who do not have it. I do not
know whether Assam has a Children
Act or not. But we have suggested
to the States that they should accept
the Bombay Children Act as the best
so far.

Shri Easwara Iyer: May 1 clarify a
doubt?

AGRAHAYANA 8, 1881 (SAKA)

Pengl Code 1
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Mzr. Speaker: Let her finish. Then
I will allow a number of questions.

Shri Easwars Iyer: If a lawful
guardian employs a child for the pur-
pose of begging, will he come within
the mischief of this Act?

Shrimati Alva: As regards this
questi:on of begging let me take
the larger aspect. In a country where
there 1s so much soclo-economic mal-
adjustment thus will continue. The
lawful guardian or the parcmts or the
child’s own mother for all the love
she has may make a child beg. It
1s a very large 1ssue. We are trying
to do as much as we can. But unless
the larger 1ssue of economic develop=
ment 1s tackled, we cannot make it
more stringent nor can we make it
more deterrent than what has been
put hcre, namely ten years’ imprison-
ment or life imprisonment. I do not
think one can make it any more
deterrent than what we have tmed to
do But the problem of beggary,
whether by a child or by a grown up,
is a problem of socio-economic deve-
lopment and how far we can go ahead
with that, m a welfare state, as
Shrimati Nehru pointed out yesterday.
in the course of her remarks.

I will now come to the question of
punishment. Rigorous punishment
according to the I.P.C. 1s ten years for
kidnapping, slavery, prostitution,
rmmoral purposes and for other
offences like murder and so on. 1
will not give the whole list. There~
fore here in this measure we have
kept ten years and fine. For maiming
of a minor or where there are injuries
or cruelties inflicted or a loss of limb
of the child, it is imprisonment for
hfe. He shall also be liable to flne.
We have made it ag deterrent as
possible though some hon, Member
said here that even capital punishment
would be too little. True, capital
punishment would be too little, but
when we are going away from this
idea of brutal punishment, I think we
need not accept that idea of capital
punishment. We can treat even those
who have inflicted injuries in a
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specraused way and see how thewr
sadistic tendencies can be put right
and they can be brought back to
normalcy

Then there was a question raised
about the detinition of a runor Minor
18 denned 1n the (PC, secuon 361
For wne present we have kept to those
ages, that 1>, 16 1n the case of boys
and 18 in the case of giris There 18
adrmttedly a dispariyy in several laws
n the country 1 do admit that thus
dispanty exists, but for the pr.sent
we have accepted the ages as laid
down in the IPC We have laid down
those ages in this amending Bl also
Therefore the ages of 16 and 18 shall
remain I pcrsonally feel .hat girls
need more care for a Little longer
time At the age of 16 a boy 15 a
young man and he can look after him-
self Nevertheless, 1t 1s a matter of
opinion and hon Members' sugg.stions
will be kept in view However the
ages remain as laid down in the IPC

Some hon Member from the other
side talked of grievous hurt and
spr.ad in the offences of slavery of
boys and also of eunuchs Thi, 1s all
provided for in the IPC If 1t 1s
grievous hurt, it would come under
injury and maiming and already the
punishment for that 1s prescribed as
up to ten years imprisonment So we
do not need a special provision in this
Bill

Some hon Member referred to sing-
ing and dancing Singing and danc-
ing are offences mamly for girls I
do not think that I should now add to
my comments because there 15 a
special law under which all these
kinds of offences are taken care of
The only thing 1s the suggestion made
that there should be more wvigilance
by the States, more administrative
tightening up and more vigilance from
the Police sixde That we are trying
to do at our level and arc also recom-
mending to the States that they should
also hecome alive to the ivsue But as
for innocent children, I think the co-
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OP€ration of every one is necessary.
Innge.nt  chuldren are kidnapped.
Thege cases are happening even today,
after all the consciousness that we
have created i society They go on
bappening  Gangs are operating.
Pernaps they are criminal by nature
or they have other motives Children
8et 1nto their hands for varous
réasons, maybe disharmony at home
or lack of opportumties in home lfe
or sducation or play They get into
the hands of these evildoers and
triminals and they are exploited and
made objects of pity and useless for
life by miulation and by mjuries and
by loss of imb For that I think st
AS Dapessory Sor every hor Member
her. {o see that proper consciousness
1S Created mm his own district and 4o
See that the police become vigilant.
We have requested every State to
have g missing persons squad Not
only thet We have told them that
the ¢ase of every missing person should
be thvestigated and the missing person
hanged over to the rightful guardian
Olearent I am talking of mnors
only

Therefore, the amendment tabled
here 1 do not think, 1s of any conse-
quence, and hence I commend this Bill
as 1 ;s to the House

My, Speaker: Does Shri1 Naldurgkar
Presg his amendment No 10?

Shri Naldurgkar: No, Sir I with-
drav,

M¢, Speaker- Has the hon Member
the Jeave of the House to withdraw
s ymendment?

Hopn, Members: Yes

The amendment was, by leave, with-
drawn.

My, Speaker: The question is:
“That the Bill further to amend

the Indian Penal Code, be taken
into consideration ”

The motion was adopted.
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Mz, Speaker: We shall now take up
the clause-by-clause consideration of
the Bill

Clause 2.~(Insertion of new section
8634)

Shri U L Patil (Dhubia) I beg to
move

Page 2, line 1, omtt “unless the
contrary 1s proved” (16)

My submussion 1s that in order to
eradicate this evil of maiming and
using the children for beggary, we
should not disturb the long establish-
ed practice that has been observed in
crniminal jurisprudence, namely that
99 gulty persons may go scot-free, but
one 1nnocent person should not be
punished I quite agree that in off-
ences like this certain sort of presum-
p 1on should be made There are pre-
sumptions under the Gambling Act
for example, but then certan for-
malities have to be observed For
example, under the Gambling Act, the
presumption only arises after getting
the warrant on submitting information
to a magiitrate on oath There 1s no
such formality whatsoever m the pre-
sent case to be observed

Then there are these words “unless
the contrary is proved” Supposing a
maimed, desti‘ute child goes to a
beggar and begs for abode If that
particular begger is prosecuted be-
cause he has 1n his custodv this parti-
cular maimed minor, 1t will be very
difficult for him to prove that the
child was maimed before he gave
abode to 1t

There are children 1n our society
who are destitute or who have run
away from .neir homes In the cir-
cumstances, 1* will be very difficult
for the person concerned to prove his
case If these words are deleted, then
the question will only be one of re-
but‘al of the presumption Rebuttal
18 an a‘together different thing from
proof Therefore, my submussion that
these words should go

AGRAHAYANA 3, 1881 (SAKA)
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In fact, my learned friend Shri
Bharuchu also had some such amend-
ment, namely to substitute these words
by the words “unless contrary i1s made
to appear” Therefore, I submit these
words should be deleted The pre-
sumption should remain, but the bur-
den of proof should not be cast on the
person concerned since 1t will be very
difficult for him If the presumption
is rebutted by sufficient evidence,
that should serve the purpose There-
tore, I submit that these words “un-
less the contrary 1s proved” should be
deleted

Shri Easwara lIyer: Regarding the
deletion of the words “unless the con-
trary 1s proved”, I do not think the
clause 1n any way militates against the
ordinary criminal law, namely that
the accused should be presumed to be
mnocent unless the contrary is prov-
ed, because 1t only states that when
1t 15 proved that a person 1s in posses-
sion of a child and 1s not the lawful
guardian and he uses the particular
child or employs the child for begg-
ing, the presumption will arise It
will be clear that it 1s not any person
who 1s 1n possession of a mammed child
agamst whom this presumption wiil
arise He must first employ the child
for the purpose of begging, he must
also be a person who 1s not the lawful
guardian of the child Then only will
the presumption arise If a person 1§
;n possession of a child which is
maimed and he cannot explamn the
possession, and if he particularly em-
ploys the child surely the law must
make some sort of 1mitial presumption

Mr. Speaker: Suppose he uses the
child only during the day and puts
him 1n a dharmashala in the evening
he can easily escape this law and say.
“T have not obtained custody, nor have
I kidnapped the boy I am giving
hom half an anna every day” He can
use the child without obtaning cus-
tody

Shri Easwara Iyer: That is certamn-
ly a point that you have raised Even
the presumption will be defeated if
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he uses the child only during day
time.

Mr. Speaker: He does not obtain
custody nor has he kidnapped. If he
can so easily evade the law, what is
the object of this presumption? He
simply says that he allows the boy to
go back, that he has no jurisdiction
over him The boy comes every morn-
ing, and he tells him: you get some
money, I will give you a share.

Shrimati Renuka Ray: Therefore,
those words should be added.

Shri Easwara Iyer: I would even
suggest that there should be stronger
presumption. As it stands, 1t does not
in any way militate against the or-
dinary rule of criminal law, because
certain conditions have to be fulfilled
in order to raise this presumption.

Mx. Speaker: Does he say that even
if these words are not there, it will
serve the purpose?

Shri Easwara Iyer: Even 1if they are
omitted, the clause says “shall pre-
sume”, and “shall presume” 1s de-
fined m the Evidence Act, and it
means unless the contrary 1s proved.
8o, the words “unless the contrary is
proved” are superfiuous.

Shrimati Alva: I do not accept the
amendment at all because, as I have
repeated so many times, this is a
specific measure If we carefully read
the clause 1t refers to any person who,
not being the lawful guardian of the
minpr, employs him for begging etc.
Therefore, the onus 13 on the accused,
and he must prove that he has not
used the child or exploited the child
or made 1t an object of pity.

Shrimati Benuks Ray: But you are
not answering the ques‘ion brought
up by the Speaker himself and that 1s
regarding the custody. If he can prove
that the child is not in his custody,
then the whole case falls.

ROVEMEBER 24, 1900
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Mr. Speaker: I feel, and our friends
also agree, that this can be easily
evaded by a man saymg: “I merely
took pi.y on the boy. I am myseit not
able to maintain this boy, and I told
him that 1if he would go and beg and
get some money, 1 would give him
something.” Therefore, every man
can escape like that. He can put him
every night in front of a dharmashala
and take him the next morning. He
has not ob amned custody nor kidnap-
ped. What is the object of tims Bill?

Shrimati Alva: I do not think it is
so easy for the man to escape.

Mr, Speaker: How? There are &
number of dharmashalas. He will put
the boy 1n front of a dharmashale
every day. »

Shrimati Alva: For that we have
asked the various S ates that the Act
licensing women and children’s institu-
tions be enforced ngidly.

13 hrs.

Mr. Speaker: What 1s the difficulty
with regard to the Central Act?

Shrimati Alva: This 1s a Central
Act, and this 1s to be enforced in the
various S ates. If, as you have stated,
the boy would be in a dharmashala
then that would be the procedure to
find out who actually 1s directing the
boy.

Mr. Speaker: Why should the hon.
Minister restrict i1t only to kidnapping
and taking custody? Why not extend
it to merely using the child for beg-
ging? The hon. Minister must ex-
plain this point to the House. Why
should she not make the using of a
child by any man for purposes of
begging an offence? This 1s going to
be a Central Act, and why should she
not make this provision here, with-
out looking to the various States to
implement or not to implement it.
What is the object behind this?

Shrimati Alva: The object of this
measure is very clear. If you zesd
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the relevant sechions of the IPC and
then put 1n this amendment there,
yuu wall see that 1t becomes very clear
what no cluld can be exploited in this
fasixon.

Mr. Speaker: Where 1s 1t stated?
No cnid can be exploited, unless the
person kidnaps or takes it mnto s
custody So, even though he exploits
it, he can still plead

Shrimati Alva: But 1t raises a pre-
sumpuion against him.

Mr Speaker: Even though a person
exploits the chud, still he can easily
escape by suying that he never took
the child into custody nor did he
Kidnap, and the boy was where he
was, that 1s, in front of the
dharmashala

Shrimatli Alva In every criminal
case presumptions are raised It has
to be proved that he has not exploit-
ed the child

Mr Speaker. He can say that he
did exploit the child, but he never
kidnapped or obtained custody of the
child

Shrimati Alva: Even today, we have
cases where when the girls are taken
from the brothels, they say that they
were not m their keeping

Shrimatl Renuka Ray: What 1s the
objection to widening the scope so as
to include those who did not take the
child nto custody also?

Shrimat: Alva: 1 do not think that
that 1s necessary 1n this measure

Mr Speaker: I shall now put
amendment No 18 to the vote of the
House

The question 18°

‘Page 2, lne 1, omit “unless the
contrary 1s proved”’' (16)

The motion was negatiwed.
Mr Speaker: The question 1

“That clause 2 stand part of the
w.

AGRARAYANA 3, 188! (SAKA)
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The motion was adopted
Clause 2 was added to the Bill
Clause 8 was added to the Bill

Clause 1. the Enacting Formula and
the Title were added to the Bill.

Shrimati Alva. I beg to move
“That the Bill be passed”

Mr. Speaker. Motion moved
“That the Bill be passed”

Shm Easwara Iyer. I would hike the
hon ivinisier to consider at least In
due cousse whether the age-old de-
tniuon of munor contained in se.iion
3dul o1 the LPC could not be ex.enued
to this sect.on also, paruculariyy n
view or the Cons ituuon that has
come 1nto force I 1ear that the de-
finiuon of the word mnor’ coniained
in wnis Biil may militate against aru-
cie 15 or the Constituuion, because tanis
1s a case of discrimina 10n on the
grouna of sex only, there being no
otner ground mentioned for the pur-
pose of having a duscrimination The
age has been fixed at sixleen m the
cuse of a male, and eighteen in the
case of a female, and this 1s a discri-
mination on the ground of sex only
There 1s no other ground mentioned
here

8o, 1 would particularly commend
to the hon Minister that the definit-
1on of ‘minor’ at least for the purpose
of begging be fixed at 18 years as laid
down in the Indian Majority Act.

Shrimatl Alva I shall note what
the hon Member has said But, never-
theless, i1t 18 not a discrimination on
the ground of sex I do not think it
can be stretched to that extent

Mr Speaker: Article 15 (3) reads
thug

“Nothing 1n this article shall
prevent the State from making
any special provision for women
and children”

Therefore, they can make this differ-
ence That is not &  discrimination
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which militates against article 15 of
the Constitution.

Shrimati Alva: That was what 1
wanted to say, that it does not mili-
tate against article 15 of the Con-
stitution.

Mr, Speaker: Of course, girls attain
maturity earlier than this. But it is a
matter for consideration whether even
at this age, they are sufficiently
mature enough to decide for them-
selves, whatever might be their physi-
cal condition. That is a matter for the
hon. Minister to consider later on.

The que;tion is:
“That the Bill be passed”.
The motion was adopted.

HAJ COMMITTEE BILL

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
I beg to move:

“That the Bill to establish a
Committee 1n the Port of Bombav
for assisting Mushm pilgrims te
Saud: Arabia, Syra, Iraq, Iran and
Jordan and for matters connected
therewith be taken into considera-
tion”,

The present Bill relates to the Haj
pilgrims going from India on pilgr-
mage to Saudi Arabia, Iraq, Iran,
Syria and Jordan. Last year, we had
more than 19,000 pilgrims who went
on the annual Haj In order to faci-
litate the annual traffic, the Govern-
ment of India had enacted legislation
as early as 1832

According to the Port Ha) Com-
mittee Act of 1932 three Port Haj
Committees were constituted at
Bombay, Calcutta and Karachi. Con-
sequent upon the Partition of the
country, the Act was suitably amend-
ed to provide for the continuance of
the Calcutta and Bombay Commit-
tees only, the reference to the Karachi

Committes Bill 1432

Comm'ttee being omitted therefrom.
The Calcutta Committee, however,
ceased to function from 1948, owing
to the Partition of Bengal, and there
is now a balance of about Rs. 15,000
lying to the credit of the Port Haj
Fund of Calcutta, which cannot be
utihised for any other purpose or
transferred to any other Port Haj
Fund unless the Act 15 amended.

All pilgrim traffic to Saudi Arabia,
Iraq, Jordan and Iran 18 now con-
centrated mm Bombay. The Govern-
ment of India, therefore, have had
under consideration for some time
past, the question of revising the Port
Haj) Committee Act of 1932, to bring
it 1n line with the present requure-
ments of the Haj pilgrms. A com-
mittee consisting of six wmembers.
five non-officials and one official. was
set up mn 1955 to undertake the re-
vision. As a result of their recom-
mendations, certain important
changes were made in the Port Haj
Committee Act of 1932. and the pre-
sent B'll seeks to incorporate the
recommendations of the committee,

I would point out here that the
important changes that are contem-
plated in the Act are as follows. To
begin with, the scope of the Bill is
beng widened in order to include
pilgrims not only going to Saud:
Arabia but also to Iraq, Iran, Syria
and Jordan. Then, the entire pilgrim
sailings, as I pointed out earlier, wil)
be concentrated in Bombay and will
take p'ace from Bombay. Then, the
composit on of the committee also has
been changed, and we shall have six
official members and three Members
of Parliament to be nominated, two
by the Speaker of the Houre of the
People from amongst its Members,
and one by the Chairman of the
Council of States from among 1tx
Members, One Member will be
nominated by the Government of
Bombay and two members of the
Bombay Legislative Assembly will
be nominated by the Speaker of that
Assembly, Two members of the
Municipal Corporation of Greater
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Bombay will be nominated by the
Bombay Government on the recom-
mendation of the Muslim members
of the Municipal Corporation of
Greater Bombay. Three members, of
whom two shall be Shia Muslms,
are to be co-opted by the elected
members of the Commuttee.

The changeg in the composition of
the Committee w1l make 1t more re-
presentative, part cularly as it pro-
vides for three Members of Parha-
ment to serve on the Committee and
for the inclusion of two Shia mem-
bers to be co-opted The Fund lying
to the credit of the Calcuita Port
Haj Committee and the Bombay
Commuttee also will be verted in the
new Committee These are the
changes contemplated. The whole
purpose of the Bill 1s to make the
movement of the trafic of pilgrims

easy, smooth and wunder proper
control.
For these considerations I move

that the Bill be taken into conside-
ration by the House.

Mr. Speaker: Motion moved:

“That the Bill to establish a
Committee 1n the Port of Bombay
for ass sting Muslim pilgrims to
Saud: Arabia, Syra, Iraq, Iran and
Jordan and for matters conmnected
therew:ith be taken into considera-
tion”.

There are two amendments. one
for circulation of the Bill and the
other for reference to a Select Com-
mittee. They may both be moved
and the discussion may take place on
both the original motion and the
amendments.

Shrl Naldurgkar (Osmanabad): I
beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 8lst December
1059, (1)
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Shri Mohammed Tahir (Krishan-
ganj): I beg to move:

“That the Bill be referred to a
Se.ect Commuttee cons sting of
Shrimati Lakshmu N, Menon, Dr.
Syed Mahmud, Shrn M. Hifzut
Rahman, Shr1 Abdul Latf, Shri
Amjad All, Sheikh Mohammad
Akbar, Shri J, M. Mohammed
Imam, Shri Diwan Chand Sharma,
Shri Jiyalal Mandal, Shri Frank
Anthony, Shri Ant Singh Sarhadi,
Shi1 Ansar Harvani, Shri A, M.
Tariq, Shr1 M. Gulam Mohideen,
Shr1 Joachim Alva, Shri S. M.
Banerjee, Shr1i M. Thirumala Rao,
Shr1 K R Achar, Shr1 Mool Chand
Jamn, Shri T, C. N. Menon, Dr. Ram
Subhag Singh and the Mover, with
instructions to report by the first
day of the next session”. (2)

Mr. Speaker: Both the original
motion and these two amendments
are now before the House,

Shr1 Naldurgkar: There are nearly
6 to 7 crores of Muslim brethren re-
sid ng 1n India. This question per-
tams only to their religious feelings
and susceptibilities. Therefore, in
my humble opinion, if this Bill 1s
circulated, we will have some opi-
nions from our brethren as far as
the management of these affairs is
concerned,

This Bill, as explamned by the hon.
Minister, 1s to amend the prev:ous
Act, the Port Haj Committees Act.
1832. Formerly, there were three
Commuttees—at Bombay, Calcutta
and Karachl. After independence
and partition of India. the Act was
amended omitting the reference tO
Karachi because Karachi was includ-
ed in Pak'stan. Then Bengal was
also divided and the Calcutta Com-
mittee which was managing the
affairs 1n that part was rendered de-
funct. The Bill also provides for the
transfer of Rs. 15000 Jying to the
credit of the defunct Port Haj Fund,
Calcutta, to the Commuttee that wili
be newly-constituted,
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The important feature of this
legieiation is that the proposed Com-
nuttee shall be a 1epresentative body
of the countty which will cater for
the needs and requirements of the
people concerned Article 15(1) of
the Constitution prohibits discrimi-
nation against any citizen on grounds
only of religion, race, caste, sex,
place of birth or any of them. A
citizen as an mdividual 18 given a
guarantee agamst his bemg subject-
ed to discrimination n the matter of
his rights, privileges and immunities
pertamning to him as a citizen The
expression ‘discriminate agamst' con-
notes an adverse dist nction or um-
favourable distinction with regard to
these rights from others’ The dis-
crimination thus invoives an element
of unfavourable bias The present
Bill symbolises the impartial, un-
b assed and constitutional working of
the Indian democracy with due res-
pect for the relifious rights, feelings
and susceptibilities of the mnonity
communities in India Therefore, 1
welcome th s Bill

But there are various matters to
be taken into consideration as far as
the constitution of the Commuttee, the
rules to be framed by the Committee
and the other rules by which these
affairs are to be regulated are con-
cerned According to me, 1t 1S essen-
tial that 1n clause 4 from items (g)
to (1), wherever there are words con-
not ng number and members, they
should be Mus'im members On this
score, perhaps there will be criticism
to the effect that I am giving rather
a communal colour to clause 4 But
I would invite attention to article 26
of the Constitution which says

“Subject to public order, mora-
lity and health, every religious
denomination or any section there-
of shall have the night—(a) to
establish and maintain nstitutions
for religious and charitable pur-
poses; (b) to manage its own
affairs m matters of religion *

Therefore, I am of opmion that as
far as the members of this Com-
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mittee or the number of persons by
which this Committe will be consti-
tuted are concerned, they should all
be Mushm brothers. That 18 quite
confistent with the prov.sions of
article 26 quoted above

Again, there is a certan flaw as
far as clause 4(1) (k) 1s concerned.
It reads.

“two members of the Municipal
Corporation of Greater Bombay tu
be nominated by the State Guvern-
ment of Bombay on the recom-
mendation of the Muslim members
of the Municipal Corporation ot
Greater Bombay”.

There 18 no procedure lsid down as
far as the recommendation 1S con-
cerned How many persons are 1o
recommend? If there is no unam-
mity among the members, what should
be the procedure?” Therefore, 1t s
necessary to lay down that the
Mushm members may nominate twu
members by a majority of votes If
this procedure 13 not followed I am
afraid there will be anomalics 1n
future

Then aga'n 1n regard to sub-
clauses (1) and (4) of clause 6,
there are various defects, and per-
haps, they will lead to rather an un-
happy construction in future Unde:
sub-¢lause (1), the Chairman is to
be elected by the members of the
Committee Then 1t 18 provded m
sub-¢tlause (4) that the Committes
shall elect from among 1its members
not more than two members to be
Vice-Chaimen, who shall exercise
such powers and discharge such duties
as may be determined by bye-laws
made m this behalf by the Com-
mittee The anomaly arises in this
way. According to sub-clause (13,
the Central Government may frame
the bye-laws or bye-rules by which
the ¢lection of the Chairmam is to
be regulated TUnder sub-clause (4),
the Vice-Chairmen are to be elected
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according to bye-laws framed by the
Committee The election of the
Chairman will be on onc day ana
that of the Vice-Cha rmen will be
on another When the Vice-Chair-
men will be vested with the power.
exercised by the Chairmsn I do not
know why the election of the Chair-
man and the Vice-Charrmen should
be on different dates and should be
governed by  different bye-law
framed by different bodies This 18
a contrast as far as these rules are
concerned

Mr. Speaker: The hon Members
will kindly remember that at this
stage the general princples accept-
fng or rejecting the Bill or the
grounds on which they feel that 1t
must be sent round for <irculation or
sent to the Select Committee should
be d scussed 1n general terms We
shall come to all the other things
when we take up the clauve-by-clause
diccussion It i1s only the general
principles underlying the Bill that
can be referred m a dwscussion on
the motion for consideration of a
Bill Further details nead not be re-
ferred to here

Shri Naldurgkar: These are matters
which I want to point out as far as
the interests of the Mushims are con-
cerned Again in clause 8(2) 1t
says

“No peson shall be ineligible for
nomination or co-option to the
new Comm ttee on the ground that
he 1s or has been a member of the
Committee”

I think there should also be some
restriction as far as the nommation
is concerned In view of the fact
that this 1s a purely religious matter
of the Mussalmans, I am of the opi-
nion that this B 1l should be circula-
2d to elicit public opinion thereon

Shri Mohammed Tahir (Knshan-
gan)) Sir, before I say a few word-
about my amendment for referring
it to the Select Committee, I must
congratulate the Government and
also the Minister m charge of the
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Bill that they have really felt the
need of the hour

I want that this Bill should go to
the Select Committee for one or two
reasons From the Statement of
Objects and Rearons, it appeurs that
formerly there were three Haj Com-
mittees Karach:1 Calcutta and Bom-
bay After Partition, Karach: went off
and only two remammed functioning
After sometime, Calcutta was also
discontinued Our country 18 such
a large country and people from
Assam Tripura and Manipur go to
Haj and all of them had to go to
Bombay You can very well imagine
as to what difficulties they are hav-
ing m taking this journey from one
end to the other This imposes a
great buiden on the railwavs also,
and 1s one of the causes of conges-
tion If the Calcutta Haj Committee
a'so remains functioning, people of
Manipur, Tr pura, Assam, Bengal,
Bihar, Orissa and some parts of
Eastern UP also can conveniently go
to Calcutta and sail for Ha) In the
usual course, I have personally seen
at Bombay at the Ha) time that
people come from such long distances
after a good deal of trouble There-
fore, I think it would be more con-
venient to the people of this country
to have at least two Haj Commuttees
at two ports so that they can sail for
Haj from these two places

As regards the constitution of the
Committee we have to give some con-
sidered thought

13.25 hrs.
[Mr DEPUTY-SPEAKER in the Chair)

Besides, this Committee has not
been give ample powers to look mto
the grievances of the pilgrims They
have many sorts of grievances and it
sometimes becomes very difficult for
the comm ttee to give rehef There-
fore, 1t 15 very necessary that some
sort of power should be given to the
committee so that it can be of help
to the pilgrims at the time of therr
saiing All these three points re-
quire careful and thoughtful consi-
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{Shri Mohammed Tahir]

deration which can be done, 1 hope,
it the Bill is sent to the Select Com-
mittee where we can sit and think
over the matter and then decide.

AT W X, OF TR QAT Y,
&, N fogal & v W WAk

Wt wo o wifew (o) ur
w13f) . Fdfq fedr & W,
# zrat-fggeata W aom@-afon
® gw fad # 3W gRY ¥ WA &
fag qareearz 3@ wIM E 1 qW
foer ™ @ o¥mA § WA &
gra 7 faT UF A} @ «T &
g far g & goi-fegem
% 13T g N wwfmay
wefaara ¢ X = & AR @ N
W wa W Y0 oY § Fou
i gwfagit & IT R Ao
®UAAA  qEAT-AFAE qF 9gAli ®
fag = feer &Y wzfeamrd agw
qgaf a7 ) @fFagT @ faw &
qF 13 § gfears § A § wgn
g f5 qomed sfear s@ o Ak
%t | g9 fa@ & w1 ™ §—

“Two Members of the Municipal
Corporation of Greater Bombay to
be nominated by the State Govern-
ment of Bombay on the recommen-
dation of the Muslim members of

the Municibal
Greater Bombay.”

Corporation of

& guAar g e a3 fewr fow w%
@ far & 1 7@ ¥ firgema
% gpafew f Ada ¥ ¢ 1§
w@feas & g F woA W9
w fegea & ot @tqE gEaw
® gl § 9aar Y ARRT "Ewar
g faam e wwafaa qaadt ¢
q fodt g 7 ag @ = fw
wifeer AWl JoTge & Ay &
fag weToERY WATRERT FAid @Y |
¥afrwgm & o owR g,
Er ), SN EANAT § HEAEE W
i@, o xA qar @, ot fewt &

oF T qEr &Y, N s
g T IF | x@ faw

%
ﬂdl

ardg § Wk ag 7g & fr wx @
fw o= s @ § 9 N
Il 9T TR A f Wk g aw
feat s fF qeafas safe &
qEEwTA & fog wemr Frae g, fae &
fag w3 §), f % fag
qET AT | IA awrw A=fany
T Ao g g & teve
7 fegeam W@ X w m
e fegeam & dW %= X |
TG | 9 AT § AT gR AT
feard 3N M R T F W @
AGTAN, WITRT SHIA & qEF A
geTa g feard A &7 4 1 WK

oI WY SEEMAr ga@mars &

g T @ faer gf = Wyt
gay, fa7 § fas qargw & aW X,
gefrs womgw & @ & fag
T arit v @, W) T FF X
Tr ¥ § 7 ¥, 0F AR A qF
¢ qfFer, AT, WA@-M@,
frg-Afeaw wara &Y e § gl
T |qiE | W aRI-|IfeT
g8 Wit & o4 @ § N fE
gzt § g §, N dgafcw
# W aek § | W gk
ware § fr I al@ht 7 o7 &
AT OF q@ faw do #}, faw &
o dzx avd &t sgfafunw
FARTT & fab qEemw FwT
& W A8 & fag QW OFW
& |



1441 Hdj

“hree members of whom two
ghall be Shia Muslims”.
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Shri Ansar Harvanl (Fatehpur)
Mr Deputy-Speaker, S, I jomn my
friend, Shri Tariq, in congratulating
the External Affairs Mnstry for
bringing out this Bill This Bill has
demonstrated that the Government of
India, m spite of its being a comple~
tely secular Government, i1s not 1n-
different to the religious needs of
various commuuties Haj 15 purely
a religious wnstitution of the Muslims
In the usual course, the fate of the
Haps could have been neglected, but
here, the State looks after the
various aspects of the needs of this
population, and therefore, 1t deserves
congratulations for having brought
this Bill

Ha) 1s a great institution of the
Muslims It 1s enjomed on every
Mushim, who has means, to go once
in his hfetime to holy Mecca and to
perform Ha; It gives an opportu-
nity indirectly to the Mushims all over
the world to build up 1nternational
contacts and international umty
Therefore, purely from that wview-
pomnt, this institution deserves to be
encouraged and deserves to be pro-
moted

This Bill provides for a committee
only in Bombay As hag been re-
ferred to by a number of hon Mem-
bers here, let us remember that a
huge population of Muslims lhives in
the South, especially in Kerala, in
the Malabar district If we go
through the figures in regard to the
Muslims who go for Ha) every year,
we will find that a substantial
number of Musims go from that
area Therefore, it will be quite
useful if we make shipping arrange-
ments from the port of Cochin or
some other South Indian port for
these Muslims to be transported to
Jedda for performing the Ha) and 1if
we set up a commuttee at one of the
ports in South India

The port of Calcutta has been re-
ferred to It 1s true that after the
partition of India, the biggest chunk
of the area in which Musliims lived

NOVEMBER 24, 1959
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and who used to go for Haj has gone
to Pakistan They mostly use the
port of Chittagong today But here,
there 18 a huge population of Muslims
in West Bengal, Assam and Hyderabad
who prefer to use the Calcutta port
Therefore, the suggestion that Cal-
cutta port should also have a Ha}
Committee 18 quite sound and should
be accepted by the Government

At the same time, I support the
amendment of my friend Shn
Mohammed Tahir that the members
should not be elected only by the
Mushim members of the Municipal
Corporation of Bombay or, if the
committees are formed in Cochm and
Calcutta, by the Muslim members of
those tommittees When we are
elected to & Municipal Corporation or
to any legislature of a State or to
Parhament we are not elected as
Muslims but only as Indians I can,
however foresee the possibiity of
there being occasions when there 18
no single Mushm who 1s elected to
the corporation If that contingency
arises, the result will be that there
would be no one to elect anybody to
the Ha; Committee Therefore, it
should be more general ~nd 1t should
be laid down that they should be
elected by the members of the Corpo-
ration irrespective of the religion to
which they belong They may belong
to the Christian religion, they may be
Parsees, they may be Hindus and
they may be Jews India 15 »
country with a composite culture of
all religions and 1t 15 populated by
people belonging to hundrrds of reli-
gions Therefore, to discriminate bet-
ween the members of the Corporation
on grounds of religion 1s not sound.

With these words, I support thus
Bill, and I support the proposal of
my friend Shr1 Mohammed Tahir that
the Bill may be referred to a Select
Commuttee so that certain improve-
ments may be made In the end, I
again  congratulate the External
Ministry and the Government of India
for their concern for the Haj prigrims.
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Shrl Mohammed Tahir: On a point
of order, Sir, 1s my hon friend reply-
ing to the debate

Shri A. M. Tahir: I am not reply-
ing, I am addressing the Chair

Mr. Deputy-Speaker: Personal ex-
planation, as I have already said

v s G -l -l

8 g Wl U Wl
et S ol 2 W e gy
UeSy SBR] 53 g9l golehs o ) gae
e dale QB TS ] - e
>V IS gay plluey &
ceien el W o WIS s

o W ley el -l e
N e el e e
mutt Jed gy gk

ot wly & 5 pKage | (Ko5 Rune
o ol dady Wl 2 M s
- dped Ao,

NOVEMBER 24, 1959

Committee Bil 1460

o oS 3 Glempd-al b
&S AR sake oLk K Jh..S

O I R U
o e & ol a W

PN

vl PG -l -t ot
od oy @ & sale K RS
»e> ul..l—m,@d Y’ Ué,.!({
e ppt ity H S ol g¥'>
e ot el Pl &gl
WP art ot el pie - i I
B padl € wl ¥y ee 2K
& 2kl i o2 - a0 2K

Shri Achar (Bangalore): Mr
Deputy-Speaker, I want to refer only
to one aspect of the question I
heard some of the Members also
mention the names of Cochin and
Travancore As the speeches were
mostly in Hindi, I could not follow
Probably, they have mentioned the
pomt I would like to emphasise
this aspect of the question that this
Bill does not seem to contemplate
anything about the conveniences of
the pilgrims that go from South
Kanara, my district, from Malabar,
Cochin and Travancore side My
hon friend Shri Ansar Harvani

(M) also referred to this
question.
sft §o wo it (wTorqR) gLATT )

Shri Achar: I did not mean any
harm Excuse me if I have made a
mistake When Members from North
pronounce names, they make as many
mistakes as we do.

Shri S, M. Banerjee: We do more.

Shrl Achar: Have some mercy on
us.
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Mr. Deputy-Speaker: Why should
I be dragged into this contioversy?

Shri Achar: I was appealing to
Members to have some mercy on us
if we committed mistakes mn pro-
nouncing names.

1 was mentioning about this aspert
of the question. A considerabie
number of Haj pilgrims go from
South India, especially frora the West
coast There 15 a considerable
Muslim population in South Kanara,
in Malabar, Cochin as well as m
Travancore As the Bill stands,
there 1s only a Committee for Bom-
bay. I was not able to apprcciate
that position Arc wnot difficulties
and inconveniences felt by the pil-
grims that are travelling from
Mangalore, Cochin, Cahlicut and other
places?” I find there 1S not even
mention of having a member from
that side 1 would at least suggest
that this Committee must have rcpre-
sentation not only from Bombay, but
from other parts also, if 1t 1s not
possible to have a separate com-
mittee. If the Committee ean only
meet :n Bombay, I would, with all
humility submit that there may be
some sub-committees. A considerahle
number of Muslims travel from
Mangalore, from Cochin, etc 1 am
certain, it is a fairly big number
Probably Members from that side are
voicing the views and grievances of
the people from that side. As I said,
South Kanara district has a consi-
derable Mushim population. 1 wish
very much that some representation
at least is given in the Bombav
Committee or a separate sub-com-
mittee is appointed so far as the
West Coast area is concerned.

One point was rased, Ours being
a secular State, whether the Mem-
bers should be Muslims or non-
Muslims also should be there. I do
not think it is correct to bring in
this idea of secular or non-secular,
when we are considering the ques-
tion of certain specific diffculties.
We have got, for example, our
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Hindu pilgrims going to Badrinath or
Kedarnath Suppose we want to
have committees to look after their
comforts and conveniences, 1t 1s
usual to have only Hindu member.
in that committee. That does not
mean that there 18 any sort of dis-
crimmation It 1s persons who feel
the grievances, who feel the aifficul-
ties who can sympathise and who
know actuallv what those difficulties
are. It 1s thesc people who ought to
be in the Committee, who can help
them If a committee 1s set up to
help Hindu pilgrims gowngg to Banaras
or Badrinath or Kedarrath, tlere is
nothing improper in having only
Hindu members m such r~ommittees.
Of course, so far as 2fffial members
are concerned, I can understand—
persons to represent the Bombay
Corporation or the Bombay port
authorities of that naturc It must
be the officer—ex-officilo—~who be~
comes & member of the committee So
far as others are concerned, 1 felt
that, in a committee which has to look
after the comforts or conveniences of
Muslims, 1t 1s proper only Muslims are
put m that Committee, There is no
question of any discrimination there.
It 15 a particular grievance of a par-
ticular community, and it 1s people
who know what those facts are There
is nothing wrong if a Hay Committee
1s only composed of Mushims.

As I submitted, apart from every-
thing else, one thing that I wanted to
point out was that this committee
should not be only confined to
Bombay It may be that the largest
number of Haj pilgrimg go from Bom-
bay, but there are people going from
other parts of the country also. Espe-
cially I feel there should be represen-
tation from Malabar, South Kanara
and Travancore, because we have not
even got a proper railway connection
from Mangalore to Bombay They
have to go to the east coast and tra-
verse a long distance to come to Bom-
bay. So, for the convenience of those
pilgrims, it is necessary that in this
committee there must be representa-
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[Shr1 Achar]
tion from South Kanara, Malabar and
Travancore

Shri Narayanankutty Menon (Muk-
andapuram) Sir, I am very sorry
that 1n intreducing this amending Bill
to the original Act of 1832, Govern-
ment have not taken into consideration
even a small part of the real
grievances faced by the pilgrims who
go for Ha; From the statement of
objects and reasons, I find the only
business of Government 1n introducing
this Bill 1s the problem of disposing
of Rs 15,000 lying to the credit of the
Calcutta Port Ha; Commuttee and
nothing more has been taken into con-
sideration

While supporting this Bill, I submit
that Government should not be so
blind to the real problems facing pil-
grims who are gomng in large numbers
for Ha) every year During the last
session of Parliament, myself and Shn
A K Gopalan jointly tabled a Private
Member's Bill, which gives a reflection
of the real difficulties confronted by
the Mushms, especlally those who are
i the south It seems Government
have not cven considered the provi-
sions of that non-official Bill, because
once they decide to amend this Act,
I cannot see any reason why they
should close their eyes to all the
amendments required in the origmnal
Act 1 am sorry that Government
have not brought ;n what 1s necessary
m this Bill and the whole purpose of
the Bill seemg to be the disposal of
the msignificant sum of Rs 15,000 lying
to the credit of the Calcutta Commit-
tee

Incidentally, I shall refer to Shn
Tanq’s remarks, because I have also
given an amendment regarding the
election of members While we accept
the provision in the Bill that Muslim
members of the Bombay Corporation
should elect the members of the com-
mittee, we have gone a step further
by mtroducing an amendment that the
Muslim members of the Bombay Cor-
poration should elect Muslim members
themselves as members of the commit~
tee A criticism was made by Shri
“Tariq that this rung contrary to the
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spint of secularism accepted 1n India
We are very sorry we cannot agree
with that contention, because this am-
endment and also the acceptance of
the provision in the Bill have got
nothing to do with seculamsm If at
all, it 15 more i1n consonance with a
secular society, as accepted by the
Constituent Assembly and not contrary
to it It 1s a very easy affawr to talk
about secularism, but practising 1s
more 1mportant than profession of
secularism Because 1t 1s said that
Mushm members of the Bombay Cor-
poration should elect the members to
the Ha; Committee, Shr1 Tariq smells
communalism there and says 1t 1s con-
trary to secularism The Constitution
basically guarantees the religious and
cultural rights of minorities and 1t 1s
abundantly clear that the minorites
should have cent per cent say m their
cultural and religious affairs Any
attempt on the part of this House or
a State legislature to transgress upon
that freedom guaranteed by the Con-
stitution as far as cultural and religi-
ous affairs are concerned, 1s a t{rans-
gression upon the rights of the mino-
rittes guaranteed by the Con-
stitution It would not have been pos-
sible for Government or any hon
Member to introduce a piece of legs-
lation m which there 1s a provision
that to manage the affairs of Haj pil-
grims, non-Muslim members of a par-
ticular statutory body should elect
non-Muslim members to that commt-
tee So, that provision i1s completely
in consonance with the principles of
the Constitution and there 1s nothing
running against the spirit of secularsm
i this country

I will put before you the possibili-
ties whereby both the minonity and the
majority in this country have got com-
plete freedom to manage their cultural
and religious affairs There are so
many enactments m the States like
the Hindu Religious Endowments Act,
which provides that when a member is
nomnated to the Hindu Religious and
Endowments Board, the Hindu mem-
bers of the Legislature are the sole
electors of that body and that is also
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in consonance with the principle that
the cultural and religious rights of
minorities and majorities are to be
decided by either Parliament or the
State legislature So, 1t 1s 1mpossible
for us to say that there 1s nothing
wrong about that particular provision
that regarding the cultural and rehigh-
ous rights of the minorities, the majo-
rity should not have any say at all
It should be the unquestioned night of
the mnority to determine their cul-
tural and religious affairs Those who
talk about secularism in this context
transgress that right and we do not
propose to be a party to question their
nght to manage their cultural and
religious affairs

How the provisions of this Bill are
so mnadequate to meet the require-
ments of the Muslims has been point-
ed out :n a way by hon Members who
spoke in the begmnning There were
three committees in Karachi, Calcutta
and Bombay The Karachi Commut-
tee automatically got abolished after
partition, The Calcuita Committee
became defunct, even though statuto-
rily 1t was not abolished, because
Bengal was divided and East Bengal
went to Pakistan The amount of
Rs 15,000 lying to the credit of the
Calcutta Commuittee, which 18 non-
exmstent, 1s sought to be disposed of by
this Bill

Now, directly the question arises as
to why there were committees at
Karachi, Calcutta and Bombay at that
time It was because # large number
of Muslims went for Ha) pilgrimage
through the ports of Karachi, Calcutta
and Bombay XKarach: went outs:de
India, the Calcutta Committee became
defunct but the directly con-
nected problem of the large
number of Mushms going from
the south 1s not taken into con-
sideration Also, a large number of
Muslims from West Bengal also go
through the Calcutta port Now, this
18 a sort of compulsion upon the Mus-
Im population of India that they
should go to Bombay and use that port
only for Ha; There are 2 million
Muslims in Kerala today and every
year about 15,000 to 20,000 Mushms go
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for Ha) Most of them, except a few,
are poor Muslims First of all they
will have to find out Rs 500 or
Rs 1,000 and then 1n addition, they will
have to find Rs 250 to go to Bombay
Then, they have to travel in the heavi-
ly crowded third-class compartments,
when there 13 so much congestion in
that particular season Then, they
have to go and stay in the over-con-
gested city of Bombay They cannot
get even a small room 1n a hotel Most-
ly they sleep on the pavements in the
name of Haj

When one Mushm goes on pilgri-
mage, the entire famly travels to
Bombay and he 1s seen off at the port
So, the entire family sleeps on the
streets of Bombay and returns
That 1s the miserable situation of Mus-
Iim people In spite of the fact that
there 1s a major port in Kerala, viz.
Cochin, it 13 not allowed to be used
by pilgrims going for Haj pilgrimage
for gomng to Jedda

14 hrs.

Apart from this, there is another
racket also and I am surprised Gov-
ernment did not see it In Bombay,
there are certain monopolistic shipping
firms who only are given Licence to
run their shups for this pilgrimage
from Bombay to Jedda Why should
this monopoly be not broken? Because,
these shippers are fleecing the poor
Mushims by dictating fares, dictating
terms and conditions for thewr being
taken from Bombay to Jedda I sug-
gest that the monopoly by the shippers
in the transport of pilgrims from Bom-
bay to Jedda should be broken and
more licences should be granted from
Bombay to Jedda for running ships on
a competitive basis wherever pilgrims
are to be taken, so that there will be
more of facihities and cheaper fare for
the pilgrims That 1s regarding Bom-
bay

Another important suggestion 1s
this why not the Government con-
sider running ships from Cochin also?
Cochin has got a major all-weather
port, and a better port in the sense
that 1t 13 not congested Cochun and
the neighbouring towns can accommo-
date any number of Muslhms that are
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{Shr1 Narayanankutty Menon]
coming from Kerala, Madras and even
Mysore It has got plenty of accom-
modation, and the cost of living there
1s less than that of Bombay and so
these peop.e who are going m pilgri-
mage from Southern States, included
in the Southern Zone, should have
facilities to go from Cochin port.
Therefore, the Government should
certainly accept the amendments intro-
duced 1n this House and a committee
should be appointed for Cochin also.

The difficulty of the Government
will be, not 1n appointing a commuttee
at Cochin, or n not appointing a com-
muttee at Calcutta The whole basis
of thes Government's stand on this 1ssue
1s that Government 1s not prepared to
burst the racket that 1s gomng on n
Bombay, which 1s monopolising the
entire Haj pilgrim traffic, I ask the
Government: what 1s the difficulty in
running ships from Cochin to Jedda®
What 1s the difficulty 1in granting more
licences for plying ships from Bombay
to Jedda? If more licences are grant-
cd, there will be more competition,
more accommodation for the pilgrims
and cheaper fares Why don’t you
grant more licences from the next
season onwards” Then, just over two
million Muslims will be thanking you
for better accommodation, better cur-
tailment of the difficulties and better
pilgrimage transport facilities I pos-
sibly cannot find any reason why Gov-
ernment should stand in the way of
granting more licences

The position 1s the same in Calcutta
In Calcutta there was a committee and
ships used to be run, Even now they
are running Just because that parti-
cular committee did not work after
1948, the Government is forgeting the
fact that thousands of Muslims are
going from Calcutta to Jedda. This
is not a party question; no pohtics is
involved; it is only a reality against
which the Government 1s shutting out
its eyes. When thousands of people are
going from Cochin, Calcutta and Bom-
bay, the Government should select at
least the three major ports, because
the majority of the Muslims are pas-
sing through these thres ports. Let
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the committee be formed in all these
three major ports. Then there will be
an easing of the situation and the main
difficulties confronting these pilgrims
can be taken away, I hope that the
Government will accept at least that
part as 1t will give great rehef to &
large number of Mushims.

Then I come to another poimnt. My
friend, Shr1 Achar, wanted that sub-
committees shou'd be appointed, I do
not think 1t 1s po<sible to incorporate
in this Bill sub-committees, because,
unless  statutory commitices are
appointcd 1in each port, and there is
a plan for running ships and also
having pilgrim centres there, unless
that policy s accepted by the Govern-
ment, 1t will not be possible to 1incor-
porate that in this Bill

It 15 aiso surprising that the Govern-
ment makes an observation 1n the
Statement of Objects and Reasons*

“Further, all pilgrim traffic to
Saud: Arabia, Iraq and Iran 15 now
centralised at Bombay

It 1s a vely peculiar state of affairs,
a very interesting state of affairs.
When the Government closes the ports
of Calcutta, Madras and Cochin, and
all other major ports for pilgrim traffic,
it 1s 1n the Government's own power
to open those ports After closing
those ports they now say that the
entire traffic 1s centralised in Bombay,
What prevents the Government from
opening these ports for pilgrimg and
reducing the congestion in the Bombay
port? Now, all the pilgrims, irrespec-
tive of the place from which they
come, have all of them to go all the
way to Bombay to get a ship to Jedda.
Why should the entire pilgrim traffic
be concentrated m the port of Bom-
bay? Therefore, the reference to that
in the Statement of Objects and Rea-
sons is unrealistic. It is their own
creation which they can remove by
appointing committeeg in other ports.

There is another important problem,
Now they seem to be very much con-
cerned with these Rs. 15,000 lying to-
the credit of the Calcutta committee.
The situation actually is that the way
in which these pilgrims go to Saudi
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Arabia 1s very disgraceful and shame-
ful We must remember that they are
gomng there as Indian citizens For
the last so many years I have heard
sorrowful tales from the mouths of
pilgrims who have gone there, whose
relatives have died in the roads with-
out even a glass of drinking water
when the temperature wag something
between 127° to 130°F What has the
Government of India been doing?
‘What has the External Affairs Minis-
iry been doing when thousands of our
brethren are dving like this in that
country 1n the burning cimate without
even a glass of water to drink? They
are treated just hke ammals m those
countries

Some Hon Members No, no

Shri Narayanankutty Menon I can
produce before this House sworn testi~
monies of Muslims who have gone
there whose relatives have died
because of want of medical attention
in that country without getting even
drinking water Even their dead
bodies could not bc disposed of The
Mushm pilgrims fiom Kerala have
told me this

Mr Deputy-Speaker
has gone there himself

[ thought he

Menon I
It 1s 1mpossible for

Shri Narayanankutty
have not gone
me to go

Therefore m, suggestion 1s that the
Government of India should give more
attention 1w forming commuttees,
instead of al owing the pilgnms to
concentrate the port of Bombay Also,
they should pay more attention to the
welfare of these pilgrims even after
reaching Jedda when they travel 1n
Saud: Arabia So, I appeal to the
Government, firstly, that they should
grant more licences for ships of our
own from the ports of Calcutta and
also Cochin and that they should
amend this Bil] for constituting com-
mittees m the thres ports and that
they should see that more amenities
are given to them and that they are
looked after very well m Saud: Arabia
when they reach there
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I have spoken about the Mushms of
Kerala and the difficulties that they
are encountering in thewr Haj pigrm-
mage A large number of them wish
to go there, but 1t is impossible for
them to go today because posaibly they
cannot make Rs 100 or Rs 200 more.
Therefore, I expect the hon Minister
to accept the amendments mtroduced,
because there 1s no statutory provision
required for granting licences for the
ships The amendments tabled 1n this
House for the constitution of statutory
committees 1n those ports can be
accepted The other one 18 a question
of procedure, and there cannot be
anything which could stand in the way
of the Government in accepting those
amendments Therefore, I hope that
the basic necessities of these pilgrims
who go every year will be understood
by the Government, and the amend-
ments accepted so that the whole pro-
blem that 15 before the Government
today can be dealt with, not m a
plecemeal way but in a whole way,
and we can find out a satisfactory
solution of the whole problem that 1s
confronting the Haj mlgrims

Shri D C Sharma (Gu-daspur) Haj
1s an mstitution and a umique mnstitu-~
tion 1 do not think there 1s any
mstitutzon hike that in any part of the
world 1 am speaking on this Buil
because I am reminded of my wvillage,
Daulat Nagar, in the district of Gujrat,
Punjab, where every year we used to
find pilgrimg going on their Haj pil-
grimage Those pilgrims were given
a very hearty send-off by their Hindu
brethren 1 also occasionally, took
part in those functions I am also
reminded of the send oft at Lahore

Mr Deputy-Speaker: ‘“<end off”’ or
“sent off”?

Shri D C Sharma Send off I am
reminded of Lahore where the Mushm
pilgrims were given receptions and
send offs jointly by their Hindu and
Muslim friends 1 remember seeing
off some of them at the railway station
of Lahore This has been a cause of
cementing the Hindu-Muslim rela-
tions It has been a source of bring-
ing together Hindus and Muslims ia
villages and in cities also
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So, I welcome thus Bill and I am
glad that the Government of India 1s
undertaking a legislation of this kind
But my feeling 1s that 1t 18 not doing
well by abolishing the two hay com-
mittees and having only one Haj Com-
mttee 1n 1its place Formerly, before
India was divided, we used to have
three hay committees, m Bombay, Cal-
cutta and Karach1 Now we are going
to have only one hay committee I
believe that this 15 going to be very
hard on pilgrims I join my feeble
voice with the strong voices of all
those hon friends, who have said that
there should be similar haj commttees
m Calcutta, Cochin and Madras 1
think this will be a very useful way
of providing facilities for our Mushm
brethren to undertake this holy pilgri-
mage.

Now, there may be some difficulties
in the way of the Government But I
believe those difficulties must be over-
come It 1s no use giving Bombay the
monopoly of this kind of traffic, if I
can use that word It 15 no use cen-
tralising everything in Bombay for
this purpose It 1s no use making
Bombay the focal point for all the pil-
grims from all the parts of India I
think this thing should be dispersed
regionally in all the different parts of
the country There should be equit-
able dispersal so that a pilgrim from
the south of India or a pilgrim from
the central part of India or a pilgrim
from any other part of Ind:a 1s not to
incur additional expenditure m going
to Bombay

My second powint is that I do not
agree with my hon friend, Shr1 Menon,
when he talked about hardships of the
pilgrms in that strain  He was try-
ing to paint a very dark picture and
I do not think that he was justified in
doing so But 1t 18 his business always
t0 overdraw such pictures for one
reason or other But all the same

An Hon. Member. Whose business?

Shri D. C SBharma: The business of
Shn Menon But all the same I would
submit very respectfully that our
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Ambassadors—I think we have an
Ambassador 1n Saudi Arabia now .

Some Hon, Members: Yes, yes We
have Shrn Kidwai 15 there

Shri D. C. Sharma: I think that all
our Ambassadors m Saudi Arabia,
Iraq and Iran should be alerted pro-
perly and should be told that one of
their great duties 1s to look after the
welfare of these pilgnms, very
thoroughly and very conscientiously
The kind of stories which Shm Menorr
told have not come to my notice and
they are not correct But all the same
I would say that these Mushms, who
go for this holy pilgrimage from our
country should be taken not only as
pilgrimg but also as our ambassadors
to the holy place, spreading the mes-
sage of goodwill amongst all the Mus-
lims of the world If they are proper-
ly treated 1if they are given proper
facilities I think they will be the best
friends of India so fa; as the Muslim
world 1s concerned

There aite some other pownts which
1 want to make and the first point 15
this I find that the committee 1s over-
loaded with exr-officto and nominated
members Now I have no objection to
ex officto members and nomunated
members but I think in a business of
this kind the elected element should
have a greater say So, I would sug-
gest respectfully that we should
increase the element of election for
these committees

A pomt has been raised by some
hon friends of mine that 1t 15 not con-
sistent with the secular objectives of
the State that the Mushm members of
the Municipal Corporation of Greater
Bombay should elect Muslim members
of this coonmittee Now, to that some
reply has been given by Shn
Menon He thinks that 1t 1s perfect-
ly 1n keeping with the objectives of
a secular State that this thing should
be done I think I do not mean by
a secular State what he means or
what he tries to mean so far as this
thing 1s concerned My feeling 1s that
we should make use of these com-
muttees for disseminating goodwill
amongst the different religious
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sections of our country. We should
make use of this committee for ex-
tending the scope of our religious sym-
pathies. We should give people the
impression of oneness. We always
talk of the fundamental unity of re-
ligion. We should give people a feel-
ing of brotherhood of man, the feel-
ing of unity of all religions, the feel-
ing of being one so far as the great
religions are concerned. I think a
Hindu should not be found wanting
in paying homage to Islam or to the
Prophet of Islam, and a Muslim
should not be found wanting in pay.
ing homage to other religions. We
all do that. Now if you keep these
things in water-tight compartments
and in denominational compartments
I think the mischief is done. But
it is the outlook of us all that is res-
ponsible for this. I do not blame the
Muslims for this. I do not blame the
Government for this. Somehow things
are happening like that. The Sikhs
want to live in one compartment.
The Hindus want to live in one com-
partment. The Muslims want to live
in one compartment.

An Hon. Member: All of us want a
first-class compartment.

Shri D. C. Sharma: Some of us do
not come always together. I think
we should promote unity through our
religious observances, our religious
practices, our religious institutions. I
think this should be the objective of
our secular State. But perhaps the
time is not ripe to do so and there-
fore this trouble is arising. But 1
think we should not lose sight of this
objective which is the only useful ob-
jective for building up of a great and
unified country.

I find in this Bill something said
about the inspection of pilgrim - ships.
[ am very glad that it is going to be
done. But I would suggest to the
Committee that they should try to
make this inspection as tight as
possible. I am told that some of these
companies which run these ships do
not show much of social conscience.
They do not show much of that kind
of feeling for these pilgrims which
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they should show. I believe that
some kind of punishment should have
been provided for against those ship-
owners and companies who do not
fulfil the proper and legitimate needs
of these pilgrims.

I feel that the Haj Fund is going to
be very, very limited. I do not know
as to what the fees are going to be
and what the sums are going to be
which are going to be realised from
the effects of diseased pilgrims. All
this seems to be something which
does not meet with my approval.
1 feel that the Government should
have set apart a sizable sum for this,
and given here the maximum sum
that it is going to give. As it is the
Haj Fund is left as vague as possible.
My feeling is that the Haj Fund
should have been properly defined and
we should have been told how this.
fund is going to accumulate and how
it is going to be used.

In clause 16 I find that we have
made provision for an executive
officer. I like it but I think in a Wel-
fare State you need not only execu-
tive officers but also welfare officers,
and 1 believe that in this clause we
should have provision for a welfare
officer to look after them. These
executive officers only give orders. T
do not object to their giving orders,
but they are sometimes more keen on
showing their authority than on ren-
dering service. These pilgrims are
going on a great mission and I believe
that their interests will be served
more by welfare officers than by exe--
cutive officers. Therefore, in the Bill
we should provide some kind of use
for welfare officers also.

I think there is some hurry with
which this Bill is being passed. Other-.
wise, the Bill could have been sent to
a Select Committee and some of the-
suggestions that I have made and
others have made could be incorpora--
ted in this Bill. However, I hope,
as I always hope when I am speaking
on a Bill, that the Government in its
wisdom and out of its experience will’
bring forward an amending Bill as
soon as possible incorporating some of.
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our suggestions and also making use
of some new suggestions

With these remarks I support this
Bill, and I send my hearty good
wishes to all those pilgrims who do
this great and noble thing and to
whose lot 1t will fall to perform this
Journey

An Hon Member: The hon Minis
ter 15 not present

Mr Deputy-Speaker: Theie 1s one
hon Minister here

Shri Narayanankutty Menon* What
time 15 allotted for the first reading
may we have some 1dea”

Mr Deputy-Speaker. At about 230
1 will call upon the hon Minister

Shri Gulam Mohideen (Dindigul)
1 am speaking as one who has exper-
lenced the difficulty of the Maj-going
people, because last year I went to
purchase tickets for mv relatives to
£0 to Hay As Shri Menon has point-
ed out, the monopoly being given to
& company, 1t does every havoc there
We are not even allowed to purchase
tickets m the ordinary way They re-
serve seats before hand and they do
all sorts of mischief For example,
the first day when I went they said
the booking was closed The next
day people who came after we came
got tickets, and the day after that
they again said that the booking was
<losed So, the monopoly of the
company should be avoided More-
over, as Shr1 Menon pointed out, the
Bombay people do big business also
So as far as possible competition
should be introduced and any company
that can run a shop on this hine should
be given a chance

More people from the South go to
Ha) because there are large facili-
ties and generally in the South they
are more religious minded Bombay
‘being for off place from the South,
they experience difficulty They do
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not know the language, and there 18
no one to help them Even if they go
there, preference 1s given only to
Bombay people So, ag far as possi.
ble, centralisation of this kind should
be avoided Since Cochin 15 a good
port from where shipg can go to
Jedda, arrangements can be made
by the Government to see that passen.
gers from the South go from Cochin
and thus fulfil their pilgrimage I do
not seec any reason for making Cal-
cutta a port for pilgrims because 1t is
a long way off, and people may find
1t difficult Cochin and Bombay can be
made the places for the present
from where pigums can go te
Jedda I would have myself tabled
an amendment but for Shr1 Menon’s
amendment I quite welcome the 1des
of making Cochin a secondary port
because the cost of hiving in~Bombay
1s very high and the pilgrims have t¢
spend a lot of money there even for ¢
short stay, though some people hav¢
donated sarais for these pilgrims So
to avoid the difficulty of languag
and this high cost of Bombay to th
pcople of the South Cochin can b
made a port for this purpose

Now, representation 1s given only ¢t
Bombay, but 1t 15 not only the Bom
bay people who are going Facilitie
are needed for passengers from a
parts of India So I have tabled a
amendment that representation shoul
be given to each State In car
Bombay 1s made the only port, «
least representation should be give
to all the States If not to all tt
States, at least the people from
South should get preference becau
they do not know the language
Bombay and they experience har
ships, and arrangements may be ma:
at Madras or any other importa
place in the South so that the peop
from the South can get the fac
ties If Cochin i1s made a port a
if facihities are given for travellr
from Cochin, I do not thank the oth
things are needed Anyhow, rep:
sentation should be given on t
committee for all parts of the cou
try
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8o, 1 welcome this Bill and 1 em-
that Cochin should he
for this purpose, and repre-
tion sholid be given to the
Btates.

Shri Menon might have heard of
experience of some people, byt 1
told by thosg who go to Haj

Guently that the Government of

Saudi Arabia and our Government
are taking proper steps to see that
all facilities are given to the pil-
qiml. Of course, we require more,
and any facilities that are available
shay be utilised. Anyhow, I thank
the Saudi Arabia Government for
taking proper steps to give facilities
to our Haj Pilgrims

Drx. Melkote (Raichur): I shall be
wvery brief. 1 congratulate the Kxter-
nal Affairs Ministry for Dbringing
forward this piece of social legisla-
tlon, as I call it, at this juncture
Government look at this matter not
from the point of view of a particu-
iar community but from the point of
view of people going to pilgrimages
maybe to Banaras, maybe to Haj or
maybe to any other place. From that
paint of view, it becomes the duty of
Government to legislate for the com-
fort of the citizens of India, and 1
believe it is in that context that the
Government of India have brought
forward this piece of legislation

Normally, I would have supported
every word of this legislation, but 1
personally feel that there are one or
two matters on which Government
have possibly tried to satisfy the sen-
timents of the Muslim community
ghd have not been wise in including
certain provisions. I could very well
understand the members of the
Muilim community being represented
i1 the commit'ees in order to air

views. And as it is, the com-
shittee does not consist entirely of
Muslims; it consis's of various other
groups as well; and Muslims who
would be chosen could be choven
ger by noinmation if they fail to
#4 in by election. But this kind of
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election of two Mualtms by the
Muslim community js the most obno-
xjous thing one could find. No one
would have oi_;jec'im ta Muslims
being elected by the Myslims, proyi-
ded they always elect people of the
type of Shri M, H. Rahman or pecplp
of his type who have a dreadth pf
vision to see things. But gener
speaking, the people wha go op

are people who are aged enpugh, whe
have lived in this world and who are
trying to find out the angwer to the
question. ‘From here did we come?
Where are we going hereafter aftur
this life is ended?® These are people
who try to go on pilgrimages in »
very orthodox manner; they want 9
perform Haj pilgrimage in the moat
erthodox manner, Aund every facilily
for that should be created and should
be given to them. I have ng objection
to that. But if we say that Muslims
should elect Muslimg there, then it
would happen that usually the fana-
tical elements will come in there,
and anything that would be dane
would not satisfy those fanatical ele-
ments, Who could say that that
should be avoided, and generally
speaking, only very good Muslims
would be elected, then I have no ob-
jeotion to Muslims electing Muslimg
alone.

Similarly, in all committees set up
under this type of secial legislation,
maybe for the Hindu, or maybe Sikh
or maybe anything else, I personally
feel that this idea that Hindus should
elect Hindus only or that Muslims
should elect Muslims only, or that
Sikhs should elect Sikhs only is very
obnoxious; I object to that. It should
be applicable to every community. I
do not see why a Muslim should not
be a member of a committee to run a
Hindu temple or any other place
Such things have happened in Hydera-
bad, and 1 have had occasion many
times, as Shri D. C. Sharma himself
has poin‘ed out, to send many of
these Muslim brethren of mine to
Hfaj, and welcome them back again.
It is a very big event in their life.

In the past I had heard of pilgrims

Y

going on Haj suffering a Iot in the



1479 Haj

{Dr. Melkote]

ships I understand timt recently, a
good deal of improvement has taken
place, and many of those sufferings
are not there It i1s up to Govern-
ment to find out what the difficulties
are and to remove every bit of it, so
that when pilgrims with certain
psychological temperaments are satis.
fied that their spiritual needs and
therr sentiments have been attended
to up to the last iota, and that he
goes there happy and comes back also
happy It 1s necessary to attend to
their needs For that purpose, 1t is
not who 1s elected that counts, but 1t
1s the attitude of the persoa elected
that counts The person who 1s
elected may be a Hindu or may be a
Sikh or may be a Chiistian or may
be even a Jew or anybody else, but
he must have the breadth of vision to
attend to the spintual needs of the
community equally so any Mushm
may also have the brcadth of wvision
to attend to the needs of the Hindu
community completely

Therefore, I have objection to this
aspect of the question, namely of
Muslims electing two Mushims to re-
present them It 1s from the point of
view of secularism that 1 fcel that
Government, while attending to the
needs of the Mushims or of the Hindus
or others, should not bring forward
this kind of legislation W¢ can
settle this matter 1  any other
manner, but I feel 1t should not be
done in this manner

Some of my brethren have voiced
the fecling that the question of giv-
ing the monopoly of this to a part:
cular shipping company 1s one of the
most obnoxious things Those who
are rich and who want to go on Haj
may be able to satisfy the black-
market and pay any bprice and go
there But there are also many poor
people who go with the same kind of
a feeling on Haj, and 1f they have no
money, they are not bemng attended
to properly

80, if the monapoly 1s removed
and more committees are set up al
the different ports, many of these
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difficulties encountered by the pxlninu't
may be removed 1 personally feel,
therefore, that more commttees should
be set up in ports hke Cochin, or
Mangalore or Madras or Ca.cutta, and
many more ships may be permitted
to carry these pilgrims so that many
of the obnoxious things that are hap-
pening today may be removed

I have nothing more to add I per~
sonally feel that this measure 1s most
welcome at this juncture, and I do
hope that the Minwntry will pay
attention to what I have said

Shrimati Lakshmi Menon. Unfor-
tunately, I was =0t here during the
debate and, therefore, | dcpend on
the points that have been supplied fo
me and also the amendments which
have been proposed

To bcgin with, I shall deal with
the question of 1eferring this Bill to a
Select Committce Hon Members
would have¢ known by this time the
very restricted scopt of this Bill
There 1s no need for eliciting publie
opwnion or to delay the Bill further
by following any of thosc proce
dures This 1s only an amending
Bill Fiom the Statement of Objects
and Reasons you will find that the
purpose of the Bill 15 very simple
The original Bill had to be amended
becausc of the Paitition of the coun-
try and because of ceitan other poli-
tical circumstances We wanted to
channelise all pilgrim traffic visiting
the countries mentioned m the Bill
mn such a way that {he maximum
amount of amenities could be provid-
ed to them under proper supervision
and control That 1s why you will
find that only Bombay has been
chosen as the port of embarkation
for these places of pilgrimage There-
fore, I do not see any reason at al}
why we should delay the Bill further
by referring 1t to a Select Committee

Secondly, what 15 the total popuila-
tion affected by this Bill? Last year,
which was the peak year, we had
19,000 pilgrims
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Shrl Narayamankutty Menon: How
marny from Kerala State?

Shrimatf Lakshmi Menon: I have
not got the figures here, because we
are not legislating for the pilgrims
from Kerala or for the pilgrimg from
Bengal or Kashmir or anywhere else

Shri Narayanankutty Menon: What
13 the proportional figure?

Shrimatli Lakshmi Menon: The port
of embarkation is Bombay, and the
concentration 1s at Bombay If the
hon Member wants the figures for
the various States, I can supply, but
as far as this Bill 1s concerned, 1t 18
not at all necessary to refer this Bill
to a Selcct Committee or to accept
Shr1 Narayanankutty Menon’s amend-
ment that we should have so many
Port Ha; Committees 1n Cochin, Cal-
cutta and other places It may be
a very popular suggestion, but it 1s
not a feasible suggestion, considering
the fact that only a very few pilgrims
have been going from those areas

st W (fafdiz): aras
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Shri Narayanankutty Menon: The
hon Minis‘er has no idea of the

number of pcople going from Kerala
every year

Shrimati Lakshmi Menon: [ dare
say that the number 1s small though
I may not be in a position to give
my hon friend the actual figures
Let not my hon friend put words
into my mouth which I have not said

Mr. Deputy-Speaker: Because the
total figure was 19,000, therefore she
comes to the conclusion that from one

part it must be less

Shri V. P. Nayar (Quilon) That
was only for one season.

Shrimati Lakshmi Menon: Fewer
people come from one part than from
other parts
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Government do not consider 1t
necessary to refer the Bill to a Seleet
Commuttee or to accept Shri Naraya.
nankutty Menon's amendment sug-
gesting that we sghould have so many
othey Haj Commuttees

As I had pointed out 1n my opening
speech, the purpose of the Bill is very
simple and 1s a restricted one Origi-
nally, we had three ports of embar:
kation, but now those have been
given up Now, the purpose 1s to
centralise everything through Bom-
bay, because Bombay 1s the port of
embarkation, whether 1t be by boat or
by air

Shri Mohammed Tahir: I want {o
ask the hon Mmister whether the
pilgrims are meant for the Ha; Com-
mittee or the Hay Committee for the
pilgrims We must sec to the con-
venlence of the pilgrims Pilgnims
coming from Assam or {rom Bengal
or fiom Tripura have now got to go
to Bombay Why should they take so
much of trouble? The hon Minister
does not appear to reglise the incon-~
venience that thosc people would be
put to in undertaking such a long
journey on the raillways These are
very troublesome things Therefore,
we want that at least one port of
embarkation should be Calcutta, so
that the people from Assam, Bengal,
Bihar etc can go to Calcutta and
sall from that place without diffi-
culty

Shrimati Lakshmi Menon: 1 think
the hon Member must by now know
whether the Haj Commttee Bill is
for the pilgrims or the pilgrims are
for the Hay Committee Bill The
entire purpose of the Bill and all the
things that have been stated in the
clauses must have indicated to the
hon. Member that the Bill is for pro-
wviding for the conveniences and
amenities of pilgrims. The very fact
that the Calcutta Hay Committee had
to be given up just because there
are not enough pilgrims going through
Calcutta after the partition of Bengal
—they have gone by some other route,
via Chittagong or other places—
shows that Calcutta had ceased to be
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a port of embarkation for this pur-
pose. Then I would ask the hon.
Member, who is so concerned about
the pilgrims from Tripura, Manipur
and Assam, to tell me how many
pilgrims went last year from that
area. He wants all the amenities that
are provided at Bombay to be provi-
ded in Calcutta when there are hard-
ly a handful there.

Mr. Deputy-Speaker: Those figures
should have been better provided by
the Minister.

Lakshmi Menon:
number was

Shrimati
the total

I said
19,000.
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He was under the impression that the
figure mentioned by the hon. Member
was 90,000. So he said that 40,000 or
45,000 were from West Bengal.
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Shri Gulam Mohideen: More people
are going from the south than from
the norta.

Shrimati Lakshmi Menon: As it is,
the people who go to Haj know the
dificulties that we have even for ar-
ranging transport from Bombay by
ship. Not only that. We have to have
welfare committees, not only a central
welfare committee but also a welfare
committee at the port of embarkation
to look to the conveniences and ameni-
ties. Most of these people who go
there are also illiterate. So we have
to see that they are not exploited by
the shipping companies. All care has
to be taken in order to make the traffic
easy and convenient for the pilgrims.
Therefore, I beg to differ from the
mover of the amendment which says
that we should have Haj Committees
in Cochin, Calcutta and I do not know
which other places.

Shri Narayanankutty Menon: The

amendments are not moved.

Mr. Deputy-Speaker: She can anii-
cipate.
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- Shrimati Lakshmi Menon: All the
amendments are here, whether moved
or not. I only anticipated them.

So I will confine myself only to the
amendment for reference of the Bill
to a Joint Committee—I am sorry, the
amendment for reference to a Select
Committee.

Mr. Deputy-Speaker: It is for her to
choose.

Shri Mohammed Tahir: There is an
amendment for reference to a Select
Committee. If the hon. Member wants
to have a Joint Committee, it can be
so.

Shrimati Lakshmi Menon: I have al-
ready said that Government will not
accept the suggestion to refer the mat-
ter to a Select Committee and have
given my arguments in support of that
stand. Therefore, Government can-
not accept it.

Mr. Deputy-Speaker: I shall now
put amendment. No, 1 to the vote of
the House.

The question is:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 3lst December,
1959.” (1).

The motion was negatived.

Mr. Deputy-Speaker: I shall now
put amendment No. 2 to vote.

The question is:

“That the Bill be referred to a
Select Committee consisting  of
Shrimati Lakshmi N. Menon, Dr.
Syed Mahmud, Shri M. Hifzur
Rahman, Shri Abdul Latif, Shri
Amjad Ali, Sheikh Mohammad
Akbar, Shri J. M. Mohamed Imam,
Shri Diwan Chand Sharma, Shri
Jiyalal Mandal, Shri Frank
Anthony, Shri Ajit Singh Sarhadi,
Shri Ansar Harvani, Shri A, M.
Tarig, Shri M. Gulam Mohideen,
Shri Joachim Alva, Shri S. M.
Banerjee, Shri M. Thirumala Rao,
Shri K. R. Achar, Shri Mool
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Chand Jain, Shri T. C. N. Menon,
Dr. Ram Subhag Singh and the
Mover, with instructions to re-
port by the first day of the mnext
session”. (2).
The motion was negatived.
Mr. Deputy-Speaker: The question

“That the Bill to establish a
Committee in the Port of Bombay
for assisting Muslim pilgrams to
Saudi Arabia, Syria, Iraq, Iran
and Jodran and for matters con-
nected therewith be taken into
consideration”.

The motion was adopted.

Mr. Deputy-Speaker: We shall now
take up clause-by-clause consideration
of the Bill.

The Question is:

“That clause 2 stand part of the
Bill”.

The motion was adopted.
Clause 2 was added to the Bill

Shri Narayanankutfy Menon rose-

Mr. Deputy-Speaker: Before put-
ting the clause to the vote of the
House, I was looking round. No hon.
Member stood up to move his amend-
ment. Shri Narayanankutty Menon
was making up his mind. He could
not be certain about it.

Shri Narayanankuity Menon: The
difficulty is that in the order paper it
is not shown what the page number
and line a particular amendment
refers to.

Mr, Deputy-Speaker: Bui the clause
number is shown against it.
Clause 3-(Incorporation of Haj Com-
mittee)

Shri Narayanankutty Menon: I beg
to move:

Page 1, line 18,—

for “Committee shall be a body
corporate” substitute “Committees
shall be bodies Corporate”.  (22)
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Mr. Deputy-Speaker: I shall now
put this amendment to vote,

The question is:
Page 1, line 18,—

« for “Committee shall be a body
corporate” substitute “Commuttees
shall be bodies Corporate”. (22)

The motion was negatived.
Mr Deputy-Speaker: The question

“That clause 3 stands part of
the Bull”.

The motion was adopted.
Clause 3 was added to the Bill.

Clause 4 (Composition of the Com-
maittee)

Shri Narayanankutty Menon: I beg
to move:

Page 2, line 20,—
for “two” substitute “four”. (24)

Page 2,—
for line 21, substitute—

“to be elected by the Mushm
memberg of that Assembly”. (25)

Page 2, lines 23 to 25—

for “to be nomsnated by the
State Government of Bombay on
the recommendation of the
Muslim members of the Municipal
Corporation of Greater Bombay"
substitute “to be elected by the
Muslim members of that Corpora-
tion”, (26)

Page 2, line 30,—

after “nommation” mngert ‘“and
election”. (27)

Shri Mohammed Tahiz: I have
amendments Nos, 35 and $8. With
your permission, I will move both
these amendments but in amendment
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No, 86 I will move only (n) and ‘not
(m). So (n) actually becomes (m).

I beg to move:

Page 2, line 21,—

add at the end—*“on the recom-
mendation of the Muslim mem-
bers of that House”. (35)

Page 2, after line 29, add—

(n) one member to be nomin-
ated by the President, Jamait-
Ulme-Hind” (36).

Mr, Deputy-Speaker: These amend-
ments are now before the House.
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Shrimati Lakshmi Menon: The hon.
Member has already suggested a
name. That can be included in jtem
(g) under which two members are to
be nominated by the Central Govern-
ment. The suggestion made by the
hon. Member wnll be taken notice of
without actually including the name.

Shri Mohammed Tahir: The nomin-

ation will be made by the Govern-
ment?

Shrimati Lakshmi Menon: Under
item (g) two members are to be nomi-
nated by the Central Government.

Mr. Deputy-Speaker: They will con-
sult.

I shall now put all the amendments
to the vote of the House.
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Amendments Nos. 24, 25, 26, 27, 35 and
36 were put and negatived.

Mr. Deputy-Speaker: The question
is:

“That clause 4 stand part of the
Bin”.

The motion was negatived,
Clause 4 was added to the Bill,

Clause 5

Shri Narayanankutty Menon: Sir, I
beg to move:
Page 2,—

After line 31, insert—

“4A. (1) The Cochin Committee
shall consist of the following
members, namely:—

(a) the Collector of Customs,
Cochin, ex officio;

(b) the Administrative Officer,
Port of Cochin, ex officio;

(c) the District Superintendent of
Police, Ernakulam;

(d) the Commissioners of Munici-
palities of Ernakulam, Mat-
tancherry and Fort Cochin;

(e) the Health Officer, Port of
Cochin;

(f) two members to be nominated
by the Central Government;

(g) one member to be nominated
by the Kerala Government;

(h) three members of Parliament,
two to be elected by Lok
Sabha from among its mem-
bers and one by Rajya Sabha
from among its members;

(i) four members of the Kerala
State Assembly to be elected
by the Muslim members of
that Assembly;

(j) two members elected by the
Municipalities of Ernakulam,
Mattancherry and Fort
Cochin;
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(2) Boery nomination and elec-
tion wnder this seciign ekall
take effect as soon as notified
by the Central Govemx:ent
in the OMcidl Gasétte. (38)

In moving my amendment No. 28, I
am going buck to my original sugges-
tion about the appointment of cem-
mittees at Jeast in the ports of
Calcutta and Cochin. The hon Deputy
Minister was not here when the
debpte went on and she was  kind-
enbugh to say that she would reply to
those parts of the speeches of which
the delegated authority had taken
notes. The misfortune of those who
have participated in the debate is that
certain portions of the speech have
not been taken note of and so she did
not get those nates.

Shrimati Lakshmi Menon: I have
got them,
Mr. Deputy-Speaker: It is rather

my misfortune that I have to allow
time afresh to the hon. Member,

Shri A, M. Tariq: How can you say
this when you have not seen her
notes?

Shri Narayanankutty Menon: Sir, I
am not replying to Shri Tariq,

Mr. Deputy-Speaker: He need not.

Shri Narayanankutty Menon: The
hon. Deputy Minister has asked those
who have suggested this amendment:
how many persons are goiny from a
certain part of the country? We have
asked her to give us the numbers
going from Bombay. As far as Kerala
State alone 18 conserned, 1 find that
more than thousand persons are going
every year. I cannot give the exact
figure because I have no official
figures. So, it a licence is granted for
two or three voyages for a particular
ship from Cochin to Jedda, that would
be enough. She referred to the
amenities that are to be provided at
Cachin if this is conceded. If it is
very easy to0 provide amenities and
aecommodation to pllgrims in Bombay

Sheimati Lakshmi Menen: I Am
coming from Bihar.

Shri Narayansnkutty Menon: I am
glad to know that the hon. Deputy
Minister comes from Bihar. I jad
mysel{ some appreliensions when 1
began. So, she cannot say that there
will not be passerigers enough
for ane voyage. I press this -
ment in the interest of the people
are really suffering. I am not saying
this on account of the expendifule
involved in travelling from Kerals
Bombay but because of the difficulties
in Bombay and also because the
racketerring ship-owners in Bombay
exploit the situation, Licence is exclu-
sively granted there and no competi-
tive terms are available. I therefére
request her to accept the amen
as no conceivable difficulty could be
placed before the Government,

Shrimati Lakshmi Menon: Sir, I
know Shri Menon has moved his
amendment more on account of
patriotism than on account of an
assessment of the actual facts, Even
if we grant that there are a thousand
pilgrims from Malabar—which I am
not accepting—out of 19,000 it cannot
be a big portion. It is 1/18th of the
total pilgrims.

An Hon. Member: How many go
from Bombay?

Shrimatl Lakshm} Menon: It is not
that all are from Bombay. But
Bombay is the port of embarkation.
People cannot embark at Delhi or
Lucknow. They have to go to a port
of embarkation This is the most con-
venient port where proper amenities
can be provided. All this question of
people roaming in the streets, or not
having accommodation or amenities—
it is a figment of imnagination. The Haj
Committee goes there and sits there
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and sees that all these amenities are
provided to the pilgrims also. They
are not exploited; exploitation takes
place not in India but in Saudi Arabia.
Therefore, I do not think it is possible
for us to make the necessary arrange-
ments nor is it necessary to make
these arrangements in Madras, Cochin
and other places.

Mr. Deputy-Speaker: I shall put
amendment No. 28 to the vote of the
House.

The question is:
Page 2,—

after line 31, insert—

“4A. (1) The Cochin Committee
shall consist of the following
members namely: —

(a) the Collector of Customs,
Cochin, ex officio;
(b) the Administrative  Officer,

Port of Cochin, ex officio;

(¢) the District Superintendent of
Police, Ernakulam;

(d) the Commissioners of Munci-
palities of Ernakulam, Mat-
tancherry and Fort Cochin;

(e) the Health Officer, Port of
Cochin;

(f) two members tc be nominated
by the Central Government;

(g) one member to be nominated
by the Kerala Government;

(h) three Members of Parliament,
two to be
Sabha from among its mem-
bers and one by Rajya Sabha
from among its members;

(i) four members of the Xerala
State Assembly to be elected
by the Muslim members of
that Assembly;

(j) two members elected by the
Municipalities of Ernakulam,

elected by Lok*

Mattancherry and Fort
Cochin; i

(2) Every nomination and elec-
tion under this section shall
take effect as soon as notified
by the Central Government
in the Official Gazette, (28)

Those in favour of the motion will say
{Aye;

Some Hon, Members: Aye,

Mr. Deputy-Speaker: Those against
will say ‘No’.

Some Hon, Members: No.

Mr. Deputy-Speaker: The Noes have
it.

Some Hon, Members: The Ayes
have it,

Mr. Deputy-Speaker: Those who
are in favour of the motion may rise
in their seats—I find there are seven.
Those against—there are a very large
number. So, the Noes have it. The
Noes have it.

The motion was negatived.

Mr. Deputy-Speaker: I shall put
clause 5 to the vote of the House.

Unless I am stopped, I will just go
on. The question is:

“That Clause 5 stand part of
the Bill.”

The motion was adopted,
Clause 5 was added to the Bill.

Clauses 6, 7 and 8 were added to the
Bill.

Shri Narayanankutty Menon: Sir, I
beg to move:

Page 4, line 5—

after “Bombay” insert—‘“and at
Ernakulam, Mattancherry and
Wellington Island.” (29)
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Shri Mchammed Tahir: Sir, I beg
to move:

Page 4,—

after line 26, add—

“(3) to see that arrangement for
all requirements and ameni-
ties for pilgrims are proper-
ly and adequately made by
the owner of the pilgrim
ships” (34)

This 1s to see that arrangements for
the amenities for the pilgrams are
properly and adequately made by the
owners of these ships.

I beg to move:
Page 4,—

after line 26, add—

“(j) to enter into agency with
railways, shipping companies
and airways for sale of travel
tickets” (37

1 will submit by way of explamning
this amendment.

Mr. Deputy-Speaker: They are quite
«elf-explanatory

Shri Mohammed Tahir: 1 want that
the Commuttee should have power to
enter mnto agencies with the com-
panies, I say this because the com-

panies do allow agencies 1n other
spheres of business
15 hrs.

Shri Tariq: May I know if the com-
mittee 1s to heip people to do busi-
ness”?

Mr Deputy-Speaker: Whatever 1t
15, Shn Mohammed Tahir will con-
clude soon

Shri Mohammed Tahir: Why 1 want
this committee to enter into agencies
18 this. The companies, when they
give agencies, allow a certain per-
centage for the profit to the agencies.
If the committee takes up the agency
and the company allows the commit-
we to have five or six per cent, as
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the companies generally do, then, a
huge sum of money will come into the
funds of the committee itself. Therar
fore, it will be a great help to the
committee to run the organisation.
“
On the other hand, the commuttee js
realising about Rs, 7 or Rs. 8 per
pilgrim. In that case also, it will
have to give some relief to the pil-
grims by decreasing the amount that
1t realises from them. Bo, if the com»
mittee has got the powers to entér
mnto agencies of the railways and the
arrways, certainly, it will have some
commission, In that way, the com-
mittee will have a sufficient amount
at its disposal,

Shrimati Lakshmi Menon: All these
things are taken care of by sub-clauge
(1) of clause 9, which says

“to discharge such other duties
in connection with pilgrim traffic
as may be prescribed.”

So, they can prescribe these things
under the rule-making powers. What-
ever things the hon. Member wants,
it 1s not necessary to include them

here through the two amendments
suggested by him
Mr. Deputy-Speaker: I shall now

put amendments 29, 34 and 37 to the
vote of the House

Amendments Nos. 29, 34 and 37 were
put and negatived

Mr Deputy-Speaker: The gquestion
18

“That clause 9 stand part of the
Bill”
The motion was adopted.

Clause 9 was added to the Bill.
Clauses 10 to 16 were added to the
Bull.

Clause 17— (Power to make rules)

Shri Narayanankutty Menon: I beg
to move:

Page 6, line 38, after “nomina-
tion” ingert “and election”. (30)
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Mr Deputy-Speaker. The question
2
Page 6, line 38, after ‘“nomina-
tion” mnsert “and election” (30)
The motion was adopted.
Mr Deputy-Speaker. The question
s

“That clause 17 stand part of
the Bill”

The motion was adopted
Clause 17 was added to the Bill

€Clauses 18 and 19 were added to the
Bul

Clause 1, the Enacting Formula and
the Title were then added to the B.ll.

Shrimati Lakshmi Menon 1 beg to
ove

“That the Bill be passed’

Mr Deputy-Speaker The question
185

‘That the Bill be passed”

The motion was adopted

15-03 hrs

MOTIONS RE ANNUAL REPORTS
OF THE REGISTRAR OF NEWS
PAPERS

Mr, Deputy-Speaker Shrn C K,
Bhattacharya

The Minister of Information and
Broadcasting (Dr Keskar) May I
koow the time allotted for this dis-
cussion and the time that I shall get
in order to give a replv?

Mr, Deputy-Speaker Perhaps he
may know it after the mover has
spoken Rather, I would hike to know
from him how long he would like to
take for the reply There are two
hours allotted for this discussion We
have to conclude by 5 O'clock
Perhaps after the spech of the movers,
the hon, Minister may know the time
that he 1s hkely to take But, may I
ssk him how long he is Likely to ‘ake?
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of the Registrar of
Newspapers

Dr Keskar: A large number of
points have been raised in the reports
Even 1f I mention them briefly, 1t
will take about half an hour. 8o, I
may take about 40 munutes for the
reply That 1s why I raised this pomnt
earhier

Mr Deputy-Speaker 40 mnutes
may be taken by the movers and 40
minutc, by the Minister There will
be 20 minutes left for all the other
Members

Shri Ram Krishan Gupta (Mahen-
dragarh) There are two reports I am
also one of the movers

Mr, Deputy-Speaker: I will distn-
bute the remaining time among all the
other Members

Shri C K Bhattacharya (West
Dmajpur) In the beginning, 1 may
submit to you that when the report
of the Business Advisory Committee
was placed before the House, at my
request, the hon Speaker agreed to
extend the period by half an hour
He said, “I shall use my discretion and
extend the period by half an hour”
So, on the whole, we may take for
this discussion 2} hours, as the hon
Speaker had stated that day

Dr Keskar That 1s "or the Chair to
decide

Shri C. K. Bhattacharya: I only place
before you what the hon Speaker
had stated that day

Mr Deputy-Speaker. 1 find that he
had stated so on that day Therefore,
we will go up to half past five 1T
have got a discretion to extend the
time by half an hour which I shall do
mn this case

Shri V. P. Nayar- Then 1t will be
up to 6 O’clock

Shri C. K. Bhattacharya: I beg to
move

“That this House takes note of
the Annual Report of the Regis-
trar of Newspapers for India for
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the yesz 1957, laid on the Table
of the House on the 9th Septem.
ber, 1858”.

We are discussing today the reports
of the Registrar of Newspapers 1¢¢
1957 and 1858. These reports are the
second and third reports that he has
published, The first report was for
the later half of the year 1836; it was
someth'ng like a tentative report.

In discussing these reports, in the
beginning, I should say that the ap-
pointment of the Press Registrar and
the publication of the anuual reports
waere suggested by the Press Commis-
sion. The Press Commission also sug-
gested an amendment to the Press and
Registration of Books Act so that the
Press Registrar might be appointed
and the provision for publication of
the annus} reports might be made.

So, when we d.scuss the reports of
the Press Registrar, we do it in the
background of the suggestion of the
Press Commission and also the provi-
sions of the Press and Registration of
Books Act. It now becomes neces-
sary to refer to what the expectation
of the Press Commiss'on was about
the work of the Press Registrar and
consider his report under the provi-
sions of the Act itself. The Press
Commussion, at page 399 ot its report,
says:

‘It should be the duty of the
Press Registrar to bring out an
annual report on the working of
the press on its organisational
side.”

I request you to note the word
‘organisational”. The Press Registrar
g expected to put forward a report
dealing with the organisational side of
the press. The Press and Registration
of Books Act, in section 18(g) says
that the Press Registrar should bring
out an annual report containing a sum-
mdry of the information obtained by
him about the newipapers in India
giving an account of the working of
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of
Newspapers

such newspapers, Here also, the Aek
anticipates that the report of the Press
Registrar cohtilsi fhets abous
the working of newspapers in IS

So, in discussing these reports, we
have to apply theie two tesw:
ther they satisty the
suggested by the Press Commission
and also whether they satisty the xe-
Quirements made by the Act. The
Teports are intended to e usetul pub-
lications and to ascertain extent the
reports are useful. But I have got
to say that théy did nét satisty Wb
requirements that were suggested by
the Press Commission and are incog-
porated in the Act itself. This i3 At
all. From the reports, we get céi-
tain statisties and tables and & esta-
logue of newspapers. But we do meb
find what is actually happening in the
newspaper world in India in the work-
ing of newspapers and how the orge-
nisational structure of newspapers is
undergoing a change under the new
conditions that have developed. If
possible, there should be a review of
these things also, noting the under-
currents that are leading to
this development, The undei
currents are not easily discernible far
ordinary people but those who are
dealing specifically with the press and
its working and its organisation ought
to know and understand them. Omne
of the most important matters the
Press Commission was concerned with
was the trend in the direction of com-
mon ownership of more than one
newspaper, The Commission, after
analysing the extent of common
ownership of various newspapers
found that there was a considerdble
degree of concentration and the Com-
mission uttered a warning that uniess
this was checked, it would assume
dangerous proportions in future. Whet
we expeeted of the reports of ¢the
Press Registrar was that he should
have pursued the investigation talten
up and suggested by the Commission
itselt and keep the public inforraed
ot the extent of common ownérsiid

}
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and the degree of concentration that
Sias taken Place or is tgking place.

do no ﬂnd the same in the report
shywhere stated. Here the report
lacks. Our knowledge of the organt-
;Iﬁnnnl side of the press is not
widened by going through these two
%¥vlumes. Of course, what the Press
Registrar has stated in the 1957 report
ig that a large number of newspapers
bad not supplied the necessary infor-
mation regarding c rculation and
ownership. To that extent, the value
of the study that he hag made about
the trend of ownership and circulation
is a limited one, because he did not
get all the facts before him and he
could not make a study of the work-
ing of the newspapers as well. In the
1958 report he says that hs efforts
have been more successtul, the efforts
of the Press Registrar to secure infor-
mation about newspapers in India. I
sympathise with his plight and I share
his sense of relief when he says that
in 1958 it has been possible for him
to secure information from a larger
number of papers than he could do in
1957 because the owners did not com.
ply with his request to submit the
facts that he wanted, Even then, he
has indulged in some strange logic.
He says that the question of obtan-
ing uptodate annual statements from
the publishers on which his study of
trends in circulation and ownership is
Pased still remains unsolved. Then
he goes as far as to threaten penal
gct'on against the owners of those
papers who have not submitted the
facts. In the face of all this, he comes
%0 a rirange conclusion. In his opin-
don, the conclusion is accurate. The
cenclusion is that he has been able
to secure a sufficient amount of data
which g'ves quite a good idea of what
the trend now is. At the same time,
be dismisses in a sentence the pattern
of ownership by saying that there has
been no significant change in the
pattern of ownership. What 1 submit
fa that on the facts that he could eol-
fect and has collected, this conclusion
eould not be arrived at. This conclu-
sion overreaches the data and the facts

of the Registrar of
Newspapers

on which these reports have been
based,

The working jeurnalists have charac-
terized his reporis as a collect en of
dry facts. I believe they are right.
What we wanted, as I have stated, is
that the report ghould have contain-
ed a recoerd, a review of current hig-
tory. The newspaper world is in a
ferment. As a result of it, the Work-
ing Journalists Act had to be passed
and with that came the Wage Board.
The Supreme Court case came snd
the Wage Committee came. Asg a
result of all these, new forces came
to operate and the newspapers and
their organisations underwent struye-
tural changes. There gre basic
changes in the method of working ef
newspapers. These things have hap-
ened These should have bheen a
matter of study for the Press Regis-
trar for his report. Th s, he has not
done. I wish he had given a suffi-
cient account of the changes that had
taken place and his study of the in-
teractions that have happened. I shall
content myselt with referring to one
or two: I shall not go exhaustively
into that.

The first report po‘nted out several
lacunae in the working of the Press
and Books Registration Act. But, the
Government, for no valid reasons
whatsoever, slept over them. The
second report has brought out these
lacunae in still greater details and in
a more forceful way. 1 do not know
what the Government will be. doing
now. The most ‘mportant defect, in
my opinion, i3 the method prescribed
for authentication of titles, The other
is ahout the determination of the
ownership of papers. The Press Reg's-
trar has categorically stated that he
has been able to bring ahout a co-
ordinated policy. But, I am afraid,
the facts are otherwise. There have
been violations of section 6 of the Act.
In every case of such violat'on, the
Press Registrar has pleaded his help-
iessness to check ft on the groumd that
the statute is defective. He goes for
the opinion of the Law Ministry, and
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in the report he says that for the pre-
sent, th s opwnion 1s bemng accepted
and 1s being put into action admini-
stratively This 1s not the way a law
should be put into action A law
should be precisely understood and
effectively administered if 1t 1s really
to serve 1its purpose The statute lays
down a guiding principle of authenti-
cation in section 6 thut whenever a
title 1s asked for, the Magistrate should
ascertain that the same or a similar
title does not exist in that State or in
that language In gpite of this, I have
got to say that titles have been granted
which are not only colourable imita-
tions, but exact imitations of the exis-
ting titles Going through all these
things that have happened, I hold the
view that the offic als of the Govern-
ment are imclined to accept the state-
ments of owners of newspapers with-
out proper nvestigation and without
proper verification That 1s the view
I have come to The only conclus on
that I can draw from these circum
stances 1s that some extraneous factors
come mnto play to subvert the law
This 15 a serious matter and requires
a thorough enquiry by a Commuittee of
Mcmrbers of this House, whether the
law 1s not be ng subverted to the in-
terest of particular parties without
looking to 1ts proper application

The case of certain Madras news-
papers has assumed such proportions
that matters have gone up to the High
Court . T do not know whether ths
will be coming to the Supreme Court
Three newspapers were existing 1n
Madras At the same time, the same
three titles were granted to other
newspapers from another centre
I cannot say whether that could be
done under the present legislation
That 1s for the hon Minister to say 1
bel eve that this 15 due to the imper-
fect understanding of the Act What
ds defective 1n the Act itself 1s, there
18 no mention of the owner except mn
1section 8 and there also, the owner
oomes 1n only to ascertan whether
(the title should be granted to a parti-

NOVEMBER 24, 1330  A4nnual Reports of 1504

the Registrar of

Newspapers
cular newspaper or not The Act 15
going to be amended soon 1 suggest
that our Government should amend
the Act in the way in which similar
Acts are admin stered in other places
like England and the United States
There, they do not put in the names
of dummies as publshers and prin-
ters

Heie I have got a copy of the
Times, London There the printer's
line 1s “Pr nted and published by the
Times Publishing Company Limited”,
te the entire concern takes on itseif
the responsib lity for what appears in
the paper Here I have also got the
New York Times In that also, it is
sard “Published by the New York
Times Company and the Publisher 1s
Chairrman of the Board” This, T th nk
15 the honest and siraighforward way
of domng the thing and not to put up
dummies to accept responsibility for
what other people do in the pursuit
of their own interests I suggest when
the Act 1< amended it should be
particularly looked into that the owner
of the concern whethcr that be a
company firm private limited or pubhic
limited, an 1ndividual or a  trust,
should be asked to declare himsclf as
the printer and publisher of the news-
paper so thai the rcsponsib ity might
be fixed at the proper place and the
dummies might not be used as scape
goats

Mr Deputy-Speaker I might inter-
vene and give a warning that I wiil
not be able to give him more than
half an hour He must try to finish
now

Shri C. K Bhattacharya: I am try-
ing to fimssh I hope I get this credit
from you that T always finish before
vour bell rings

Mr. Deputy-Speaker: When I said
40 minutes, I had in mind both the
movers,

Shri D. C Sharma: There are other
persons also who want to spekk

Mr. Deputy-Speaker: I know that.
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Shri C. K. Bhattacharya: Even in
section 6, the owner is mentioned only
in the proviso. It says:

‘Provided that where any dec-
Iaration is made and subscribed to
the magistrate is to make an en-
qu'ry into the ownership of the
newspaper before the title is
. granted.”

But the question is, does the magis-
trate make that enquiry? My submis-
sion is magistrates do not make en-
qu ries about the facts of ownership.
They keep themselves more concerned
with the title itself. That is what is
incomprehensible to me. .

8o far as the Press Registrar is con-
cerned, he is required to do a lot of
th ngs in the matter of allocation of
newsprint. I wonder how the alloca-
tion of newsprint concerns the Press
Registrar. He is appointed to study
the working of the Press and bring
out a report which will give a com-
plete 1dea as to the trend in the pre-
sent working of the Press in India. 1
do not understand how the allocation
of newsprint is allied with that work.
In fact, my apprehension is that be-
cause the Press Registrar is having
this extra work of allocation of news-
print licence, he does not find suffi-
cient time to do the work for which
the Act appoints him. Of course, I do
not suggest that his serv'ces might not
be utilised for this particular purpose;
it might be, but only aftcr he has dis-
charged fully and properly the pri-
mary work for which he is appointed.
That is not being done. Therefore, I
might suggest that he may not be
turned into a counterpart ot the Con-
troller of Imports and he may be
spared the onerous work of distribu-
tion of newsprint licences; that might
be left to the M‘nistry itself to do in
their ordinary way.

I shall put forward certain sugges-
tions categorically and request the hon.
Minister to note them, and put them
into action, ag far as he thinks prac-
ticable. T think they are all practi¢a-
ble.” My first ‘suggestion is that ‘an
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attempt should be made to have the
same -definition of “newspapers” in all
the four Acts—the Working Journa-
lists Act, the Postal Act, the News-
paper Price Page Schedule Act and
also the Press and Registration of
Books Act. There is no meaning in
having different definitions for “news-
paper” in these different Acts. The
definition should be the same and uni.
form. I agreec that in the Working
Journalists Act, for the purpose of
being termed as a working journalist
the Government has to declare in itz
Gazette which should be declared as
a newspaper for that Act. I agree
there. Otherwise, the definition ought
to be the same in all the four Acts.

Then, the law should be made pre-
cise regarding the verification of titles
and the intention of the prov'so (o
section 8 should be cleared up so that
the Press Registrar may not have to
hunt in darkness as to what his duties
are. Thirdly, title should be made
available only to the owners, as I have
po‘nted out from the example of Times
of London and New York  Times.
Another suggestion is, if possible, the
definition of “editors” should be made
precise to exclude dummy editors.
Here I am concerned personally. I
am reminded of a sioka I read in the
Panchatantra where it is stated:

Fagrd: 9 fafor
Jq&: wEq AT
FeqE: @ FOEE

Up to that I understand. “people who
have moncy have, friends and com-«
rades. He who has money is consider-
ed a man in the world.” But there is
something else that I could not under:
stand.

qgrd: § ¥ sfew:
He who has money is regarded as
pandit. That I could never undere
stand. It was left for me to understand
very late in' life that the wise man
was right in what he has said. And
if he were alive and he could observe
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what is in newspapess a
tndil, he would put it in a modified

gEe: @ WETOR
He who has money is the editor.

H law eould be amended to exclude
this eontingeney, it should be done.

Then, the circulation should be
checked properly so as to exclude
papers sold as waste paper being in-
cluded in the circylation. Here 1 do
aot speak by conjecture. A fascimile
wag published in the “Warking Jour-
nalist” showing how a contract bet-
ween the proprietor of a particular
newspaper and somebody else that a
large amount of papers to be printed
and then sold as waste paper was
entered into. From that I came to
the oonclusion that this is included in
circulation, and this should be checked
Then, the Press Registrar should be
rvelieved of the responsibilities of
distribution of newspapers licences.
Then, the misusq of newsprint should
be cheeked. I know of cases in which
it happened to such an extent that
the Contro'ler of Imports recom-
mended cancellation of newsprints
for particular papers The Minister
might find out that frem  the
Commerce and Industry Ministry.

Then there are some minor things
The catalogue should be made more
perfect. The names of the owners
should be given in full and mot in
initials so that in cases of necessity
he might be found out and responsi-
bility fixed—not 8. C. Roy or N. C.
Ben or K. C. Sen. Then, a minor
suggestion, that the Press and Regls.
tration of Books Act should be pub-
lished in the report for ready refer-
ence.

Lastly, though it is not pertinent to
our discussion and this Ministry,- I
diiould say that an a‘tempt should We
made t0 prevent misuse of teleprinters.

Mr, Doputy-Speaker: Motion maoved:

NOVIMRER 34, 00  Anwmial Reérts of o8
the Registrar of
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“Tha tl\llnollle takes
ﬂaeAn:md of the W”
of Newspapers for India

year 1957, laid on the Tubl of
the House on the Sth Septemben,
1968.”

The han. Member referred ts hoth
the reports. I will give an oppertunity
to Shri Ram Krishan Gupta to
his motion. He will have
minutes and all other hon,
ten minutes each,

Sl Ram Krighan Gupta: 138
minytes are not suficient.

Mr. Deputy-Speaker: He knows vty
well the number of han. Members who
want to participate in the discussion
Does he want other hon. Members
alse to help him or does he only want
to have his own way?

Shyi Ram Krishan Gupta: 1 beg $o
move:

“That this House takes note of
the Annual Report of the Registrar
of Newspapers for India for the
year 1958, laid on the Table of

the House on the 34th August,
1059.”

€N FE graw F Saer 9T vl af
IAN @Y & qar aT § v gaded,
I7¥ AT AR ITH FEFAT qT 74H-
qz &1 FEYT a1 AT 9 § | WY
qEt aTT 48 & fF 31 #Y aw fe
avq, @ifF avre T4 & agoraw
Tt ¥ W gHfRast QW
/% 1 ¥q o 7 o g9 g W axe
ot framar e g AR qE A f O
Rfewara & fas frar @mr § o

“ e there are a number of
publishers who still do not redlise
their responsibility in this matwe
and who either fail to fumish he
required informatien er do so afiey
the scheduled date...... Thig
apart from being actiopahle under
the law, yequits in incomplete duip
being available for eash Repert'



Nge9 Sidions i¢:  \GRANAYRINA'S, 1881 (SAKA) Anmual Reports 1510

T Wowe qY gwr T s &
wiaeT F N A FR I N
fedr? Aw it §, ¥y prwewelie if
¢ W% 9T faadt gmriae o g
e g g af fft ¢ 1 qwfad &
qrfrg weft oft &1 s @@ avs
fewrar st g, arfe o fewfed §
o Bfere & o7 W Wt IEw
Y, & &7 &y T fer anr arfie 9y
‘wward & wmifew @ frew ¥ goed
& @ ¢ AR ¥1{7 § 7 ¥ fad fond
W A gafie <@ ¢, 9% faers

TR faqr araw
w il & ag @ w3 (@ W@
aftgifs:

“In the Report for 1857 mention
wags made of certain difficulties
that arose in the administration of
the Press and Registration of
Books Act which could not be re-
solved without an amendment of
the Act. These problems have fur-
ther been examined and proposals
are now under consideration to
amend the Act in order to remove
those lacunae in it which give
rise to these problems.”

Wi § 3% gaw A gow § o
TAAT AT &, arfe forw av9 @ 0w
¥ wiT fear arg, @ I ara) sy
o § @ A AR S g g
W& I5TAT AT 1 AQT iR 37 98> wqv
Ly e smaa g fe
X WA Ty wgAT 67 ord &,
I ¢ figwe w0 ar aifd, wfe
wwaT Y@t @ wrar § fie aga ¥ W
W frer ¥ § Wk gw a0F ¥ s
Fretad §, freer agar 7 wE< Oy
& 1 4 ay st § B S oy diew Y
wifgd, Sfer g0 ®Y tw arr B WA
w47 fed fie fedt Raa o fafion
Wi $2wzt w7 sy 99 g & waardd
& waray ot wwar § 1 49 A ST Aw
0I(Al) 18D,

of the Registrar of
Newspapers

sy ¥ o gad o w0
wrardt w1 ag waww ) § fe siee
MR ® JTAAT T JT GWAC
wi} frg a8 ¥ wad Frerd | waied
# & A% 9T ag wfiw w=r fe @
s 18 Rfrw wol wfed |

¥E warat & ayg fr wgar g
g fo wwarcra & 2ud wy o ooy
WA #Y I vATET yEE § ) w fad
# grow & gt Y AT Ay oAt
argar § W d gawar g fr we Te-
Hz & &8 aww @ faar, N & fadhww
WA AR TR

N qgar g @ el
ST ¥ | qF ag T ER A g dr
Qdt & f5 vy, vy wedt & wlw
wifas w@ardy & gfefaspae dit ox
miae & 1 7 7, Tga ¥ wwardt
w1 arfers Y oF & arfegz wfew 34
(WIS AFT AT qIA R 1 X AW
.7 &3 ¥ T/ ARy T @ § 4 gy
f s %7 (itfqum  wiache ot
foufy oedy aw frgr o}, swardy
ST &S §7 R | o o Qar g frar
ara, wEart w7 dud e A
Qava g Wy wgt &1 1 gofag e
o1 QF & AT Y wiferw oF anfys aew
garg, NapgEs ¥ Her afex
AFEL YT T A q@w T § | AR
wrgar ¢ % giieT o qledifae A
forqr, wg Ia Tt § qarfam Q4
Fuwy oy wifeT A & v sud Wy
wrer & WRT Aaw &5 W Wk W
fisnr €Y ¥ VgT T wwAR 7GR
o wrd, freer W o WY, |,
wi 9@ %7 uT fiemr § g R T
o | X gw fieer w7 wtwde fear
wrr wifgd, fored qifiex & wiw §
W fEN 7 ¥ &% WX IY AN T
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mwt:mmf‘anmwl
GREIT §, WA FOT & fad Ay
god Frgq {—qF 1wy w1 w4,
EET IUHT FIATA T AT 517 Wi
e giefor o F19 | gaT Wi wgd
£ f5 e gay d ), a1 7 Hiad
KIFT WIT qq7 Q¥ Aigq 1 T Hat
¢ax fxax & qar wan H7F, fxad
@tz ot 95 § wwaac
&g QT A I TAg § Fawr 2ok
FFT N Far Qv

wraeT ag 2rfr A wriv § B
oY 3t wa T fwray §, 946 9ra
WY 77 WY T wTA§ & ow , Ford
@R @I T FATHATG 1 €7
foe & ag7 d@f fand grew & @ra]
W arawir g
., WAIgaIN N Isw  fs
wifaee ¥l wrentss &  foT v
STIT 73T fear I3, fH96
QW ATT B AT AT FT QQ-A0C ¢,
wifs a7 aw aifre ar srawic
o g0 i ad & arad, ag ga v
B usg IQ ¢ ¥ af s @aar ) gafad
# wita sew fe g7 WF N @9
faar wrg, afe wwawwa &1 @l
E1 (o {d]

g1 twy ¥ or Sa e
feqea fe o w1 1 ey A &
ot ¢1 aww gfewaa w1 fus fien
g a1, ¥feT 48 AT W & @7 g
ugn § fie 3 awnr fefewedla, oY w9
e ff, i f o aog wEw 0
T gre QAR §, et v Wy g
w@ ¥ fed wré aw wifgw @ R
uf § 1 wfed & qg wiiw wem fe
wW T ¥ one faqr w9 ) x@
wiftaw &t fOF & gwgr Q9o T &g
i —

“We may now review the two
eenclusions arrfved at. The right

RGN X Agrg g
Newspapers

Thuehlhothedlmrthnl'
paper, in order to increase its cir-
culation and thereby securing*
greater profits, may adopt senss-
tional, iIndecent writing and
indulging in unethical practicea™
ag feivd tewy F o WYk o oive
T ot gw 2wl ¥ fin < fomy o 7
srerardt 3 aré arly & 1 waford xe o
qu sqr fagr arar wfg® )

wifedr are 3t F waAr argw §
¥g % fie o ©0 A @ vad ofuw

g€ & Y o st o gEe @
mi@ﬁﬁarﬂﬁw“ﬁ
o T HITT § Twx o §
e § A9 wdt § ) gt 4w A
W I § CEET QAN A€ W [
fir fggees & Y 33 a¥ waTaw
¥ @ aF sfefac ¥ ow &
wap=fora & grw &, wrerare safit
Tt ¥ § e § aff o vt &
s, ¥g & ad wft om W
o wred g v A o B s &
¥ AN e W B o §, I W
ar @ qwfase o wfr § o7 el
e iy v AYeE & amd e W
oo & wefr § o fge ouvy ik
wr o oft & ot § 1 o
g ¥t fead &, el o oW §

Ay A
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Wi ¥ oo} gaw & wmd v ven
§ 1 fomi fierlt wrux st e L
o wraer F &z 2 & ¥ & Frowemt
grudR M At Aw
{ % ave fipgmmme e & ot qffeaw
Fowwry it gud o ot S Qe
fog g, ¥ 7 ¥ & a7 el oW
¥ ok ¥ won W § A o
9§ T G A § | A g W
wreta ag wft § fe waae et Y
wg wig & AT § gferfoe gy
w ¥ wacdr af gt wfegd 1 AR
oyt & ey W qfy § fv oo
i o § e fggems o foeer oft
w & W snerac sfezfeet ¥ e
&, Fegwarrdy /it ¥ go § g o
&F & gIRA ¥ R I § ) Y
Qraf®dowar m§ s oA
¥ 53 waw W A o wg
# 2, T Trrnty W W FEq
wirer og ¢ fs maede g W ]
qIT MUt &R |
h*&ﬁmﬂQo !ﬂ§°
afro dro ¥Y qawe o fer gk oY | vad
Wt s ff e e T @
® fos ficr o 9k W vy o fis
$egwmms & At A AT § § W
wrxde dRT o wmANE T gw 1
@z fen & art § N Az, IF
W fpa & W wToAT oF &% T

Nevertheless, that controversisl
institution brought into being by
& cynital a¢t of a former Minister
of Commeree and Industry, whe
thus cheze ¢¢ throw a sop to the
back benches of his Par‘y clamour-
ing for more socialisim, has, even
3t it has not contrived to accom-
plish the country's bankruptcy,

done nothing either to achieve'

-additional prosperity. It is, there-
%ore, dificult to understand why
spme Mambers of the Lok Sabiha,

£{SAKA) Anngal Reports
of the Registrar of 514
Newspapers
‘where the annual report of the
Cerperstion was  &scussed lpst
Fridey, should have demanded that

e anlive forsign irade sheuld e
dalien ower by that body™.

T WRr & W R 5T wde e
g § i o we vt saey s ¥
TR 19 0T 7 oo Qe § agw QW
ol & o gl & e rwfie
wqa ne @1 §1 LEt °x Wt
farers v st o om T g Y
N § T T B o g
weT w7 gq ¥ AT nfed foelr
fr qfeex wivg o qamizdz # e
T & &% AR ohT Y @ &
ford v 7 & @

R wertan s 7 ol g ot
€A 1w fowy a fF goe & oy
o/l § i oY wfed ot oy
firqe aft €r et wiife gt ¥ e
$focfordt & gra & § 1 foge et
99 &) AWy v & o F ot
w1 wai g€ ofY | e Wi T feAt &
WAATTY §T TG a7 WY oF W
& fern oed, fewar vodz oy
ofw @, &% g s gendy,
T w  wgfaga vl A yw ety
wt & argr w et ofow B 2@
LigAbidl

fod Mdar o ¢ 1 Sfwr =@ o
difore e, oo off oeey -
firgt ¥ wredT dweT Al ¥ & wwlt
g, dfefoe & & wefr & o f
Rgkz dwex & & & THTATE Ag
weamwsmm WY woR @
g g ¢ fie (e arhd o o0



“axes Motions re:

v ww fear wg o st o
e tw & W aF {Rferey
¥ gl & o mr §, et ww w1
NoghAfrw Mg @ g0
faerara & fir o ow e wrd &

Mr. Deputy-Speaker: Motion moved:

“That this House takes note of
the Annual Report of the Regis-
trar of Newspapers for India for
the year 1858, laid on the Table
of the House on the 24th August
1959.".

Both the motions are now before
the House, and both wil]l be discussed
together. Ten minuteg will be given
for each Member.

Shri V. P, Nayar (Quilon): Since
you have given me only ten munutes,
1 shall have to confine myself only to
the later report. I must characterise
this report, at the outset, as very un-
satisfactory. I am sorry to do that,
but apart from the mass of statisticul
details which 1t contains, I think the
report does not in any manner reveal
the hopes which the hon Minister had
at the time he made the proposal to
this House to appoint a press registrar

I woulgd like to refresh his memory
about it, for, on the 2ist of November,
1955, while moving the Bill for con.
sideration, he said:

“The main question is the ap-
pointing of a central registering
authority with power also to ap-
point State registrarg for the same
purpose, the main object being
to gather all statistics and data
regarding newspapers and periodi-
eals, so that at any time, we can
have all authentic tacts and figures
regarding the newspapers at
hand.”

The most essential fact about &
faewspaper, according to me, is the fact
of the profit which each newspaper
fias made. I ask the hon. Minister
whether there i any indication what
ever in this mass of stutistical detofls,
about the profity wiiclt Have heems
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made, especiaily by the chain news.
papers. We are not interested in
merely getting an idea of the initials
of the persons who own the news
papers. We are very much interested
in finding out how the monopoly has
grown, and what the effect ot the
monopoly which has grown is on the
newspaper industry of Indis. I am
sorry that the report has no indiecation
at all about this point, which, accord-
ing to me, is the most important.

Then, the press registrar in his re-
port makes a very curious Observa-
tion. He says in the introduction that:

“The Penal provisions have so
far not been enforced on the pre-
umption that the lapse on the
purt of the publishers was due to
1gnorance of law. Since the Act
has now been enforced for about
three years, this presumption
would no longer hold good.”.

I ask the hon Minister who allowed
him to draw such presumption. Is i$
a presumption that ignorance of law
will be excused? If my hon. friend
has not been able to bring the offen~
ders to book, for God’s sake, let him
tell us some other reason. This wil}
be a very bad precedent. If in an
official document, it is stated that ig-
norance of law continuously for &
period of three years has been allow-
ed to be taken advantage of by the
offenders, 1 submit that it creates a
very serious situation.

Then, my complaint about this re-
port is that the press registrar has
been guilty of very serious derelicts
fons of duty. Apart from that, he has
also usurped certain functions which
it was never the intention of Parlia-
ment to give him, For example, &
refer to his observation in page 2 of
his introduction. He says:

“The entitlement of each news-
paper was determined on a selencl.
fic basis....”

I do not know whether he used »
telescope or a microscope——

“in accordance with ity size, pixw
culation and regularity of pud~
Teation, and on' the recnwendh-
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tion of the Press Registrar, the
Ministry of Commerce and Indus-
&y allocated newsprint”.

1t is obvious that whatever allocations
fave been made by the Ministry of
Commerce and Industry must heve
been on the basis of the report of the
Press Registrar. Then he proceeds:

*“This procedure ensured mnot
only equitable distribution of
newsprint, the import of which
was restricted on account of
foreign exchange difficulties, but
also helped in checking claims for
newsprint in excess of actuai
needs. At the same time, the
genuine needs of all newspapers
were adequately met”.

I say that nothing is farther from
the truth than this statement. Fvery
person who has anything to do with
the paper market knows that the
whiter the newsprint the blacker is
the black market. ¥You cannot get
any newsprint. If all the demands,
especially of the small newspapers,
have been met, where is the scove for
black market at all? Tf the law of
supply and demand operates in the
way we understand, there could he no
black market at all in respect of any
article, the demands of which have
been met. But here it is just the op-
posite. I shall explain how a situa.
tion has been created whereby it is
impossible to enable the small news-
papers to get their requirements of
newsprint. How did they do it? Des-
pite the fact that the Press Registrar
claims to himselt the wisdom of
recommending to the Ministry of
Commerce and Industry, I had put it
to the Minister of Commerce and
Industry to contradict—this was during
the last debate on the State Trading
Corporation, and it was obvious that
it was only on the recommendation of
the Ministry of Information and B.road-
casting that the Ministry of Commerce
snd Indusiry made allocations for the
import of newsprint—that the Press
tyosons have been permitted tr im-
o) newsprint at the Zantastic rate of
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£61 per ton from Sweden, while the
STC was able to get newsprint at 256
per ton, that is, § less. We know
why. 1Tt is because it is not possible
when the STC imports newsprint 1o
operate private accounts. It cannot
inflate the invoices. Therefore, it Is
impossible for it to dq that.

1 would not have referred to this
but for the fact that in answer to a
question in the earlier session, Shri
Morsrji Desai had given some details
wherein we found that one or two
very close relatives of some of the
Press barons had been repeatedly ine
volved in offences under the Foreign
Exchange Regulations. If it is on the
recommendation of the Registrar that
newsprint has been allotted, how
could this happen? The Jituation to-
day is that newsprint has gone inte
hands which do not require them or
which do not have any use for them,
with the result that they are sent into
the black market Today the orice of
newsprint is anything from 100 to 130
per cent over the normal price. T it
goes to the small newspaper and the
demands have been met, I cannot
understand the logic of saying so be-
cause in that case there wnuld have
been no black market at all.

Then the Registrar himseelf admite
that he has excused in some cases be-
cause of the presumption which he
has drawn about ignorance of the
law. Row does it aftect?
I find that mofussil newspapers or
newspapers when they start for the
first time experience inordinate delay
in getting their applications through.
On the other hand, I find that some of
the big chain newspapers manage to
get the applications through within the

Press barons can cheat the workers.
This has happened. 1 shall give some
specific detafls and I would like the
hon, Minister %0 contradict me if he
can,

Here is a case. There were {wo
papers, the Pratap and Vir Arjun from
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Deitd owned by one Shri Narendra.
THe same names have been given for
pagers from Jullundur, allegedly
e¥mned by Shri Virendra, his brother.
Byotders are certainly different per-
song having different status in law.
But if this 13 the way 1n whach it is
implemented, I do not know why
the Press Regutrar is functioning at
sl

‘Then comes a declaration m favour
of the Deli Hindusthan Standard
ostensibly owned by a dufferent group.
We know that the Hindusthan Stan-
dard of Delhi and the Hindusthan
Standard of Calcuita are not owned
by very different persons. Even to
this extent, it is pardonable.
Take the case of the Indan
Express group of papers about
which I will have to say something.
Shri Ramnath  Goenka—somebody
satd that initials will not do and that
s why I give the full name—can
defy the law laiud down by Parha-
ment with 1mmunity. The Express
Group of newspapers who were the
owners of the Indwan Express and
certain other papers allegedly ceased
publication of such papers from
Madras, Madura:a and Bombay and
declarations of papers with the same
names have been granted to different
owners. Even when the Express
Newspapers Limited were publishing
the Andhra Prabha from Madras its
ownershid had been transferred to

Theve ¥ an wien more intesesting.
€aM, I have nothing agawnst the Pougp
trar; I have not known hum at all.

It § Gue to the luck of imowiedge. 3
hav, not got the time to read % yow
bUt 4, one place m the report #
:;‘thmemmm themiselves

The paper Screen stopped
1S publication from Bombay and re-
SUled 1ts publication from Vijays-
W4, The Press Registrar
4ld 1ot know The District
trate of Kistna writes a letter to the
City Magstrate of Bombay and gets
it gkayed and the paper starts in the
DB ot Sereen Lo € dilfereat lowmk,
The employees in all these cases have
take, timely action and reported the
MBiter to the Government amd evem
10 ihe Prime Minister—let alone the
hot,  Minister in charge Nothing
hag pappened because the Press barm-
onl ;s so powerful.

There 13 agan the case of the
ANghra Prabha of Vijayawada which
Mage 1ts application With this case,
I spall conclude You know that old
N€%gpapers have certain privileges
N4 new newspapers do not have
thds much of privileges in getting m-
POltg of newsprint It 1s rightly differ-
enliated lUke that But when the
Angnra Prabha (Vijayawada) Private

ted applies for mewspring for a
Ney edition of the Andhra Prabha,
the pregg Registrar and the Informa-
4o, snd Broadcasting Mimnistry re-
COymend the grant of impart licence
f0} the quantity asked for I know
PEroonally—] would warn the hon,
nister to contradict—that It was by
strength of Shri Lal Bahalyl
rastri’s will that the quota was cuf.
It is in the file and T would requast
by, i e has any doubt, to place

t
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prep
{ake up that jon? Then
then alone will this black market end.
For starting & new newspaper, if you
give the NEPA newsprint which for
various technical reasons cannot stand
competition with the other imported
brands of newsprint, why is it that
it is not possible for the Government
to allocate the entire production of
the NEPA newsprint to the big papers
which have established themselves
and try to give the imported npews-
print which is undoubtedly of better
quality to the smaller papers so that
there can be fair competition in ap-
pearance, In quality and everything.
Ingtead of doing that, despite the
fact that the Press Registrar and his
apparatug are functioning, they want
the Press tycoons to make more and
more profits even from the import of
these newsprints. 1 am sorry that 1
did not have more time,

g

18 hrs.

ot wer win (wznrer) @ g
Wi & e A e ¥ f. .

Mr. Deputy-Speaker: I shall re-
qguest the hon. Members that they
should conclude their remarks within
fen minutes.

st wey o F woey e€T
Mt Yo dar § o g gy e 0%
we Nfew W T il age W |
@t e fedy o Nfew @ finre
R+ waiee § afwelt § ot g W
wox vwrt fat onar § 1+ 8 o wwen
¢ R wrarae gw Wt o el &
e g B o wefle o
i el @i & ves v
o ofe we e ew¥ o iy
w W ey &1
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Xg W ® @ gY &9 dw
€ T, ST Tg SEE wAET § W W T
wre-frarg W W AAE W § WY
o e g
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¥ grafare fogm dear LU & wAET WY
e ¥ fad wfvand fear wr § fe
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A T WX W qV, Wk v
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Yo wiw, texe &\ weyg v & o
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ot e v v, (exe o g W
w1 ¥ woor ogn § fe xe g
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e e e o et § 0w
Yoxoe o ) 5 0 il
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wa ¥ o wEnd §, 9w ¥ M 7 v
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o o 0 g Qo T o g
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9247 § fie sft dfr qaefr & gwar
937 a7 &t qear agfr g€ W agagdr
& oft ar oY § 1 F st woEd),.
af1 7y 7 9 dv Frer TR
¥ gg 47 WAl wgar § e S
o Y st o 7 g@ aw 9T gww
&Ar =iy i frw avg, @ iy Wi wg
AT AT ¥ FANIHAT BT wiE
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T 3 fv wva q@ wuT 59 fAax
THE W ®T wawL feqr )

Shrk D. C. Sharma (Gurdaspur): Mr;
Deputy-Speaker: Sir, I congratutate
the Registrar on having produced these
voluminous reports It shows the
pamnstaking industry which that
gentleman must have displayed. But
these reports remind me of & body
with no soul. These reports are
voluminous without any substance.
These reports are ponderous without
any meaning

I look at the reports to understand
what the trends of journalism are m
my country. 1 do not want to have
a directory which gives unverified
facts and figures, a directory which ia
compiled without any attempt at
checking the facts and figures which
are given by the newspaper proprie-
tors. I want in this report a mirror of
the press; I want to see what kind
of tendencies are prevailing in the
press, whether they are healthy or
unhealthy, what changes are taking
place in the organisational set up of
these papers, and what kind of
efforts are being made to change the
press fs a very healthy means of dis-
seminating information and news.
From that point of view, these re-
parts are utter failures and therefore,
8o far as I am concerned, they logg
much value in my «és.
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For nstance, the whole of India is
«concerned about one unhealthy deve-
Jopment n the fleld of journalism,
the monopoly type of journalism;
that 1s, journalism in the hands of
persons whose gole motive 1s the profit
motive, 1n the hands of those persons
who want to swell the circulation
without giving corresponding bene-
fits to their readers, or to their em-
ployees, or to their workers This 18
the thing about which the whole of
India 1s concerned 1 do not want io
name the papers But I think nothing
has been done in that direction On
the other hand, I find that this un-
healthy tendency, i1n spite of these re-
ports and in spite of the office of the
Registrar who 1s a whole-timer, is
growmng My hon. friend, Shr1 Bhakt
Darshan, referred to the Hindusthan
Standard, Hindusthan Standard 1s a
paper which 1s published here and
als0 in Calcutta, and the name is
almost the same—one 1s called Delhs
H ndusthan Standard and the other
Hindusthan Standard. For the weekly
the name 1s the same and the edito-
rials are almost the same I submit
that this 13 the kind of thing which
the registrar should be able to check.
I have no grudge agamnst hum I have
pity for that man, because, accord-
ing to his own admission, the news-
paper proprietors do not co-operate
with him. The State Governments
do co-operate with him to some ex-
tent. What kind of registrar have
we set up in this country? What
kind of powers have we given him?
And what kind of work can we ex-
pect him to do when the gentleman
eonfesses his own helplessness? I was
submitting very repectfully, first of
all, about the unhealthy trend of this
monopoly journalism. I do not want
to call it by any name-capitalist or
that kind of thing. Anyhow, it Is
something which shows a very un-
desirable tendency in this country

Secondly, there are newspapers and
newspapers. There are newspapers
which NewIpapers.

NOVEMBRER 24, 1050
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There are newspapers which are
bogus newspapers. Bogus newipapers
are those which are brought out im
order to, what shall I say blackmail
people, defame people, to do all kinds
of anti-social things. This has beea
happening and now the registrar is
expected to disingush the sheep from
the goats He cannot find out which
is bogus and which 15 genuine.

I do not know what the value of a
report Iike this 1s which cannot tell
us about the real nature of a news-
paper It 1s because he depends upon
whatever 13 sent to hxm by those per-
sons Therefore 1t is the business of
the Press Registrar to tell us whether
the circulatio s which are given in
these papers are genumne or are bogus,
whether the newspapers which are
published are really newspapers or
are only sheets published occasional-
ly to serve certain ends and certain

purposes,

The third thing that I want to
know about this 13 this What about
these editors> My hon friend over
there was talking about these editors
and Shri1 Chapalakanta Bhattacharya
quoted from the Hitopadesha to prove
his pomnt I do not think the Hito-
padesha should have been brought in
to prove a point which is so......

Shri C K. Bhattacharya: Obvious.

Shri D, C. Sharma: . . . despica-
ble 1t is a despicable point because
1 say that there are no qualifications
for the appointment of editors, The
editorship has become more or less a
kind of a hereditary thing. 8o, you
can appoint anybody as editor. ¥You
ean appoint your son as an editor. }
was told some time back that a miner
son was shown as an employee.

Au hon, Member: He must be very
precocious.
Shri D. €. Sharma: He was not pre-~

coclous, His father was very Ire-
cocious.
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Report is very good so far as it goes.
But it does not go far enough. I think
we should have been given full in-
formation. We should try to see why
we are classifying this paper as A
class, why we are classifying this
paper as B class and why we are
classifying that paper as C class. We
should also know what a Class A
paper is doing so far as the employees
are concerned and so far as other
things are concerned and what a Class
C paper is doing so far as other
things are concerned. All these things
should be given to us. What I find
in this Report is that it is incomplete.
It gives us information which we do
mot want and it withholds from us
information which we, who are the
representatives of the people and who
fave to study all these things, want.
So, [ submit that the amendment of
the Act should be made in such a
way, whether it is the Newspapers
Act or any other Act—there are so
many Acts to which the Registrar has
referred in the Preface—that the
Registrar is armed with authority and
that he is also able to give us up-to-
date, authentic information or all
kinds relating to the organisation. A
newspaper is a very big thing It
econcerns the editorial staff. It con-
cerns the managerial staff. It con.
cerns the advertisement staff. It con~
cerns the distribution staff. It con-
cerns almost all the staff. So, we must
thave information on all these points
in this Report.

Shri Goray (Poona): Mr. Deputv-
Speaker, Sir, as the time is very limi-
ted, I would confine my remarks to
three or four points. At the same
time I would like to submit for your
consideration that when we are asked
to discuss the Fourth Estate, which
is playing such an important role in
our country, we should be given more
time so that we can discuss this Re-
::rt mhe reports that are going to

submitted in the future m
in more

As vegards this Report, the first
Sing that we have to bear in mind
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is that it i after two years that we
have been given this opportunity of
discussing these reparts imn this House.
In the first place......

The Minister of Informsation sad
Broadeasting (Dr. Keskar): That is
a question for the Chair to consider.

Shri Goray: I am submitting it to
the Chair. I am not submitting it to-
you.

Shri Surendranath Dwivedy (Ken-
drapara): Government should also
have come forward with a motion.
for discussion of the Report. That
they did not do.

Pr. Keskar; Government has ac-
cepted the motion.

Shri Goray: I submit that this
Report has come in for a lot of criti-
¢sm because a volume which appears
to be very bulky, running into nearly
600 and odd pages, contains very
little information. I would like to
suggest Registrar of Newspapers that
henceforward a practice should be
evolved by which the report will be
split up into two parts: in the first part
the Registrar should survey the whole
fleld and in the second part the in-
ventory of all the periodicals and
newspapers and dailies and weeklies
and magazines should be given.
Otherwise, what happens is that in:
these six hundred odd pages the >e-
port as such covers only about 73
pages, the rest of the pages being de-
voted to an inventory. I think that
much of the dissatisfaction in the
House is due to the fact that this re-
port contains very little of material
which really sheds light on what is
happening in the newspaper world in
thig country.

I am also dissatisfled with the re-
port, becauge I think it does not re-
flect the present mood of the coun-
try. What is it that we are trying to-
evolve in this country; what is that
we are trying to develop? Sir, you-
will be surprised to know that while,
on the one hand, we are trying to-
implement the Balwantray Mehts-
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-Cominittee Report and trying to wup-
grade the villages and trying to cee
that more and more of administrative
power is handed over to the villages,
in this report we find that the news-
papers are almost confined to the
State capitals and clties which have
a population of more than one lakh
“This lacuna was observed by the Press
Commission. But we find that since
the report of the Press Commission
there has been no improvement at
all

I read in the columns of Bhoodan
that in some of the villages which
Vinobhaji visited he asked a question
of some of the villagers whether the
Father of the Nation was still living
and some of the villagers said, “Yes,
he is still living”. That is the level
of information that we have in this
country. If you really want that this
country should have more knowledge,
more information, you will have to
see to it that the newspapers which
sre confined to the cities and to the
major towns go to the willages, to the
individual villager and carry informa-
tion which ig so essential to his cottage.

When the Press Commission was
considering this aspect they said that
they entrusted the work to the
National Sample Survey. And the
report that the National Sample Sur-
vey made was that out of the 875
blocks that they surveyed, 545 blocks
had not a single newspaper coming
to them. That is the picture of the
commtry when we look at it as a
awhole,

Here in this report you will find
#hat the Press Registrar has said that
71.8 per cent papers are published in
State capitals and towns above one
Jakh of population. How can we im-
prove upon the situation? I feel that
the district papers ought to be en-
couraged by the Government. The
‘major portion of our finances and ad-
“vertising go to the English papers and
¢he big langusge papers which are
‘Heing published from the capitals and

papers do not supply the neosssaey
information. He has said that defl-
nite information regarding the exis-
tence or cessation of 185 new:
is still lacking. Then he has said that
arnual statements have not beea sub-
mitted by nearly 30 per cent of the

i

newspapers, 948 newspapers hawve
failed to furnish statements of facke
and so on. I suppose this is & very
sorry state of affairs, and I

suggest that instead of conosntrating
all the power m the hands of the
Registrar at the Centre, we might
delegate this power to be exercised af
the State level. Will it not be possi~
ble, for instance, to have
under the control of the respective
States at Madras, Bombay, Calcutis
and Lncknow, and let those offices

i

alone that he suweys the whole field
and draws certain conclusions, directs
the policy and submits @ report which,
as Shri Sharma sa‘d, would serve a9
a mirror of what is happening in the
newspaper world. I think he is toe
much burdened with administrative
work. That has been my complain
In respect of many heads of depard-
ments,

You create a department, you sk
the man at the head to discharge cer.
tain duties, and then you Whrow oa
Him the burden of so much of adntie-
istrative work that he is up ¢o his nedk
in that, and therefore, he is not sbie
¢0 do jus'ice to the work that he 28
entrusted with. Somebody asked
why ‘s it that we should have to go
to the Press Registrar ¥ we wins
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peprint quots for our pupers? 1 tion laid down &8 to the qualifications
this s a kind of work that of the editor of a paper. The most
#ivuld be done by some o her people. heslthy thing $0 do will be. ...
should he be burdened or sad-
»d with this sort of work? ¥ we Shri C. K. Bhattacharya; Our Oon-
e away these minor things or these stitution definitely lays down qualifion.

Then, 1 would like to draw your
aitention to the fact that in spite of
recommendations of the Press
Commission, nothing has been done so
far regarding the price page schedule.
1 am very sorry to observe that the
Minister has repeatedly assured us
that some dec’sion is likely to be taken
wery soon. I do not know what that
“very soon” means. 1 have been in
the House for the last 2} years and
every time he says it is coming very
00D,

Shri C. K. Bhattacharya: In philo-
sophy that is called the eternal now.

Shri Goray: I hope now that “very
spon” will be really very soon, and
this House will know what the ulti-
mate decision in this regard is.

Regarding the ponts which were
made by my hon. friend that the
sewspapers should be nationalised and
that there should be some qualification
iaid down for the editors, I would say
that I most respectfully differ. I do
not want the newspapers to be
oationalised, nor do I want any quali-
fications prescribed for the editor.
¥You know that there have been in this
country many people who have work-
ed their way up from the lowest rung.
©Of course, I understand why people
are having th's feeling. That is
becsuse from Mshatma Gandhi we
have come to Goenka, and that is why
the people feel that there should be
some restrictions on those who want
10 be editors or proprietors of news.
Fgpers. But when there is no qualifi-
#stion 1aid down for a person for heing
§ Member of this Parliament, I do not
&now why there should he any restric.

tions for Members of Parliament and
also the disquahfications.

Skri Nsth Pal (Rajapur): It Jmgw
down only the disqualifications.

Shri Goray: I am not one of those
who will advocate that newspapers
should be nat onalised. That will be
& wrong policy. The right thing fet
us to do is to exert more public pres-
sure, to see to it that good papers are
ancouraged, and to see to it that the
necessary public opinion is created,
which will be able to distinguish bet.
ween good papers and bad papers,

Shri Joachim Alva (Kanara): 1§
shall not find fault wi h the regstrar
of newspapers. He 15 an esteemesd
gentleman, After all, somebody else
calls the tune. It is the hon. Minister
who is responsible for this. I make
bold to say that the hon. Minister is
shirking the triple problems of the
newspaper industry. The first is the
newspaper price-page schedule. The
second 1s the P.T.I. news agency. We
have not got any news agency worth
the name of an independent and frees
nat'on of the world. The third is this
chain gang. I make bold to say that
the chain newspapers are not merely &
chain but a chain gang of finance and
of monopoly, a monopoly of thought
and expression, and that expression is
attacking the internal and external
policy of the Government of India at
present.

I shall start with the first point
Alas! some papers are no more
Nobody is thinking about the pepers
which gave a fight to the British Gov.
ernment in the Quit-India-campaign
or before. Nobody is concerned over
them. Nobody remembers them. They
are dead and gone. Their editors are
pot remembered. Their families have
pot got any sustenance. We do not
remember the patriots who have gone
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%0 the gallows. But not a single bio.
graphy of the great Bhagat Singh has
been written so far. He went to the
gallows in the service of the nation.
But it was a saddening thing for me
to see his brother weeping and say:ng
q1 would like my brother's biography
to be written’. I told him, ‘Give me a
stenographer for six months, and 1
shall produce the biography. We are
forgetting the men who brought us
our freedom.

I want the Registrar not only to
take note of the existing papers but of
the papers which are dead. I want
him to make some inquiries of news-
papers and editors who are no more,
who gave a fight to the Br:tish Gov-
ernment in the Quit-India-campaign,
and to find out which of those news-
papers are existing, and how much
money is needed to keep those papers
going, whether it be Rs. 5,000 or
Rs. 10,000. The chain newspaper men
get credit or overdrafts for Rs. 60
lakhs and walk away with that with
the present Government of India in
office, and their sons also walk away
with just Rs. 5 Jakhs ot fine for foreign
exchange violations.

The danger today is not so much of
invasion by China, but of invasion of
our liberties, of Rs. 50 lakhs fine being
reduced to Rs. § lakhs, This is some-
thing very serious. I want the news-
paper registrar to take a note of the
newspapers which are no more and
Selp them, and find out whether they
need help and if so, how much, so
that they may be resurrected and
brought into existence once again.

Secondly, there is the case of the
Hindi and the regional newspapers.
(Interruptions). 1 am not minimising
the danger of China, I shall speak
about it tomorrow. I am talking of
the internal dangers now.

The H'ndi and regional papers are
$iving from hand to mouth. There are
Hindi, Maharashtrian, Bengali, Urdu
and other language papers which have
kept the flag flying. I remember when
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my car was burnt to sshes in Gwaliox,
the Oriental Life Insurance Co. told
me, ‘Send us an advertisement that
your paper is burnt’. I sent 4 small
cheque of Rs. 30 to a Hindi paper
editor at Gwalior whom 1 did not even
know; he sent back the cheque, say-
ing ‘You are a fellow editor, I shall
not take even & rupee from you’. And
yet, when my paper was about to be
closed down, the Hindu brought a
court decree for a sum of Rs, 400 on
an advertisement bill, and the Times
of India brought the bailiff for a sum
of Rs. 600. I am mentioning this to
you. Was this sum of Rs, 600 for the
Times of India and Rs. 400 for the
Hindu worth the while, when one of
the biggest block-making companies,
the Express Block Co. owned by a
Muslim, to whom I owed Rs. 10,000
never sent me even a lawyer's notice?
These are hard facts of journalism.
We stood in the forefront in the fight
against the British. We were ready
to fall in and die or go to the gallows
or give our papers. But today, the
chain gang has come. Let us read the
names of the people. Let us be very
blunt.

The President of Pakistan has clos-
ed down The Pakistan Times; the
editor of that paper, M‘an Iftikarud-
din, who is a great patriot is still
there. The President of Pakistan has
taken over his paper and auctioned it.
I think the time will come in India
when the chain gangs will be taken
over by Government—it may not bdbe
today or tomorrow—unless they mend
the'r ways, they will be taken over,
and they will be auctioned, and per-
haps, Government will have to enter
the newspaper industry as a public
sector body.

The chain gang has become a
definite menace to the readers of
Indian newspapers.

16.40 hrx,

[Mr. Sexaxer in the Chairl

Now, these people can raise any
amount, Rs. 50 lakhs or more. Ans
regards newsprint, they buy news.
print, and they also keep some of
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their money in the foreign banks This
is how they conduct themselves How
ean this go on? We want Rs §, Rs 10,
Rs. 15,000 to keep our papers gong
We have to0 maintain a hand-to-mouth
existence 1 want that the Govern-
ment of India should take over the
control of newsprint :import and export
in thewr hands If the NEPA news-
print 1s good enough for the small
newspapers, it should be good enough
for everybody The newspapers must
tighten their belts

Then the price-page schedule must
come The hon Mmster must not
kowtow to the newspaper barons The
big newspapers have a glut of adver-
tisements Those advertisements must
flow into the gsmaller paper That silver
has to go down and flow wnto the
mouths of some other people Unless
that happens, how can the poor Hina1
and regional language newspapers
carry on? Tomorrow 1s the day of the
Hindi, Maraths, Bengali and other
regional vernacular papers They
must be fed. This Parhament owes a
duty to these papers We all know
of the editor of Navkal, the great
Khadilkar I still remember the case
which went on :n the Bombay High
Court The great Bhulabhar Desa:
defended him Kher took up his case
Justice Blackwell blindly sentenced
him He had to do two years’ hard
labour and suffer All because he
wrote an editorial saying that the
British were responsible for the first
communal riots :n Bombay These
people have forgotten what an exis-
tence the Navkal has got in Bombay
1 want the Registrar and the Minister
to inquire nto the conditions of this
newspaper

The Government of India have 1in
their hands a good bag of advertise-
ments I am glad that the Govern-
ment have under their control so much
advertisement Now all the adveitis
ing agencies owned by foreign busi-
nessmen are saying ‘Oh, the Govern-
ment have taken over advertisements
The Government are patronising
newspapers’. They forget that foreign
advertisers had boycotted all the
283(Al) LSD--8
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newspapers which stood for the
interests of the motherland. I hope
now the Government's advertising
department 1s being administered by
men of integrity and character It is
the duty of the Government to admin-
ister it properly so that the regional
newspapers, Hindi, Marathi, Gujarati,
Bengali, Urdu and so on, may be fed

The chamn gang 1s a definite menace.
We have lost the breed of great
ed tors Great editors are born Some
editors have been forced to become
the editors in AIR, others have become
Press Attaches What are these young
men to do? They have to keep their
pot boiling like us all

Let us see how the chamm gang
operates Read i1t It 1s in the reccrd
Shr1 Goenka, Chairman of the Express
Newspapers 1s the largest Then Shn
Shant1 Prasad Jain, whose brother’s
daughter 1s married to the only son of
Shr; Goenka, he controls some other
newspapers Then there 1s Shr: Birla
He has got all the things in the world
Birla Brothers, Birla are the shara-
holders of Hindustan Times, Birla
Jute Manufacturing Company, Pilam
Investment Company, Birla Cotton ete.
I wish I had some of these concerns
so that I could control six newspapers.
Shn Birla 13 a very estimable gentle-
man I know all these magnates But
I am just mentioning how the papers
are controlled

This Parliament owes a duty to the
people of India Today newspapers are
starting a campaign that we must wage
awar I am sure these newspaper pro-
prietors will go mnto the best protec-
tion parlour, war-shelters and per-
haps you and I and our children will
have to fight and die This 15 a very
important and serous matter

I have seen great newspaper offices
from London to Peking All the offices
of mighty newspapers of the East and
Waest have been seen by me except in
Amenica which I have not yet visited.
Some of the biggest newspapers are
printed in a poor quality of newsprint
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print, markets it and keeps the profit
somewhere else, We have got besides
the Times of India, the Hwndustan
Times and the Indian Express, the
great Hindu, If Imay say so, the Hindu
has as wide a circulation as any of the
big newspapers. It has been built by
men of certain character. But what 1s
the information now? A company has
been floated and the Forum of Free
Enterprise has bought or will buy fifty
lakhs of rupees worth of shares Now
what happens to the political opinion
of the paper” Do not be under the
impression that the man who puts the
money will not call the tune I had
any number of offers when I started
my poor journal Forum, but I said
‘For me, the policy of the paper 1s
more iumportant than all your money
in the world’ The policy of the paper
i» very very important Do not get
away from it. The man who comes
wi'h the money always dictates the
policy. Are you going to entrust the
freedom of this land which our penple
have won after fighting and dying, into
the hands of four or flve people 1n
India who will dictate the policy who
w'll say ‘no’ to the policy of the Prime
Minister? The Prime Minister was
declared as his ‘heur’ by Mahatma
Gandhi. Mahatma Gandhi never inicr-
fered 1n the foreign policy enunciated
by the Prime Minister He only 1nier-
fered when Hitler wanted to bomb
London and when the Japanese want-
ed to invade India Apart from that,
Mahatma Gandhi never mterfered
with the foreien policy enunciated by
the Prime Minister. But here four or
five people who are combing all the
business, one or two of them should be
in jail—I am bold enough to say that
some of them should be in jail—dic-
tate the policy The Registrar cannot
do anythng. He will go to the wall
He 1s only one of the officials, I want
the Mmister to take power in his
hands. The Minister is a great gentle-
man. He is an esteemed gentleman
and a man of integrity, I want him
to have more guts and then only
things can be done.

That Pakistani Patriot, Mian Iftika-
ruddm, who is a gentleman, a great
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patriot and a fighter in both India and
Pakistan—his whole paper was taken
away by one order the Pakistan
President. I have seen him when I
met him in London struggling to buy
some machinery. We have some other
papers—the Amnita Bazar Patrike and
the Hindusthan Standard. I admire the
late Suresh Babu Mazumdar, He was
in jail for ten years and he told me
how he ran the Hindusthan Standard.
Today he i1s perhaps in difficulties. I
do not say a word about the people
who are 1 real difficulties
Here 1s my friend, Shri Nirmal
Bhattachari, one outstanding
edaitor of one of the largest
newspapers of India—the Anand Bazar
Patrika—with a circulation of over a
lakh. He was just disposed of Would
not all of you take up this matter
much more seriously than the Regis~
trar’s report? It 1s someth'ng more.
Today the newspapers cannot influence
our policy and we shall not allow them
to damage and sabotage us. The news
agencies are run by first-class young
men byt they have no future They
are worried about emoluments; they
do not get proper salary; they cannot
take loan We cannot blame these
young men They are to carry on
because they had to get on just lhke
you and I Otherwise, they will be
fired off There 1s another outstand-
ing editor, Chalapath1 Rao of the
National Herald. That paper should
come to Delhi We had our great Syed
Abdullah Brelvi who was my com-
panion 1n jail He was in ja'l for
three years until his heart collapsed.
I had the courage to write to the first
Indian Governor General then: “You
had not promoted him as a Governor
or Ambassador. Now he 18 beyond
your promotion; he has gone to God”.
These are the people whose names we
do not hear, who stitched shirts in the
jails for six years until their hearts
collapsed. You have forgotten them.
The age of g.cat editors has gone. You
had that great Englishman, the late
Benjamin Guy Hornoman, founder-
editor of the Bombay Chronicle. Now,
the puny editors have come who
indulge in praise and attack the Priwie
Minister’s policy, the great policy &t
our nation. We do not want any
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power to have a hold in our land—
whether the Russians or the British or
the Chmese or Americans We can-
not allow them to tinker with our
policy with which we started rght
from the days of the great patriots
whose names you and I do not know
Many of them had gone to the gallows
You have forgotten all of them. It is
time that Parlament took hold of the
newsprint business and the Govern-
ment of India must take 1t over It
should also take over advertising
because advertising 15 1n the hands of
foreign advertisers who gamn control

Shri L. Achaw Singh (Inner Mani-
pur) 8ir, we are discussing the 2nd
and the 3rd report of the Registrar of
Newspapers for India In his valuable
report, the Registrar has submutted
valuable information regarding circu
lation trends of different newspapers
and also trends in the common owner-
ship of many newspapers The report
for 1958 says that there has been an
overall increase m the circulation of
the Indian newspapers and also 1in the
number of chains and groups The
net increase in newspapers 1s estimat-
ed to be 886 It also shows that there
has been an improvement in the col-
lection of data of the different news.
papers A signMicant departure m
this report 1s that a new interpretation
has been put upon certain newspapers
who do not strictly come under that
category These are the market
reports and school magazines which
do not, strictly speaking, come under
that category Their number will be
about 1,298 Of course, there 1s an
obligation on the part of the publishers
of these periodicals to get themselves
reg stered with the Registrar :n New
Delhi It has a very great significance
because on 1t depends the privileges
and concession enjoyed by several
newspapers and also the conditions of
employment of the working journa-
lists. Various points have been rased
by different hon Members here and I
would like only to deal with the ques-
tion of circulation Here, even the
great and so-called great newspapers
of India are not great, because there
is not a single newspaper or cham or
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group of newspapers which has a cir-
culation of a mulhion On the other
hand, 1n the United States, United
Kingdom and Japan, several news-
papers have a circulation of over a
million copies The largest circulation
claimed by the Express newspapers is
about 8} lakhs These chamns and
groups of newspapers and these mul-
tiple units perhaps control only 66
per cent of the total number of news-
papers They, of course, have captur-
ed 379 per cent of the whole total
circulation of all the newspapers in
India These circulation figures are
based on the annual report submitted
to the Registrar of Newspapers Of
course, there are certain newspapers
whose circulation figures have to be
certified by the chartered accountants
and auditors I submit that a better
method of certifying the circulation
and verifying these figures should be
followed, because on that also de-
pends the quantity of newsprint o
be supplied to the different news-
papers in India

Due to the shortage of newsprint as
well as the exchange difficulties, there
158 now a control on the newsprint
allocat on It has been stated in the
report that the allocation depends upon
the size, circulation and the regulanty
of the publication of the respective
newspapers and on the recommenda-
tion of the Press Registrar, the Min-
1stry of Commerce and Industry allo-
cates the newsprint. The report also
claizms that this procedure has ensured
equitable distribution and that i1t has
also helped in checking the claims for
newsprint 1n excess of the actual
needs, and 1in meeting the genuine
needs of all the newspapers adequate-
ly We are not at all satisfled with
this position because smaller news-
papers are still in a very critical situa-
tion The present control of news-
print is rather meaningless because a
lot of newsprint 1s available in the
black market Even the Nepa paper
138 sold in the black market and the
genuine consumers are put to great
hardship

Several daily newspapers in my
territory are printed in half-sheets of
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crown size in the Nepa newsprint.
They are allotted only one ton for
their annual consumption. This
guantity is too meagre and too inade-
quate, and the scope of expansion of
these papers in size hag been limited
by the non-availability of newsprint.
1 would urge the Minister to find out
where from all this surplus news-~
print in the market has come. Cer-
tainly, established importers might
have released them for profiteering
purposes. 1 submit that Government
should consider the case of smaller
newspaper in the matter of allocation
of newsprint.

The press in India is now gomng
into the hands of the capitalists and
big business. In America, the agen-
cies of mass communication are big
business and their owners are big
businessman, and the press is a large
employer of labour. The press in
India is also going under the grip of
the Goenkas and the Birlas. The
fact is that the Government have
pampered these newspapers. They
have given certain facilities and these
businessmen seized control of news-
papers because they thought that
through them they could praise—
rather, they found them useful to
praise—political leaders and win
favours. In fact, these papers have
had special treatment from the Gov-
ernment and as a result, they have
grown extraordinarily prosperous. In
the allocation of Government adver-
tisements also, the Government has
favoured big business and big papers
and the interests of the language
papers have suffered thereby, In
spite of its avowed policy of freedom
of the press, opposition papers which
are too critical of the local authorities
are often deprived of all sorts of offi-
cial advertisements. Government ad-
vertisements have been withdrawn
from those papers. The Government
should adopt a very firm policy in
order to make the best utilisation of
the Indian press as a social instru-
ment.
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A feeling of conflict has grown
SNong the newspaper men, especially
in the All India Newspaper Confer-
€hce. There has arisen the question
O managerial interference, conftict
butween the proprietors of the indus-

and the working journalists. I
SUbmit that the Government should
84opt a firm policy in this matter. 1
Would like to submit that those papers
Which have certain arrangements with
foreign newspapers and foreign news
8xencies regarding feature articles
and news items should be controlled

also beg to submit that section 5 of

e Act should be amended as early
83 possible. Because, very recently
Some foreign propaganda has been
Made and some foreign material has

en circulated in India and though
e name of the editor had been print-
€4 in the publications, it was not
Possible to fix responsibility for the
Cbnsequences of his writing, because
the editor happens to be outside, The
Teport, of course, says that the matter
i under consideration. It will be
Proper if we make the amendment
85 early as possible.

Dr. Keskar: Mr. Speaker, Sir, be-
fore saying anything regarding the
Roints raised by hon. Members, I
Would like to make an observation or

o regarding the question of the
bress in general, as it might help in
Teplying to the points raised.

There have been various sugges-
tions during the course of this dis-
Gussion, some saying that there is to

e a check on newspapers this way
6r that way, some hon, Members

oings even to the extent of saying

t we should nationalise news-
bapers, some saying that the news-
baper standards should be raised, that
they should be more responsible and
patriotic or more amenable to public
service, and many other suggestions
of the like order. We have to re-
member the background of the Press
and Books Registration Act. Secondly,
we have also to remember the back-
ground of the legislation that has
taken place.
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Lot me remind my hon. friends,
first of all, that according to our Con-
stitution, there is complete freedom
of the press in this country; there
should be and there is. I we take
that into consideration, newspaper is
the one industry which necessarily
will remain a private industry. There
is no getting away from that fact. A
matter so0 vital as the freedom of the
press is one in which the Government
is extremely reluctant to interfere, It
is only after careful consideration of
the various factors, when we find that
all aspects of public opinion agree
that a particular action should be
taken or a particular legislation pas-
sed, and that action or that legisla-
tion does not infringe on the freedom
of the Press that the Government
comes forward to take any action.
This is, of course, known to hon.
Members, but I have to repeat it. So,
it is clear that Government cannot
contemplate any action which directly
or indirectly will be an infringement
of the freedom of the Press, which
will mean checking the expression of
free opinion. While all of us might
agree that particular unhealthy
trends are there in the Press, it is
one thing to say that there are un-
healthy trends and it is another thing
to suggest that Government should
put a check on that. When making
such a suggestion, let us also consider
whether such a check will not be a
check also on the freedom of expres-
sion of opinion.

17 hrs.

It in the light of these suggestions,
1 bring forward some legislation to-
morrow, I am sure the hon. Members
who have spoken today will be the
first to come forward and attack me
as somebody who is taking away the
freedom of the Press. So, I hope the
attitude in the matter is made very
clear that they do not want to proceed
in the matter of the Press unless some-
thing is inevitable and also that some-
thing does not infringe the freedom
of the Press.

of the Registrar of
Newspapers

In this connection, I would like to
refer to the report of the Press Com-
misgion. The Press Commission has
referred to a number of matters and
i? hon. Members read the report care-
fully, they will find that they have
asked Government to legislate only in
certain cases. In many other cases,
they have asked the industry to note
what they are saying and take action
themselves, because the Press Com-
mission while realising the necessity
of putting a check on the unhealthy
trends in the Indian newspaper in-
dustry, have been themselves very
eonscious of the necessity of seeing
that the freedom of the Press in the
country is not touched.

Pandit J. P. Jyotishl (Sagar): May
I know whether Government is not
going to put a check on false news
with ulterior motives?

Dr. Keskar: That is a specific case
referred to by the hon. Member. I
am not here to interpret what free-
dom of the Press means. If that
were so, we should have a whole day
devoted to that discussion only. I
am only stating the broad approach
of the Government, as it will help
in the discussion and also in the reply
that I am proposing to give to the
various points raised by hon, Mem-
bers.

I come to the Registrar and his re-
port. The Press Commission had sug-
gested the appointment of a Registrar
who will look, as rightly mentioned
by Shri Bhattacharya, to the organi-
sational side of the Press, who will
print a report in which he will give
all facts and figures connected there-
to.

But when trying to define the duties
of the Registrar, it is possible to in-
terpret the intention of the Press
Commission as broadly or as narrowly
as you like. I personally do not
agree that it is the work of the Re-
gistrar to give and analyse not only
the facts and figures regarding the
Press, but also other matters pertain-
inttoﬁuormhlﬂonoftheprell.
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certain data which are not included

because then the duty thrust upon the
Registrar would be so heavy and so
difficult that we will have to have a
very elaborate office for the Registrar
to carry it out I have had the pri-
vilege of having talks with the Chair-
man of the Press Commission, who
unfortunately has passed away The
mtention was that the registrar should
publish all data and statistics con-
cerning the industry, mind you, data
and statistics and not other things,
because 1t 1s possible mn other things
to express a bias or to express an
opinion It 1s not the work of the
Registrar to take up such a duty His
dutvy 1s to be objective and also im-
partial 1 am really speaking of his
basic work, and that is the presenta-
tion of data and statistics, which wiil
help any reader to draw whatever
conclusions he would like to draw

from them

Shri C K Bhattacharya: Does the
Act say that” What 1s the intention
of the Act?

Dr Keskar The intention of the
Act 1s that he should give data and
statistics Of course, the Act 18 cap~
able of being interpreted as broadly
as hon Members would hke to do
But we have to see whether the work
can be practicably done If the hon
Members think that the registrar's
duty i1s to write a report about the
press n general 1 am afraid, that 1s
not veally the original intention of
the Act If there is some bong fide
wrong impression created by the
wording of the Act, I thmk 1t might
be better to change the wording He
should not take up the duty of pass-
ang reflections on the press, because,
I think, then the registrar will have
to quote chapter and verse on differ-
ent aspects and it mght bring him
into conflict with various sections of
the press I do not think that that
duty should be thrust on the registrar
It is too controversial a thing to do
Let the report speak for itself It is
possible that hon Memberg might be
right when they say that there are

in the press registrar's report That
can be considered But let us not try
to go beyond and ask the registrar to
write about the press in general, a
duty which would be too onerous, too
difficult and too controversial for him

For example, Shr1 Bhattacharya re-
ferred to the question of the trend in
common ownership of chains of news-
papers I would not agree with him
entirely because the trend of common
ownership is mentioned in the sense
that if you read the report you will
see what a large percentage of news-
papers are controlled by about half
a dozen groups It 1s not necessary
for the registrar to pass a remark
about 1t It 1s quite enough if he
puts 1t so that anybody can say that
there 13 a trend of, what I call, &
monopolistic tendency and more and
more chains are growing Naturally,
of course, 1t 1s not for the registrar
to suggest a remedy for such a thing
It the registrar gives an analysis as
to what 1s the ownership pattern of
newspapers, I submit that he has done
his duty, and 1t 1s for hon Members
here to come up and suggest “No, we
must do something about it, let us
have a legislation or something else”
I leave 1t to them It is for them to
put forward suggestions and remedies

One hon Member said that this is
a collection of statistics Naturally,
Sir, the report will have to be a col-
lection of statistics The names of the
paperg will have to be there Let us
remember that in this country we
have never had a comprehensive re-
gister of all newspapers 1n the coun-
try, and the task is Herculean I
request hon Members to remember
the difficulty of the task which has
been facing the registrar I agree
with hon Members when they say
that the registrar has not been able
to get every newspaper in the coun-
try registered completely and that
there are a number of newspapers
which have not given &l facts and
figures regarding this
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The registrar has to function
through bodies and through agencies
like the State Governments, State
registrars, district magistrates and
others Now, 1t 18 not easy for him
to get all these bodies co-ordmnated
i giving him relevant information I
thmk he has tried to do his best very
hard, very well and very conscienti-
ously He has been hammering at
these bodies for the last two years
or more In order that they should
give him the requisite information
Now, 1t 18 no doubt true that there
are penal provisions in the Act But
we have been reluctant to invoke
the penal provisions in the beginning,
because we wanted this work to be
done effectively and without too
much of controversy

For example for some time there
was a large number of mofussil news-
papers who probably were not even
aware that a Registrar had been
appointed The news percolated to
them slowly They had to be remind
ed to send details as to what informa-
tion they had to give and slowly 1t
has come to them Now an over-
whelming majonty give information

I might, however, wmnform hon
Members that now we are gomg to
take up the question of invoking the
penal clauses and see that those who
for two years or more, have refused
to give mmformation will be proceed-
ed against But I would request hon
Members that in such a matter let
us not try to be drastic from the very
beginning  We thought, let us set
the wheels 1n motion effectively and
let us organise the work on a sound
basis and then only proceed step by
step Now we will take action
agamnst papers which are not follow-
ing the provisions of the Act
thoroughly

The question of authentication was
raised by the hon Mover and a num-
ber of other speakers Allled with
authentication 1s the question of
many papers having the same name
I will deal with the question of
authentication now Hon Members
might remember that the registration
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even before this Act came into force
It was under the States then A dec-
laration was made before the District
Magistrate and a paper came into
being The same language has been
used 1n the Act as 1t used to be be-
fore for registration of newspapers
The authentication of newspapers by
the Direct Magistrate 1s a necessary
duty But it has been contended and
—there has been a difference of
opmmion regarding this—a number of
papers claim that once they make a
declaration they have earried out
their duty and it 1s not necessary for
them to wait for the authentication
to come This pont has been taken
up, as hon Member, Shri Bhatta-
charya and others know, that a case
also 18 gong on regarding this We
have started a legal case also re-
garding this question But I do agree
that 1f further clarification and ela-
boration 1s done, 1t 18 so much to the
better This question 18 at present
very actively under consideration
But 1t would not be proper to say
that the question of authentication
being there we should not allow par-
ticular names or we should ban parti-
culam names I would remind hon
Members that according to the pre-
sent Act and according to the present
position 1t 18 entirely within the dis-
cretion of the District Magistrate to
accept or reject any particular name
or the bona fides or other rules and
regulations of a particular paper The

Registrar’s duty 1s only advisory and
that also 1s not binding on the Dis-
trict Magistrate If actions take place,
particular papers are registered, the
Registrar had probably given s
advice 1n a very conscientious man-
ner But if the District Magistrate
does not accept his advice the Regis-
trar cannot do anything about this
This 1s no doubt a lacuna in the Act
We are looking into the matter and
1 hope that 1t will be amended so
that there is a kind of uniform policy
followed regarding this question and
advice given will have to
be listened to But as things stand
today the Registrar cannot enforce
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any advice that he gives The Dis-
trict Magistrate is the person who de-
cides what 1s right and what is not.
8o the criticism that was levelled here
would not be fair because, as you
know, the District Magistrate is a
judicial authority and i1n & number
of States the District Magistrate has
been separated from the executive
ofice He ig entirely a judicial per-
son and I would not lhike to impute
to judicial personnel any motives
when they grant or do not grant a
particular authentication to a paper
‘That would not be, m my opmnion, a
very fair thing to do here

The other point which was raised
was regarding the similarity of names
Regarding similarity of names, I an
afraid there 1s a wrong impression
that 1s prevaiing The question be-
fore the authenticating authonty 18
not to permit a same name or a simi-
lar name, but 1t 18 always understood
it it 1s not permitted or allowed by
the paper which has got that name
Suppose there is a paper by name
“X” and that paper says “I have no
objection to the other paper haviig
the same name” Then the question
does not apply, because the basis of
the whole thing 1s that “I have got
a goodwill, I do not want to part
with that goodwill to somebody else
because my goodwill has been built
up during a course of years, and
therefore I would not allow you, I
would challenge 1t if anybody wants
to take that name” But if I am my-
self willing to allow that name to be
used, if “X” himself allows lus name
to be used, 1t will be very diffcult for
the district magistrate to come m the
way The mterdiction, I would re-
quest hon Members to remember, 18
not absolute It is only when the
other party challenges and says ‘I
will not allow my name to be used”
that it comes in When he does not
object the position becomes different

1 do agree that there 1s an implicat-
tion about this which 18 very import-
ant and which has to be studied, and
which is being studied It is this,
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that if a particular name is allowed to
to be used in a large number of
papers with practically the same
directors, then 15 it not a change? I
mean, there might be a legal indivi-
dual separated from another, but at
the same time it 15 very much the
same as a paper published. This im-
plication 18 important regarding the
Workmng Journalists Act and the
Wage Committee’s award. This ques-
tion 15 bemng examuned at present.
But as far ag the allowing of .he
same names or sumilar names 1s con-
cerned, the point would not stand if
the person concerned has no objection
to allowing his name to be used

Another pont which was raised
was regarding the allocation of news-
print Here, at the very outset I
would like to make the position clear
It 13 not the work of the Registrar to
allocate newsprint Newsprint is
allocated by the Ministry of Com-
merce and Industry It 13 entirely
their responsibxlity When newsprint
shortage became very acute and
papers had to be allocated newsprmt
on the basis of their established cir-
culation and consumption of news-
print, the Ministry concerned was In
a difficulty They wanted some tech-
nical and professional help m know-
ing what 1s the bona fide circulation
of newspapers so that they can allo-
cate newsprint And the work of the
Registrar is only certifying the cir-
culation of the paper and the bona
fide nature of that circulation; 1t does
not go beyond that The Regstrar
cannot say “give so much newsprmnt”
The Registrar can only say that the
circulation of the paper 18 so much,
that one copy of the paper weighs so
much, so, so much circulation will re-
quire so much newsprint. The ulti-
mate authority 18 the Newsprint Con-
troller, or whoever 1s the person in
the Commerce and Industry Minis-
try 1 do not think the Registrar is
doing anything wrong in certitying
the circulation of newspapers Iitis
a duty which he has to do, because
it is his work It is his main work
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$o know all the facts about news-
pspers and there camnot be a better
authority than him for certifying as
to whether the circulation of a parti-
cular paper is so much or not.

Here I would certainly disagree
with hon, Members who have criticis-
od this and I would say that this has
been extremely helpful to the news-
papers; and when I say ‘“helpful to
newspapers” I do not mean the big
newspapers, I mean the small papers.
The big papers are in a very com-
fortable position. Some of them keep
stocks. When the shortage of news-
print became acute they had plenty
of stock for six months or nine
months, It is the smaller papers that
became suddenly short of newsprint.
I have had talks with dozens and
dozens of the smaller and district
papers and I am quite convinced in
my mind that the Registrar had done
a public duty by saying that these
small papers should be given so
much because their circulation was
so much and they deserved to be
given newsprint. I know that the
district papers would not have got
any newsprint had not such arrange-
ments been made. I would request
hon. Members to remember that it is
only by making such emergency
arrangements and by even making use
of the STC on a large scale that we
have been able to give sufficient quota
to the smaller and district newspapers.
I do not agree with hon. Members
when they say that the district press
is being neglected. I know, and I can
challenge them, that the district press
has collectively expressed itsclf that
for the first time during the last year
or s0 it has been given adequate news-
print. Otherwise they had to go to
the blackmarket and get newsprint at
double the price or whatever the price
at which they could get it. For the
first time they have been getting news-
print on a regular basis and not from
the black market.

1 do agree that there are a number
of papers which get newsprint from
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the black market. 1t is not possible for
me here to say how the black market
is created. Black market can come in
many ways. A aumber of papers you
can say are showing more circulation
or inflated circulation, but the Regis-
trar cannot be expected to keep a
batch of inspectors to go and find out
what exactly is the circulstion of a
newspaper. He has to go by certain
standard methods. For examnle, take
the case of papers which are members
of the Audit Bureau of Circulation. If
the Registrar wants to challenge
the certificate jssued by the
Audit Bureau of Circulation, it is
not an easy thing for him
to do, because he will have then to
make arrangements to prove that that
circulation is incorrect. But we have
asked him to lay down certain definite
principles on which reliable chartered
accountants will have to give a certifi-
cate regarding the circulation of news-
papers. It is possible there also the
circulation might not be shown exactly.
It is quite possible, and there I might
agree with the hon. Members. At
the same time, I request them to
consider the practical impossibility of
the Registrar checking up the circula-
tion of all newspapers in the country.
Here and there, there can be spot
checking, that is quite possible, but
circulation of all the important papers
in the country to be checked by the
Registrar like a CID. is a very difi-
cult, and in my opinion, an impossible
task to undertake. We will have to
have another authority if we want
to have that work done.

I would therefore request the House
not to be led away by the picture
that has been painted, for example
regarding the question of newsprint,
saying there has been misuse of news-
print. There cannot be two contra-
dictory statements. First of all you
say we do not allocate newsprint, and
then you say there should not be
misuse of newsprint. If there is allo-
cation there cannot be misuse of
newsprint. When there is no alloca-
tion, there can be misuse of news.
print, and it is for that reason that
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we had established this procedure of
allocation of newsprint. The Regis-
trar's duty 1s extremely hmited Not
only that He 1s doing the job that he
should do I think it was his duty
to help the press when 1t was in a
very tight corner If the Regstrar
‘had not come forward giving the certi-
fled circulation of papers, I am quite
sure conditions would have been
chaotic and a large number of papers
would not have been able to get
newspring

1 do not want to start here a debate
on newsprint because the basic debate
can only be carried on by the Mims-
try of Commerce and Industry They
have got all the facts as to why they
did not get through the STC, why
they got through licenced importers
etc That 1s somethng which we do
not have, and we cannot decide It
13 the Commerce and Industry Minis-
try alone which can give an answer
to that If the hon Members are
desirous, I think they should ask the
Ministry of Commerce and Industry
to have a discussion on this subject

But we have been, I mantan,
helpful in giving the right facts re-
garding this question so that there
18 equitable distribution of newsprint
There might be hard cases, cases
where people did not get There
might be such errors it 13 possible,
when thousands of newspapers are
asking for newsprint it 1s possible
some errors mught have occurred, but
by and large I say the smaller papers
were able to get sufficient newsprint
to carry on simply because of thus
srrangement Otherwise 1t would not
have been possible and I am prepared
to give facts and figures, and if any
hon. Member wants, he can come and
digscuss it with me

Shri Joachim Alva: We do appre-
ciate that Government are feeding
the small newspapers We want
them to feed these newspapers a little
more, but mn the bigger and bigger
newspapers, there is a misuse and
black marketing of imported news-
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print, for which the hon. Minister hes
not given us a proper remedy.

Dr. Keskar: It 1s not my duty to
look into the guestion of newsprint
as such As I sad, this may be taken
up separately It is possible, as I
said, that in giving certain figures of
circulation, there may be something
wrong There was mention made,
for example, of papers being sold as
rubbish or as waste paper. There is
such a thing All these things carn
be looked into and should be looked
into But the question 18 whether
we can stop newsprint for that pur-
pose, and 1if so to what extent we
shall be able to do it

Shr1 Ram Knshan Gupta had
something to say about the report it-
self He repeated his complamnt that
the report was not complete I would
say generally regarding this question
that there are a number of other data
which can come into the report, and
we are considering as to how 1t can
be done When one sees the first re-
port and then sees the second report,
one will find that the second report is
a more complete report I can assure
the Members that we shall gee that
more and more data regarding papers
are given 1n the report But let not
my hon friends ask the registrar to
take up the work of gathering
in the very first two or
three years, everything regarding a
newspaper, because he has to gather
those facts And 1t 1s not such an
easy job, as hon Members think The
registrar’s office will have to be made
into a very big office, if we want to
get those things from the newspapers
There are certein papers, smaller
ones, more especially, who have got
no registers If we want to know of
the background or of the back-years,
we shall not be able to get anything
And there are certain papers which
do not keep statistics regarding cer-
tain things Now, they are being
forced to keep them But that is for
the future and not for the past. All
such dficulties being there, we should
not expect the registrar to earry out
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.a miracle. But I shall certainly take
note of the remarks of hon, Members
-and see what further data and statis-
tics can be added in order to make
‘the report more complete.

The suggestions regarding improv-
ing the standard of newspapers are
very good. They are very beneficlal,
no doubt, but it is not for Govern-
ment to suggest them. Really, it is
for the papers themselves. Shri Goray
was Quite right in suggesting that the
pressure of public opinion and the
press in general should take up the
work of improving the standard of
journalism in the country. Government
can certainly help in minor ways, if it
is so considered necessary by the pub-
lic and the press itself. But Govern-
ment cannot come into the picture.
That is the reason why in the beginn-
ing I stated that we have to keep the
freedom of the press ag the most im-
portant base of whatever we do.

Of course, I would not like to deal
with the question of nationalisation of
newspapers. If the newspapers are
nationalised, what opinions will they
have? One of the basic duties of a
newspaper is to express any opinion
it likes. Sometimes, that opinion
might be unpleasant to me, but that
is the job of the newspaper, and that
is what is meant by the freedom of
the press.

Shri V. P. Nayar had mentioned
something about newsprint allocation.
The only thing I can say about this,
as I have alrealy said, is that I
entirely disagree with him regarding
the procedure. First of all, as I said,
it is not the duty of the newspaper
registrar to allocate newsprint. He
mentioned one or two specific cases.
(An Hon. Member: He is mnot here
now). He had a talk with me before
he left. 1 am prepared to take up
any specific case that he brings to
my notice and look into it, and see
it any injustice has been done or there
has been any unfair practfce, but if
there is anything in the allocation it-
self, it is not the duty of the registrar
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or of this Ministry. It is the Minis-
try which allocates which has the res-
ponsibility. Of course, somebody can
say that the mewsprint was recom-
mended by the registrar on wrong
grounds. Certainly, 1 am prepared to
look into any such instance, if it is
brought to my notice, but I cannot
agree in a general way, when he
makes a bold statement of that kind
that newsprint allocation has  been
done on a wrong basis.

Now, there is the question regarding
monopolies. Monopoly tendencies are
there; there is no doubt about it We
can see from the Registrar’s Report
that many newspaper chains are
growing up. What we can do against
monopolies is to see that the owner-
ship is decentralised. This is a very
important question. I had occasion to
say when we were discussing the
Press Commission’s Report that the
Commission had expressly asked the
industry to look into this thing, not
the Government, because they knew
that by trying to take control over
monopolies or by decentralising them,
it should not happen that the Govern-
ment began to control the Press. That
was the reason why the Press Com-
mission was rather reluctant to sug-
gest any governmental action regard-
ing this matter. But I do agree that
this is a very important question and
should be looked into.

Shri Bhakt Dharshan had mentioned
the question of the delay in the Re-
port being submitted. I do agree and
plead guilty to the charge of there
being a delay. 1 hope the House will
forgive the Registrar and the Minis-
try because, as I said, so many diffi-
culties cropped up in getting all the
information. We wil] try= and see
that in the future the Report comes
in time. :

Regarding the publication of cir-
culation figures, we are studying the
question. The only thing is that
somebody might say that the cireula-
tion figures are all wrong. That being
80, we are seeing whether we can
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publish it, and in what way the cir~
culation figures also should be in-
cluded.

An Hon, Member: It is 5°30
Dr. Keskar: I am concluding.

Shrn D C. Sharma mentioned the
question of judging between the bogus
newspaper and the genuine news-
paper If there is freedom of the
Press, it is very difficult for me not
to allow even a bogus newspaper, be-
cause that itself mught come in the
way of a paper freely functioning
It i3 for the public to judge and to
deflate the bogus newspaper Of
course, the House and the public can
by many ways expose a bogus news-
paper and encourage the genuine
newspaper But this duty should not
be thrust upon Government or the
Registrar of Newspapers

1 agree with Shrn Goray when he
says that district newspapers should
be encouraged 1 entirely agree that
the district papers should become
stronger and stronger I have no
time, otherwise, I would have dealt
with thus in detail

Shri Joachim Alva: More and more
advertisements should be given to
District, regional and language papers

Dr. Keskar: I have said 1t many
times, and I repeat now, that we are
gving gradually more and more ad-
vertisements to the small papers and
to the language papers You will be
pleased to see that today more than
50 per cent of our display advertise-
ments go to the language papers This
is in terms of value If we take the
column 1inches, 1t is 70 per cent

Regarding classified advertisements,
as far as non-UPSC advertisements
are concerned, we have already passed
more than 50 per cent to them. As
far as the UPSC 1s concerned, I had
already occasion to mention in the
House that we are entirely under the
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guidance of the UPSC. Still English
papers are getting more advertise-
ments. But by and large, we are
giving more and more to the district
and language papers at present

The Question of price-page schedule
was mentioned by Shri Goray, No
doubt, I plead guilty to the charge
that it has been under counsideration
for a long time While this was
under consideration, the question of
the Wage Committee for journalists
came before Government and also the
public and the decision of the
Supreme Court regarding this ques-
tion was there We felt that in taking
a decision which might be challenged
legally at the highest level, we had to
take 1nto consideration a number of
facts and statistics We therefore
waited for the Report of the Wage
Committee Now that the Committee's
Report is there, we are at present
actively studymng the question I hope
very soon to announce the Govern-
ment decision regarding this matter

Shri Goray: Will it be before the
end of this year?

Dr Keskar: I think so

An Hon Member. During this ses-
sion?

Dr. Keskar. 1 hope, during this
session The Price Page Schedule
Act was passed with a certain objec-
tive We have to see whether that
objective will be achieved and how
1t can be achieved Unless we are
convinced of that we will mot take
any further steps In the light of the
Supreme Court decision and the Wage
Commuittee’s award, we are studying
them I will only say at the end
generally that the Registrar's has
been an unenviable task. He has
taken a pioneering work The hon
Members have not taken note of the
tremendous difficulties facing him. He
is not in charge of the medium
through which he should get informa-
tion He has to get it from people
who are not under his control. That
1s a particularly diffieult work. But
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1 am quite sure that the observations
of the hon Members will be a good
guidance and indication to him as o
the direction in which future work
should be done

Shrl Joachim Alva: About papers
which are no more, I want to know
whether we will have a record of
them or whether something will be
done to resurrect them.

Dr. Keskar That cannot be the
work of the Registrar That is the
hustory of the newspapers i the
country That 1s a very desirable
thing I do not say 1t 1s not desirable
but should we burden the Registrar
with 1t? Let him complete the work
of the papers that are existing

Mr Speaker: All that he suggests
18 this If any person undertakes it

will he be subsidised?
(Interruptions )
Shri C. K  Bhattacharya: Mr

Speaker, Sir, the hon Minister has
raised a very fundamental question—
freedom of the Press Having been
in the newspaper for a number of
years, I plead that I am no less en-
thusiastic 1n the mamntenance, in the
protection and the preservation of that
freedom But in answer to the ques-
tion that he has raised, I refer him
to the speech by the hon Prime
Minister 1n the forum of the All India
Newspaper Editors’ Conference when
he ramised the question “Whose free-
dom”? What was the concept? What
were the contents of that particular
expression ‘Freedom of the Press?
Whose freedom? I wish our Minister
will kindly go through that speech
Freedom of the Press means the free-
dom of the editor to express his
views A newspaper has a prestige in
the society, it has an authority and
it hag a status It 1s the editor who is
the symbol of that authority, of that
status The difficulties that are now
eropping up are due to the fact that
amaults are beng made on the posi-
tion of the editor so that the others
might partake of them—the authority,
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the prestige and the status to serve
their own interests

That is the problem and the ques-
tion as to how it can be checked was
one of the major questions before the
Presg Commission and the entire effort
of the Press Commission, ¥ 1 may
say so, from my pomnt of view was
to salvage the position of the editor
This 1s possible if the efforts at the
implementation of the recommenda-
tions of the Press Commussion are
successful Unless this is done, the
efforts are not successful.

The Minister has made another
statement which appears astounding
I am astounded that he could have
made that statement He wanted to
substitute the law by letters of con-
sent The proviso to section 6 of the
Press and Registration of Books Act
makes 1t mandatory on the magis-
trates that they shall not grant
authentication of titles to anyone
when 1t 18 found that the same title
or similar titles are there for another
newspaper published 1in the same lan-
guage or 1n the same State The hon
Minister now says that one can secure
a consent from the existing newspaper
and may easily overnide the provi-
sions of this Act I wonder how he
made that statement I wonder more
whether 1t could be possible under a
system where judicial dispensation
exists that the provision of a law
should be nullified by someone who
can somehow secure a letter of con-
sent from somebody If this 13 the
intention of the Act 1t should be made
clear 1n the body of the Act itself,
and 1t should not have been ptated
here that:

“declaratton shall not so
authenticate 1t unless the magis-
trate 13 satisfled that the news-
paper proposed to be published
does not bear a title which s
the same as or s:mular to that of
any other newspaper published
either in the same language or in
the same State”

1 wish the hon Minister would note
that the word used is “shall” and that
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there 13 no scope and no chance of
substituting the provision of section 6
by a letter of consent which may he
secured from anyone of the papers
anywhere

Dr., Keskar: Jt may be submitted
to & judicial authority It 18 no use
discussing 1t with me

Shri C, K. Battacharya: No, Sir I
am not discussing i1t with hm I am
only pomnting out that this is over-
riding the provisions of the Act by
something else which 1s not warranted
by the Act itself

I shall make another observation
before I conclude As I have already
stated, the cure to all these ewvils and
a cure to the problem that the Regis-
tar himself has raised about the dec-
laration of printer and publisher lies
in the adoption of this principle that
titles should be made available only
to the owners of the concerns If
that is done, as I have shown that it
1s done m the Times of London and
the New York Times, many of the
problems with which the Press Regis-
trar has been troubled in his report,
as he states, would be solved, and I
hope this will be done

ff wer o WA AR F
TE 7 FWANT 6 T TR | | G
FMIT ¥I7 F7 faary § Rqv 5 T@
drer 7 gam f far § o) wx
xg  wdgTed fadaw wegm fear
wrim ?

Pr Keskar: 1 can say that the
question of amending the Act and
dllmg up the lacuna 1s under active
consideration If possible, we might
introduce the Bill in this session.

ot Twgw Moy werw APET,
WY T BT WG 49 7 g § §
IgF X § aradg N ¥ @ oA
ferkez wEa fis wraq e fafre
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a1 foad 5 ag 97 e ¥ faers
o o ¥ gEF 1 qHR QT AOY
2 % g T IraY 9¢ 9= T fa=re fear
W W T 4T B g AT ¥ O
faar s fomd 6 wraeT 98 awTw
wiar waaT a1 g T

st e wewr YT a9 &
wrw afreeT arga 7 ST sYag
Qv

Mr. Speaker: I will put the motions
to the vote of the House

The question 1s

“That this House takes note of
the Annual Report of the Registrar
of Newspapers for India for the
year 1957, laid on the Table of
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the House on the 9th September,
1’58 ”

The motion was adopted.
Mr, S8peaker: The question is:

“That this House takes note of
the Annual Report of the Registar
of Newspapers for India for the
year 1958, laid on the Table of

of the Registrar of
Newspapers
the House on the 24th August 1959'"

The motion was adopted

1745 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
the 25th November, 1959/Agrahayana
4, 1881 (Saka).
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‘ORAL ANSWERS TO

QUESTION 1317—60
SQ. Sub:m Corums
No.

233 Dandakeranys Deve-
lopment Authority 1317—20

234. Manufacture of photo-

graphic films 1320—23
235. !lglnese compemion m

osiery good 1322—24
236. Finng by Pakutam

Troops on U N

Observers 1324-25
237. Advisers at ports 1325—~27

239. Development of Bhutan  1327—31
240 Welfare of domestic
servants in Delht 133133

241 Nangal Fertihizers and
Chemicals Limited 133335

242 Atherton West Mills

Lid, Kanpur 1335-36
243 U S Military supplies

to Pakistan 1336—38
244 Prototype industry in

Bombay 1339
245 Export of texules to

Burma 1339—41
246. Surplus labour 1341—43
247. Export of tea 1343—46

248 International Com-

mussion for Supervie

sion and control io

Cambodia . 1346—48
249 Rubber tyre manufac-

turing plant m Kerala 1348—50
250. Muddle Income Group

Housing Scheme 1n

Dell 1350~$1
252 Licences for manu-

facture of fertulizers 1351—54
253 Manufacture of pens 1354—$7

‘CORRECTION OF ANSWER
TO SUPPLEMFNTARY
QUESTION ON S Q 239 1387
SN.Q
No.

1. Explosion of mines lnd
by Chinese . 138760

WRITTEN ANSWERS TO
QUESTIONS 1360—3400

SQ.
No.

238. Soctal and Moral Hy-
gene Programme . 1360-61
251. Coffec plantanon in
Andhra Pradesh . 1361

SQ.
No

254,
255.

256
257

258
259
260

261
262
263

264
265
266
267

268
269

ANSWERS TO

WRITTEN
QUESTIONS—contd.

Subject

Kashmir in UN. maps
Folk msofxm {3
and Jamm - . l!

splaced penom
cofomen m Bengal .
Government Adverme—
ments

Rising level of prices
Paper Mill 1n Orissa

Former French posses-
sions m India

Tibetan Refugees
Convention of Nsgas
Sugar Macninery
Manufacturing Project
Cement Factonies .
Restrictions on Foreign
Visitors to  Bhutan
and Sikkim
Plant and equipment
for plastics industry
Rayon pulp factory in
Kerala

Film production Burcau

Contribution to Em-
ployees’ State Ins-
surance Scheme

UsSQ-

No.

409
410

413
412
413
414
415-
416
417

418.

Indian Handicrafts
Trade Centres
Abroad

Weekly Bulleun of
Impon and Export
Trade Control

Unsold handloom
goods

Vllll.ge Housing mn
Bombay State

Shifung of Central
Government Offices
Labour Co-operatives,
Bombay .

Industnal development
of Bjhar

Export of handicrafts

1872

1362
1361-62
1362-63
1363-64

1364

1364
1364-65
1365-66

1366
1366~67

1367

1368

1368

1369

1369

136970

1370-71

1371-73
1372
1373

1373-74
1374

137478
1375

137576
1376



1573

WRITTEN ANSWERS TO
QUESTIONS—contd.

US.Q.
No.

419.
420.
421.
422.
423.

424. Ambar Charkha Scheme
1o Dellu . .

425.

426.

427.
428,

429.
430.
431
432.

433.
434

43s.
436.
437

438.
439.
440.
441.
442
443.
444
445.

446.
447

Subject

Plan  publicit m
Delhlp y'

Indian pilgnms to
Pakistan

Non-payment of dues
by displaced persons

Speeches of emunent
leaders

Progress
Second
Plan

Report of
ive  Year

Scheduled Castes and
Scheduled Tribes
Candidates . .

Bengal Nagpur Cotton
Mills, Rajnandgaon .

Cement Industry

Industria] Estate at
Darbhanga (Bihar) .

Labourers mm  Orissa
Manes

Slum Clearance Pro-
jects 1n Orssa

Cantonment Board Em-
ployees

Government residen-
ual and office ac-
commodation n
Delha

Workmen’s Compensa-
tion Act

Movable properties of
displaced persons

Wet muca grinding
plant 1n Rajasthan

Employees State In-
|ul:ance Scheme

Registration of benamm
comparnues

Indian Labour Con-
ferences

Export of turmeric

Goans m India

Export of Hossery Goods

Trade with Hungary

Amendment to Indus-
tnial Disputes Act .

Coal Mmes Rescue
Stauons .

Rebate on Khadi
Fentilizers .
Atomic Meter .

263(Al) LSD—9.

[Daxy Diorsr}

CoLumNs

1377
1377-78
1378

1378-79

1379
1379~-80

1380

13812
1381-82

1381—83
1383
1383
1384

1384~8s
1385
1388
1386
1386
1386-87

1387
1387-88
1388-89
1389-90

1390

1390-91

1391
1391
1392

139293

ANSWERS TO

QUESTIONS—contd.

U.S.
No?'

448.
449.

450.
451.

452.

453.

454

45S-

456.
457
458.

459.
460.

461.
462.
463.
464.
46s.

Subject

Assault on student in
UK. . .

Fraudulent weights and
scales 1n Delhy

Forward Markets

Large Scale and Small
Scale Industries

Transfer of Berubar to
Pakistan .

Educational and Me-
dical Institutions n
Dandakaranya

Prices of automobiles

Air conditioners 1n
Vdyag Frever .
Export of jute, tufted
carpets and hessian .
Unculuvated evacuee
land 1n Pumjab
Handloom Industry at
Chandenn (U. P.) .
Foundanies and forges
Wool Development
Council
Mushm  wakfs in
Punjab . .
Indian Nationals n
UK., . .

Alumimum  plant n
Mysore State .
Industrial Unmits 1n
Punjab .

All  Indua Rado
Sangeet Sammelan .

MOT. -
Sgy or APIoURN:

The

Speaker withheld hus

CAngent to the moving of
&5 adjournment mouon
8lven notice of by Sar-
Vishri Braj Ra) Singh

N4 ‘Arjun Sin

Bha-

%’mnl regarding arrest of

r. Ram Manohar Lohia

for enterng N.E.FA,
@reg without pernmt on
the 23rd November, 1959.

PAPERs 1 AID ON THE
TARr g . . . e

(1y A copy of each of the

following papers, un-
der lub-fect&n (2)of

1574

CoLumMns

1393

1393-94
1394

1394
1394-95
1398
1395-96
1396
1396
1396-97

1:97
1397-98

1398
1298-99
1399
1399
1399-14C0

1400

140108

1405—07
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PAPERS LAID ON THE

TABLE-—contd,

@)

Section 16 of the “Tariff
Commission Act, 19§1:=—

R f
@ R

mission on the
continoance of
Protection
the Diese] Fuel

Injection Buui;
meat Indunryp-

{i5) Two Government
Resolutions No.
21()-T.R./5
dated the 18th
November, 1959,

A copy of each of the
following papers ©

() Revort of the
Working Group
on Industria) Co-
operatives,

(i) Government Re-
solution o.
(9)/59-E.U. dlted
the 9th Novem-
ber, 1959 con-
nining the deci-
sions of the
Government of
Indin on the
recommendations
made in
sbove report.

3 tl 3{0_0‘ Notifica-

Y

S.0. 2048
dned the 19th Sep-
tember, 1959, under
sub-section  (2)
Section g of she
Khadi and anlage
Industries
mission Act, :956.

A copy of each of the
following Notification
under sub-section (3)
of Section 26 of tire
Khadi and Vil
Industries Commis-
sion Act, 1986, mlking
certain fu: amend-
ments to the Khadi
and “Vill Indus-
tries mmission
Rules, 1957 :—

) G.S.R. No. 1007
dared the -
tenfber, ’hﬁs;g

STA'I'EMBN‘!S BY MI‘N!S-
TERS

(Dl Trxtaey
PAPERS LAID ON THX

TABLE—conid.

(#) G.S.R. No, 116
dated the
October, 1959.

i) G.S.R. No, 1z
@ dated the 3!2:

ber, 1939,

(5) Copy of a statement
showing conclusions
of ¢ Ninth
Session of the In.
dustrial Committee
on Plantations held
in Chulcutta on the
23rd and 24th Octo-
ber, 1959.

STATEMENT RE. DE-

MANDS ¥OR SUPPLE-
MENTARY GRANTS
(RERALA), 19%9-60.

The Minister of Finance
(Shri Morarii  Desai)
presented & statement
showing Supplemenury
Demands for Grants in
respect of the Xeralm
State for 1959-60.

CALLTNG ATTENTION

TO MATTER OF UR-
GENT PUBLIC IMPOR-
TANCE . . . .

Shri Mohan Swarap called
the attention of
Minister of Railways to
the dacoities committed
on the 14th Down Upper-
India Express on the 1oth
November, 1959 and on
the Delhi bound Upper-
India Express on the 1rth
Novembez, 1959

The Deputy Minister of
Railways (Shri Shahnawaz
Khan) laid on the Table
a statement in
thereto.

(1) The Minilter of Mines

(Shri K.D.

Mnhvigu) 1 ]

statement re, ‘#mling -
sociation

oi explorers in the ex-

ploration of oil in 'the
country.

1gy®

1407

1407-08

140815
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STATEMENT BY MINIS-
TERS

—eCONLG.

\3) The Minister of Com-

merce (Shn Kanungo)
made a statement on
the release of the
German Assets m
India.

BILLS PASSED . . .

(1) Further discussion on

the mouion to consider
the Indian Penal
Code (Amendment)
Bill and the amendment
for circulation of the
Bill for the purpose of
ehiciting opinion there-
on concluded After
the clause-by-clause
consideration the Ball
was passed.

(2) The Deputy Minister of

External Affairs (Shri-
mat: Lakshmi  Menon)
moved for the consi-
deration of the Ha)
Commuittee Bill One
amendment for cir-
culation of the Bill for
the purpose of ehaiting
opinion therecon and
another for reference of
the Bill to a  Select

{DanLy Droxsr]

CorLvmng

1415—97

BILLS PASSED-—comd.

1578

CoLumns

Committee were negatived,
The motion was adopted,
After clasuse by cllg:ﬁ

consideration  the

was passed.
MOTIONS RE.
REPORTS OF

ANNUAL
THE

REGISTRAR OF NEWS-

PAPERS .

+ 1497- 1570

(1) Shri C.K. Bhattacharya
moved & motion for
the consmderatuon of
the Annual Report of
the Registrar of News
papers for India for

the year 1957.

‘The

motion was adopted.

(2) Shn

Ram Krishan

Gupta moved for the
consideration of the
Annual Report of

the Registrar

of

Newspapers for India
for the year, 1958,

The motion was
adopted.

AGENDA FOR WEDNES-
DAY, NOVEMBER, 25,
1959/AGRAHAYANA 4,
1881 (SAKA)—

Discussion on the motion

rs. India-China Relations.





